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LEGISLATIVE ASSEMBLY 

Tussday, 5th Novsmbsr, 1940 

The Assembly met in the. Assembly Chamber of the Council House in 
New Delhi, at Eleven of the Clock, being the First Day pf the Twelfth 
Session of the Fifth Legislatiye AsselIlbly, pursuant to Section 63-D (2) 
of the Gov~ of India Act, as set out in the Ninth Schedule to the 
Government of India Act, 1985. Mr. President (The Honourable Bir Abdur 
f.tahim, K.C.S.I.) was in the Chair. 

MEMBERS SWORN: 

The Honourable Sir Reginald Maitland MaxweU, KU.S.I., C.I.E. 
(Home Member); 

Mr. K. Situruma Reddiar, M.L.A. (Sout·h Arcot cum Chingleput: 
Non-Muhammadan Rural); 

Raja T. Manavedan, M.L.A. (M.dras: Landholders); 
Mr. C. P. Lawson, M.L.A. (Bengal: European); 
Mr. I. F. ,Ormiston, M.L.A. (Bengal: European); 
Captain Thakur Singh, M.C., O.B.I., M.L.A. (Nominated Non-

Official); 
Mr. John Dawson Tyson, C.B.E., M.L.A. (Secretary, Department of 

Educatioo., Health and Lands); 
Mr. John Franois Sheehy, O.S.I., M.L.A. (Government of India: 

Nominatecl oalcial); 
Mr. Henry James Frampton, M.L:A. (Government of India: Nomi-

nated Official); 
Mr. Cbarles William Ayers, C.I.E., M.L.A. (Oove~ment 'of India: 

Nominated Official); 
ilr. Muhammad Ikramullah, M.L.A. (Governmept of India: Nomi-

nateci Official); 
( t ) 
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Mr. Saiyid Hasan Zaheer, M.L.A. (Government of India: Nominated 
Official); 

Mr. Basanta Kumar Mukharji, M.L.A. (Bensal: Nominated omcial); 
~  . . ~ ~ 

JOian Bah8dur S .. ~  Bunyad Hussain, M.L.A. ( o O ~ te  
Official). 

STARRED QUESTIONS AND ANSWERS 

(4) ORAL ANBwus. 

INAD:aQuA'l'B IlfDIAlt RlIPBB8D'l''&''1'IoKIN THB ~  TaU8'l'8. ' 

1. .JIr. LalcbA1ld B.ftIral: (a) Will the Honourable Member for 
omm ~  \)e e~ to state if it ~  a fact that iD. tb, ~ o tt  
Port Trust there are' only ive ladians oub of a total number of nineteen 
Conunissioners? If BO, since when has this ratio been adopted and on 
what basis? 

(b) Is it a fact that European Commercial intereats have direct repre-
~t t on OIl the Port Trust of Calcutta, whereas Indian Commercial 
O n t ~ have Dot been given any direct or statutory ~t t on 

on thJt body? If BO, why? ' ' 

(c) Ie it & fact that the local Indian Chamb. of ~ alone Pti 
been responsible for about Bs. 88 crores worth of trade out of the total 
annual trade of Re.. 188 crores passing through the port? 

(d') Is it a fact that on the 18th September, 1988, the inadequacy of 
repreaentation of Indians was raised on the floor of this House under 
starred question No. 958, and it was stated that enquiry was being made 
regarding one of. the Port Trusts? 

.! 

(e) Will the Honourable Member be pleased to state what progress of 
lDdianization in the superior posts and what increase of the Indian repre· 
sentation on the Port Trusts have been made at all the British Ports in 
India including . Karachi, since SePiember, 1988, and what further steps 
are in contemplation in that direction? 

The 1I01l0urable Sir Andrew Olow: (a) No. There are at present six 
Indian Commissioners. There is no fixed proportion of Indian Commis-
sioners; the number depends to some extent on the individuals who happen 
to be ~ o o Commissioners. 

(b) Yes. The reasons are fully set out in the debate on the Oalcutta 
Pori (Amendment No. II) Bill of 1926 reported in the proceedings of the 
meeting of the Bengal Legislative Council of the 16th August, 1926, to 
which I must refer the Honourable Member. 

(c) ~ have no information. 

(d) Yes. 

(8) The number. of posts carrying an initial salary 00 Rs.' lSOO and over 
held by Indians on the 81st March, 1940, was 29 per' c)ent. of the total as 
agablst24:'7 per oent. on the correspqnding date of 1988. 



STARRBD QUJ:8TI05S A50 ANIWEI 

A. reprda ,I'Ddian repreaeDtatioD on the' Port Truets; the-BOmba'1" ~o t 
TrUilt DO" bMtiwo II!IOft! Indian memben, ilK!lllding the Chairman, and th. 
CKlClltta and Chittagong Port 'l'ruats each ona more Indian member than 
in 1988. 

Mr. LlIohu •• awIral: With repJ:d to ClAUse <a> of my question, may 
I ask the Honourable Member what is the number of the ~ e n 

Commiasioner& oUt of those 19 in comparison to 6 Indians? ' , 

~ ~ t  ~~  I think it,il ~  

Mr.LIIch.t ••• ~  Are they in all.18? I ~nt to ~  how many 
are extra Europeans? If 6 go out of 18, are the rest Europeans? 

~~ ~  ~ ~  The Hon.ourable l4ember CaD cal-
culate what 6 and 18 comes to. 

~  ~ ~  ~  What are the ,principlea upon which' thes& 
appomtmenta are made? 

ft.e B:OJloarabl. Sir ~ CRow: The principles are that certain 
alected members are elected to represent oommel'ciai interests, and the 
population and the remainder hold office p..y virtue ,of the positioIll'f!hey ~o  
For e m~ e  General n e~ of Railways and officers of that type. 

111'. LalehaDd Kavalr&t.: May I ask why separate and direct representa-
tion htl8 not been given to Indians? 

The Honourable Sir Andrew Olow: I have referred the Honourable 
Member to the debate in which he will find the case admirably set out by' 
the Honourable the l"resident of this House. 

111' ••• K. J'08hi: Muy I ask if the ono ~ e Member in charge of the' 
Department is aware that the Royal Commission on Indian Labour has 
recommended that labour representatives should be appointed or elected on 
the Port Trusts in India, and whether the Government of India have taken 
any steps to give effect, to that recommendation? 

The Honourable Sir Andrew OJow: I a.m aware of ,the recommendation. 
Somesteps'have been taken. I thillk, in Bombay for example, a member' 
has been added. . 

'Kaul&na Zafar Ali Dan: May I know whether in view of what my friend 
has sRid, the Muss&lmans are Indiana 'or not? 

The Honourable ,Sir Andrew OIow: l did not catch the remark to which 
the Ironourable Member was alluding, ' ' 

Dr. Sir Zl&uddiD, .,bm'4i: May I put the same,question in another form? 
Will the HonoUl'Bble Member accuse me of communalism if I asbd how 
many of these six IndianEl are MussalmRns? .. ." . 

The Honouabl. Sir 'Alldrew OJow: I should not accuse the Honourable-
Member, 

A 1 
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~~  8 • .&a.,: On a point of order, Sir. Is it permiBBible for any 
other ~em e  of this House to put the question put by anoth.er Member in 
another form and to make it more intelligent? 

Mr. PreIldent (Tbe Honourable Sir Abdur Rahim): The other Honour-
~ e Kember did not press his ~n  ', .. ','.,: .:.' 

Dr. Sir ZlauddlD Ahmad: But I \W)uld like to have the· fmBWer to my 
quest;on. 

,o. .' . "'. ,; ... '.::: <: 
The Bonoarable Sir ADdrw mow: I understood the Hon()urable Member 

to ask if I was going to &ccuse the o o ~ .. '¥ePll>er .:oppotite;. My 
answer is that I have no intention of doing BO. 

Mr. lI ••• .Toah1: May I Ask et~e  the Government of In,di. ,prQPose 
to give effect to the recommendation of the 'RoyalConunissioJ) in provinces 
other than Bombay? 

fte JIoIloarable SIr hclrew mow: When the question of revising:' the 
constitution of Port Trusts is taken up, that will be considered."' "' 

JIr. LalchaD4 lI&valral.: I expectea an inq11iry being made in n ~  to 
part (d) of my question. May I ask if that inquiry has been made? 

'1'he ltOlloarr.ble Sir .AIadrew mow: I am BOrry; I should bave added a 
small portion to the end of my answer to the last part which will give the 
information. Tbis is as follows: 

"Government are utisfied that the Prn·t Truata are llteadily punning a policy of 
Indianilat.ion of the .taft. The adequacy of Indian repr8HDtatlon on the Trut i. 
UDor couiderat.ion in the cue of Mad1'8ll." 

JIr. Lalchancl .&valral: May I ask if any report has been called from 
any expert or whether any inquiry committee was set up to find out what 
the Honourable Member has just said? 

fte BOIlO1U'Ioble Sir AIlc1rew 0l0IW: The question was considered by the 
Trust itself and we also got particulars from the Colleutor of Customs. ' 

Kr. Pr_dent (The Honourable Hir Abdur Rahim): Next question. 

1Ir. ~ .an1r&l: Sir, I wish to put a few more supplementaries 
8S_ the question contains several clauses. 

Kr. bllelent (The Honourable Sir Abdur Rahim): No, next question. 

SHORTAGB OJ' GoODS WAGONS ON J.a.OOBABAD·K..umioU NABBOW GAUGB 

SlIKJ'l'ION IN Snm. 

J .• JIr. LalchaDd lI&v&lral: Will the Honourable Kember for Railways 
be pleased to state: 

(8) whether Government are aware of the shortage of goods wagons 
on Jacobabad.Kashmore narrow gauge section in Bind; 

(b) whether there have been any cOmplaints about non-supply of 
goods stpck to load mel'Oftnd.iee aad that gooda had to be 
carried by bullock cart.s; if BO, what steps the railway admi. 
nistration took to meet the demand for goods waa-a; 



• 
(0) whether it is a fact that a large Dumb. of D.&n'OW sauge good. 

wagons has 'become available on the oIOIiDg of narrow gauge 
line in Sind from Larkana-Dodapur; 

(d) whether the railway authorities have taken steps to transfer the 
released narrow gaug", goods Btock to J acobabad-Kashmore 
Railway; if not, why not; 

(e) if the reply to the firBt portion of part (d) above be in the affir-
mative, what the total number of goodB stock released from 
Larkana-Dodapur MCtion waB and what the number of gooM 

~O  transferred to J acobabad-Kaahmore line was; and 
(f) if no stock hRS been transferred from Larkana-Dodapur section 

to Kashmore-Jacobabad section, how it is proposed to mee~ 
the shortage of goods .tock on the latter seetion? 

ft. JIoDourab1. Sir ADdrew Olow: (a) There is no shortage of goods 
wagons on this Bection for the normal traffic offering. During periods of 
peak traffic demands for wagons cannot alwaYB be met immediately. 

(b) Complaints have been received of a shortage of goodB wagons on this 
section only during periods of peak traffic. There has been lOme diversion 
of gooth traffic frQm the section ~ the J:'Oad by bullock carts, but aB far a& 
can be ascertained this was due to the cbeaper rates quoted for this method 
of transport. 

(c) Thirty botPe oovered goods walJODS became available for transfer. 
(d) The wagons SO released are being traDsferred to the Kohat-Thal and 

the Kalabagh-BaDnu nalTO" gauge aeetions wheftl the needs are greater. 
(e) and (f). 1>0 n.ot arise. 

III. L&lchaDd Bav&lr&l: Will the HonoUl1lbie Member issue orders that 
when there is a season and there is a demand for wagons, they should be-
immediately supplied? 

ft. BOIlOUUII IIr AIuInw Glow: No, Bir. It would obviously be a. 
moat unremunerative thing to have wagons sufticient to ocver any possible-
peak because they would then be idle for the greater part of the year. 

Ik. LalaJlIad •• YIIr&l: In order to divert that goods traftle which is 
going by bullook carts, 80mething should be done to see that those oo ~ 

are diverted 80 that the railways may not Buffer? 

'1"he Boaoarable lu AD4nw Olow: As I ha.-e indioated in answer to'the 
question, the divel'lion is, in our view, probably due to difference in rates 
and Dot to lack of wagons. . 

Dr. Sir ZlauddlD. Ahmad: What is the pooling station nearest to this 
particular lioe from which wa8lOn8 can b& supplied? 

The Honourable Sir .Andrew Olaw: I am not aware of any. This is a 
very small narrow gauge line. The Honourable Member had better address 
an inquiry to the Honourable Member from Sind. 

INCONVENIBNCBS SUFFBRBD BY THIRD CLASS PASSENGERS ON THB JACOBABAD-

KASBMORB R.uLWAY IN SUI'D. 

a. -iii. LalCh&lld Bava1r&l: (a) wm the Honourable the RailwRy 
Member be pleased to state whether it is a fact that third class passenger 

" 
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oarriages on Jacobahad-Kaahmore Railway in Sind have open aides and 
therefore the passengeraare greatl-y inconftDien'ced by rain, hot winds 
and extreme heat and cold? 

(b) Is it a fact that a large number of third class carriages' with closed 
-aide has become available on the closing' of Larkana-Dodapur narrow 
gRuge railway? H 80, is it proposed to tTanafer the passenger stock 80 
:released to Jacobabad? If not, why not? 
(c) If the reply to part (b) be in the negative, what steps do Govern-

ment propose to take to atop the inconvenience to passengers? 

The Bonoarable Sir Andrew Olow: <a) The third class stock on this 
9action consists of 17 bogie thirds of which 18 have open· sides. 
(b) Nine bogie thirds with closed sides have become available from the 

Larkana-Dodapur narrow gauge section since its conversion to broad gllouge 
in 1940. It is not proposed to tran'Bfer this stock to the' Jaoobabad. 
"ashmore narrow gauge section 88 the requirements of the Kalabagh-
:Bannu and Kohat-Thal sections demand priority. 

-(c) There is only one mixed train running in ~  ~ t on daily on t~e 
'Section. The third class passenger accommodatIon proVIded on each tram 
is three third class bogies. Four of the 17 third .class bogies on this line 
:already have closed sides and the Company concerned (on whose. behalf the 
North Western Railway works this section) are being asked whether they 
will consent to the alteration of four more  vehicles in order to provide the 
.additional olosed vehicles required on each train, and an allowance of ~o 
for repairs on 'siok' lines and periodical overhaul in the workshops. ~  

would meet normal requirements for third class passenger traffic on thIS 
ilection . 

•• LalcblDd. .avalrat: I believe the Honourable Membtlr himself has 
'seen that railway and he knows the inconvenience which the passengers 
undergo by travelling in open trucks during the hot and cold days. May I 
"88k what is the remedy that the Honourable Member is gQing to adopt in 
order to see that convenience is atlordedto f hem in preference to those 
.,.,-here there ia no such inconvenience? 

fte BoDoarabl. Sir ADdrew Glow: I have told the Honourable Member 
in my answer to part (c) that the Company is being asked whether they 
will consent to the alteration of four more vehioles. 

IIr .. Lalcblnd .avalrai: Will the Honourable Member oonaidel"tbis pro-
position that those carriages which have been constructeciin Sind should be 
given to the Bind people for their convenience and should not be taken away 
elsewhere ? 

The BODOIU'&ble Sir ADdIew 010w: They. must go where they are most 
beeded . 

. :.zo. LaIcIuand .avllral: Will the ono ~ e e~ e  make' enquiries 
to see whether some of them could be released from there and given to 
this line? 

The BODoarable Sir t,Ddrew GlOw: If they had not been needed there, 
we would not have taken those steps. Weare making arranpmenta which 
I hope will provide adequate aocommodation for the no m ~  



STARRED QUS8TIOlf8 AIfD ANSWES 

~ O  BO'l'll ON .AJ'Pio:nri'JlllN'l' A!1iJj'ColifP1mtAftow oy NBW 
RBOBurrs' ON TIIB NOBH WlISTDN RAILWA.Y. 

,. -Mr. Lalclland lfavalrai: (a) Will the Honourable Member for Rail-
ways be pleased to .tate wbether it is a fact that alllleW 'reoruitil are 
aPP,Ointed to the North Western Railway service &8 temporary or in on 
officiating eapacity, and that they are eligible for confirmation' af,ter a 
mirlimum probationary period of twelVe! months &emce; provi'ded there 
are permanent, vacancies? 

(b) Is ~t a fact that in making these ~ o tment  tJ:r,e ""tio <>I., resarv2d 
posts for the members of the minority communities is taken into considera-
tion? 

(c) Are the confirmations made on the seniority" provided the candi-
date for confirmation is fit, or a further communal reservation is made in 
the matter of confirmations a190? If sa. what is the e~ O  for tms'doubJe 
reservation? 

(dIDo Government P1"Qpo,eeto ~ove true o ~  e ~t ~  ,if any? 
U not, why not? 

The Bonourable Sir Andr8W mow: (a)' Appointments of new recruits 
-are made on the North Western Railway either in a temporary capacity 
er on 12 months probation. Persons appointed on probation to fill perma-
nent vacancies are eligible for confirmation when tbeycomplete satisfac-
torily the, probationary period. Those serving in a temporaryeapaeity may 
at some future date be considered together with outsiders for appointment 
to permanent vacancies; in the first insta.nce on probation. 

(b) Yes, in direct recruitment to both temporaryan'd e m~nent 
vacancies. 

(0) The confirmation of staff appointed on probation is I)'lade, subject 
to fitness, after' the expiry of the probationary period, and involves ,no 
further application of the principle of communal reservation'. The latter 
.part does not ,arise., 

(d) Does not arise.' 

lIr. ~  lfavaIral: Will the Honourable Member' please state whe-
ther there IS a rule that temporary and officiating men have to be made 
permanent after twelve months, and whether, in spite of this rule, very few 
men .have been, made permanent? Will the Honourable Member change 
the present pollcy and Bee that these temporary and officiating men are 
made permanent 'I 

fte Beaourable Sir Andrew mow: No, Sir. I believe temporary men 
ftre made penna.nent when there are permanent vacancies for them . 

• aulana Zafar Ali Dan; What, is the percentage of reservation in the 
case of Muslims? 

The Bonourable Sir Andrew Olow: For subordinates on the North West-
ern Railway. the percentage is eo. . 
jbulan& Zafar All n~ Has this percentage been maintained? 
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TIll ~ e 811 .&.Delrew mow: I ~ n  very Dearly. . ~ e HODour-
able Member will find. the esact figures in D'Souza report,oopies 01 which 
have been made available to Honourable Members. 

1Ir. LalcMDd .avalral: Will the H9nourable Member &B8ure me that 
there will be no double reservation when these subordinates are made 
permanent? Reservation has been giv6Il to them when they are fecruitecl 
and when the question of confinuation comes, why should there be reserva-
tion again? 

'rile BOllOurable Sir AIldnwOlow: I would refel' the Honourable Mem-
ber to the reply I have giV6Jl to pa.rt (0) of hiB question. , 

UNSTARRED QUESTIONS AND ANSWERS. 

8PBouL Pn.o:aDI PA8S. BBQUI:aBD BY bDIAN PrLoBIII8 FOB lBAlI .tlO) 
IlU.Q. 

1. nut BahI4ur ShaIkh I'ul-l-Baq PIraclla: (a) Will the Secretary 
for External Mairs please state whether IndiaIl pilgrims proceeding from 
India to Iran and Iraq are required to take out special pilgrim passel before 
lea.ving this country? 

(b) If the answer to part (a) be in the uffirlllutive, are they required to 
pay any fee for the pilgrim pass taken lit the ports? 

(0) Are such pilgrims given any assistance by the Hoj CommitteeR at the-
porta? 

Mr. O. It. Oaroe: (a) Yes. 

(b) No. 

(0) The Haj Committees have been constituted m ~  t.o ossist 
pilgrims proceeding to the Hedjaz. 

EXCJB88 PAYJlBNTS BY THB EMPLOYEBS OF THB NORTH WESTERN RAu"WAY TO 
THB RAn.WAY MEDICAL STAFF. 

2. 1Ir. Lalchand lfavalrai: With reference to the Honow'able the Rail-
.way Member's reply to sturred question No. 154. asked on 28rdFebruary. 
1940, "'ill he be pleased to state: 

(8) whether it is 8 fact that some of the Sub·Assistant and Assistant 
Surgeons on the North Western Railway were aJ.lowed two 
per cent. of the employee's pay as medical attendance fees on 
contract system, instead of one per cent. as stat.ed in the reply 
to the question refelTed to above, .read in oonjuno1ion with 
paragraphs 501 and 502 of the State ltailway Establishmeni 
Code, if so, why; 

(b) whether it is a foct that the deduction was made hy the admi-
nistration through employees' salary bills; 

(c) whether his attention has been ~ n tq ~n article which appe.ared 
on the subject in the Rai-lway Herald; }{arllchi. dated the 17th 
Jpne. 1940, uncier the caption of "Illegal nnd irregular notifi-
cation by the North Western ;Railway Medical e tm~nt  

if so. what action Was til ken tonmend notification No. 10. 
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published in the North W estern Railway O e te~ dated the 
7th June, 1.940. to allow necesll8ry refund of excess fees. 
recovered: and 

(d) when the excess payments to the railway medical staft were· 
di8covered aDd how the same came to light? 

'!'he Honourabl. Sir ADdrew mow: (a) Except that the answer to which 
the Honourable Member refers did not. allude to the rate actually drawn, 
the answer to the first part is in the affirmative. The . circumstances in. 
~  the higher rate was drawn are under examination. 

(b) Yes. 

(c) The answer to the first part is in the affirmative. As regards the-
second part, the matter is being considered. 

(d) I have called for information and a reply will be laid on the table, 
of the House. 

AT'fBl(DANOB ON EKPLOYJDJI8' F4M1T.TJD8 BY NUBSU·JDJIPLOYBD Ilf TJlB IbDIOAL. 

DuAJmIDT OJ' TBJI NOJrJ:l[ WUTJIBN RAILWAY. 

a. JIr. LIlcIt&Dd '.aV&lral: (a) Will the Honourable Member for ~ 
ways be pleased to state whether nurses are employed in the medicaF 
department of the North Wesliem Railway, and have to ottend on em-
ployees' families at their homes, if.required? If not, why not? 

(b) At stations where nune. are Do' employed,'is there any n ~ 
lI1ent with the civil medical department or local bodies for nurses to viSit. 
employees' houses when called for? If Dot, why not? 

(c) What fees are the railway nurses entitled to when attending an 
employee's famiLy at his residence? Is this specified in any circular 01" 
administration order? If so, \lVhich? 

The .. &aouabt. 811 .6.Ddnw CHow: (a) The reply to the first part is in 
nffirmative and second part in the negative. As regards the last part. the 
rules for medical attendance do not provide for attendance on employees" 

~e  by nurses. 

(b) None; 8S regards the latter part, I would refer the Honourable Mem-
ber to my reply to last part of part (a) of the question. 
(0) Does not arise. 

INTBBV AL8 FOB W ASlIING OF TJIB P ASSBNGJIIB CAuu.GBS BUNNIlfG ON BBABOIl. 
LmBs OF TJIB NOBTH WBSTlIIBW RAILWAY. 

,. IIr., J.&1Chalidlfava,lral: (a) Will the Honourable Member for Rail-
ways be pleased to state after how many days the passenger carriages. 
running on branch lines ar£' washed? 

(b) Is it a fact that'the period has been increased recently? If so, will 
the Honourable Member specify the period for each branch line separatel;,: 
,)D. the North Western Railway? 

. (e) Does the Honourable Member propose to issue instructions that all 
pnltsellger carria.ges should he washed daily. 01' at the dest,jnation station' 
where they are empti£'d after the run? If not. wh;V not? 

The Bonourabl. Sir Andrew Olow: (a) Assuming that the Honourahl& 
Memhm' referEl to external washing and requires this information for the· 
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NOrth Western Railway only, the period varies from two to seven days 
8ooording:to the:link run of passenger rakes, . ... 

(b) In mail a.nd other important passenge.r rakes there has been no 
-increaee in the periods between e te~  washing bU,t other ~  n~ sec-
• tional carriages have had their penods extended 10 eon ~ t  ~t  a 
carriage and wagon reorganisation plan t ~~  has _ been ~  .oJJ..t , ~~n  
:the past ftveyears, , -' ' .  ,  ' '. . ':-, 

(e) It is not proposed to 'iS8\le instructions. t ~t all en ~  carriages 
·should be washed externally daily e ~ ~ t ~ e ~ en ~ e o ~ 
be entailed by 80 doing. Internal cleanSIng IS carried out at eIther dest!-
. nation or home stations or both as circumstances warrant and no change 
:has been made in this respect. 

EXPLAIU,TION OJ' RAILWAY EIlPI.oYBJ18 IN CA811 OJ' E1tJu.N(lBlllBNT 01' 

PumSIIJIBNT ALREADY INFLICl'l'BD. 

6. JIr. L&lchaDd Bavalra.t: (a) Will the Honourable Member for Rail-
"Y. pleaae· refer to his reply to atamd question No. 129 asked on 28rd 
:February, 19oW, regig,tding &btainingC1fexplanation of 'Railway employees 
in case of en o e~en t of punishment. already inBicted, and t t~ t e 

Te8ult of his examination? 

. (b) If any orders have been issued as a result thereof, will he plell8 
lay a copy of these orders on thet&ble of 1ihe House? 
'1M. B'.Qao1D'able Jlr .&adrew 0I0w: (a) a.nd (b). I lay on the table Il 

'eopy of the orders issued. 

COpy or RAILWAY BoAB.D'S LftTD No. E-40BG-61 (2), DATED THE 18TH SZPTEIIJIU, 
< . . 1940.' 

-Biile. regulating tli.eipline anti ri(1ht. fli fl117tal 01 ftOn-gazlltted railway ,erwm&l, 
I am directed to state that the following amendment. may ~ made to. the _ Balee 

'regulatiDg dilCipline and right.s of appeal nO ~ te n t  , 
Rule 11- . 

m e ~ e exiat.ing rule as .. b·rule (.) and add the following as lub_rule (b), 
"When an appellate authority imposee a l..igher penalty than the one appe&ied 

against, a .. econd appeal .hall lie to the authority next above BUch 
appellat.e authority, provided, that no such second appeal lhall lie if the 
higher penalty impollt!d by the appellate authority il within the compe-
tenCe of the authority wIw impoaed the original peulty .on the railway 
lervant." 

:Rule 11-

Numher the exiBting ~  n ~~e (a) :and add thefoUowmg ai lIub-tale (b): 

"If the apP,ellate' t o~  ~ 'to enhance the' pen&lt.y impoled by the 
lubordlUate autborlty, the former lhall, before palling .UGh orden ... are 
that t.be procedure prelcribed' in the above mle &8 being' ~ before 
IUch penalty may be impoeed, il or hae been complied with." 

Rtlle 15-

Substitute the following for the existing Rule 25 :-

"25 (a)N,othing in t ~ ~ Rulel! .• hall preclude the Governor General in Council br 
·othet a1lthorlty from reViling, whether on hiB own motion or otherwise any order 
-paued under theee Rules by an authority 8ubordinate to him. • 

.. (b) Wben the authority referred to in -(a) 'above, propoeee to e.nce· th6 pe8alty 
impoled OIl • J'li1way lervant. othenri.. tUn &II the result of an appeal preferred to 
'him, he ,hall communicate lIit ~ten on~  (the .l'&ilway ... rvant O O m~  with the 
'tealOnl therefor! and call upon. hur, .to ~  cauae ai, to why the ~n ~n e  pepalty 
should not be unpoeed. After COIlllldenna the rep11' of the railway nnant to thiB 
'OOII1manication, he .hall pa. BUell orde1'll .. he tWan It," 
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Dmcm:.uIoB OF STAFl!' CONTBOLLBD BY TIIlC GDBBAL MANAGBR BY THB 

DIvISIONAL SUPlIB'DITltNDDT OF THB NORTH WBSTERN RAILWAY. 

8. Ill. Lalchaud BaVllnl: Will the Honourable Member for Railways 
plesse refer to his predecessor's reply to starred question No. 1257, asked 
'on the 28rd March, 1009, regarding diJoharge of stall controlled by the 
General Manager ~ the Divisional Superintendent of the North. West;ern 
Railway, and lay on the ta.ble of the House a statement showing tl;ae 
'informa.tion received by him? 

'!'he BDIIOUlab1. SI1' ADdrew O1ow: The information is being laid on the 
table of the House today. 

:MA.XllIU1I AGB LunT FOR ALL KINDS Of 'rlunimG CoURSBS. AT ~ WALTON 
1'B.umG'ScHooL. ., 

7. Ill. L&lchaDd Bavalr&l: (a) Will the Honoorable Member for Rail· 
ways be pleased to state whether the maximum. age-limit for all. kinds. of 
o1niniDg oo~ n  refresher or otherWise, at the Walton Tram· 
ing School. North Western Railway, Lahore Cantonment, has been fixed 
.at 45 years? 

(b) Is it a fact that employees over the age of 45 were refused train. 
dng in course'T-7 for Station ~te  (senior) Rnd Traffic Inspectors? 

(c) Is it a fact that employees ·over the age of 45 are sent up for T.1S 
(Commercial Course):? If so, why? .", . 

(d) DOes the Honourable Member propose to have uniformity in the 
matter of the age of 45 for all tnining courses at the Walton Training 
: School ? If not, why not? . 

'Ihe Bonourable Sir AIldrew O1ow: (a) No; but employees over 45 years 
of age are not ordinarily required to attend refresher courses. No age limit 
has been prescribed for training courses. 

(b) Not so far as Government are aware. 

(e) Yes, this courS(j was originally a training oourse and has now been 
.converted into a. refresher course. It is considered that such employees 
clln benefit by this courSe in spite of their being 45 years old. 

(d) No, because this o~  debar employees of  over 45 years of' age 
from qualifying themselves for promotion to higher o ~  

:PuBLIOATION8 01' 1'U RULlSS AND REGULATIONS GOVlb:)lING THE· NON. 
GAZBTTJ:D RAILWAY SBRVANTS ON STATE RAILWAYS. 

, e. Dr. P. If •• &neijea: Will the Honourable Meinber for 1tailways 
please state the ~ o  publications of the e~ and regulations 
,governing' the non-gazetted Railway Servants on State.nianaAAd Railways 
issued by the General Managers of the ERstern Bengal,the East Indian, 
the Great Indian Peninsula and the North Western Railways, the prices 
;and from where they can be had and the dates of their publication? 

The O ~  Sir .Andrew Olow: So far as 1 BID aware, the only sets 
of ~e  o~ the type ~ e e~ ~ which are ~ e  iri publications are those 
ont e~ ~ the W alton ~  School Calendar of the Railway School of 
Transportation, Chandausl.a.nd the Calendar of the. Technical School 

~ , ;: , ~ . ' , 
• 
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JlUllalpul'. The first of these Calendars can be obtained from the Supel'in-
tendent. Walton Trainiul{ School, Lahore, and the Gtber t:wo from the East 
Indian Railway Press .. They are &Dnua} publications. . 

NUMBBBS AND CHAluOTEB 01' NON-G.&..ZBT'l'BD !'OBi'S ON ODTAJlI( STATE 

RAILWAYS. 

9. Dr. P. N. BanerJla: Will the Honourable Member for Railways. 
please refer to Rule 84 of the State Railway Eatablishment Code and 
l",y on the table of this House a statement showing tile numbers and 
character (including scales of pay) of non-gazetted posts ,on the Eastern 
Bengal, the East Indian, the Great Indian Peninsula and the North 
Western Railways on the 31st October, 1940? 

The Konoarabll Sir Andrew Olow: Government regret that it is not 
practicable to undertake the research necessary for the compilation of 
statements of tHis character, but the Honourable Member will find such 
n o m ~ on as is readily available with the Government in respect of East 
Indian "and Great Indian Peninsula Railways in their Establishment Rolls 
fo!' the yeRr 1989-40 and 1940-41 respectively, copies of which are in the 
Library of the House. 

DBLBOATION 0 ... POWEB TO MAltS FIBST ApPOINTMENTS IN NON-GAZBTTBJ) 

POSTS ON CEBTAIN STATE RAILWAYS. 

10. Dr. P. N. BanerJea: Will the Honourable Member for Railways 
please refer to Rule 73 (d) of the State Railway Establishmen·t Code and 
lay on the table of this House '" statement of the character (including 
scales of pay) of non-gazetted posts for which the General Manager ha" 
delegated the "power of uuthority competent to make first appointments" 
to an authority lower than him on the Eastern Bengal, the East Indian, 
the Great Iridian Peninsula and the North Western Railways togethur 
with the dates of such delegations? 

The Boaoarable Sir Andrew Olow: I am making inquiries and such in-
formation 88 is readily a.vailable will be laid on the table of the House in 
due course. 

GBADBS JI'OB WEICH m ~ RECBUITMBNT IS CONSIDEBED DJ:8lBABLE ON 
CBTAIN STATE RAILWAYS. 

11. Dr. P. N. Banerjea: Will the' Honourable Member for Railways 
please refer to the concluding paragraph of Rule 1 of Appendix XXII of 
State Railway Establishment Code and lay on the table of this House a 
statement of the grades higher than the lowest, fixed by the General 
Managel'8, the Eastern Bengal, the East Indian, the Great Indian 
Peninsula and North Western Railways; a.ud for which direct recruitment 
is considered desirable in the interests of the administration together with 
the dates of such fixations? ' 

The Honourable Sir Andrew Olow: I have called for informntion and a 
reply will lIe luid on the tnble of the House in due course. 

REPUBLIOATION OF INDIAN RAILWAYS (AMBNDMlIlN'l') BILL (No. 28 OF 1940) IN 
CBTAIN STA.TE RAILWA.Y GAZBTTES. 

12. Dr. P. N. :I&Derjea: Will the Honourable Member for Railways 
please refer to Legislative Assembly Bill, further to amend the Indian 

• 
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BaUwaye' Act, 1890,' iorcertain purposes (No. t8 of 1940), published oft 
'page 117 of Part V of .the Ga.ett, of [",dis, dated 6th April, 14MO, and 
state: 

(a) the 'number and date of the Gazettes ot the 'Eastern Bengal, 
the East Indian, the Great Indian Peninsula 'and the North 
Western Railway Administrations' in which the said Bill 
was reproiluced for the interest and the 'information of the 
staff; if it has not been reproduced, the reason therefor; 

(b) the source from which the staff on roadside and ~mo~ t t on  

may acquaint themselves of measures affecting their welfare; 
and . ' 

( c) whether Government propose to instruct these Administrations 
. to reproduce all Bills Rnd Acts in .tb.e.ir ~ t ve Ga.z.ettes 

for the guidance and information of their :staft; if not, why 
not? 

'AI Jloaoarable Sir AIldrew 010 .. : (n) I have not received informa-
tiollof any such puhlication; t.here is ,no rule requiring the reproduction 
of Bills in Railway' gazettes, 

(b) Various media are available, depending On the nature of th£i 
measures taken toO benefit the stAff, 
(c'). No, because this is not regarded as necessary. Most Acts and 

BilIR of the T.e,!..'islatures do not particularly concern railway sen:ants 
as such, and there is no reason for supposing that railway servants gen-
erally remain ignDrant of any changes in their conditions of service. 

SBLBm'IDN PDSTS DR SlDLBOTI.oN GUDBS 8PJI'oOD'DDI) BY 'rJIB GBDlUL 

lt4NAGElI8 .oN OBTAIN STAT. RAILWAYS. 

18. Dr. P .•• Bmerje.: Will the Honoura.ble Member for Railways 
please refer to the note to rule 2 (vi) of Appendix XXII of the State Railwa;y 
ElitabIishment Code and lay a statement of the selection posts or selec-
tion grades in the cadre of each branch or department specified by the 
General Managers, the Eastern Bengal, the East Indian, the Great Indian 
Peninsula and the North Western Railways, together with the dates of 
such specification? 

fte Honourable SIr Andrew Or: The statement laid on the table 
today in. accordance with the reply given toO Mr. Muhammad Azhar Ali's 
un starred question No. 11 of the 6th February, UMO, give. the parti-
culars of the grades required. If the dates of the specifications are readily 
available they will be fumished at a later date. 

PBooBDtrBB ]'0& ColQ'D.lUTION .oN 'l'IDII ~  .01' P!t.oBATl.oNABY PBar.oD 
.o. ST4D R.A.n.WAY8. 

I .. Dr. P ••• a&Dllj_: Will. the Honourahle Memher for RailwlLYs 
plesse refer to rule 8 of Appendix XXII of State Railway Establishment 
Code nnd stilte the o e ~ for confirmation on t.he expiry of the period 
of probation, it confirmlltion is not madE' automnf.ical1y ,ift,cl' thnt period? 

!"be JroDourableSlr .ADdrew Olow: Staff ure ordinarily ('..onf1nned by 
the authority competent to do so after the elpiry' of the probationary 
period of 12 months, o~  thE'ir work ill reported to he satisfact,ory. 
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PBanauu. ~ IWUNG.AP1"OmTJIDIIB.AXD o mo~  o ~ 
~ QB !JON-SaItmJoN GJW)U ~ ~ AJoroDf'l'llll1iti' 01(; 
0D'l'.AJN STATE RAILWAYS. 

~  DJ-,. If. Baa,rjIa: Will the HQJ1()urable Member for Railways. 
lI1eaae refer ~ rule ~ of .&.ppeudix XXU of ~t te Railway' Establishment 
Gode and stQ,te ~ e~  .. aele<;t,ion, ~ ent t any ~ e of the service" 
for makiDfJ o nt~nt  &Dd PJOlIlotiOQs in NOll-Selection POlta or Non-
Selection G~e  in tlte c8<h-e of a hranch or ,@partmeat after the initial 
appointment hajj been ~e on a aelection-cum-examin'ation method is. 
o n ~ e  nec8ssa.ry; what ia the .. any ,other qlasa ',' for whiclt tJ:1e GeneJ'B1 
Managers, tIle Eastern Bengol, the East Indian, the Great 1Qdian Peninsula 
and the North Western Railw8..,"s, have prescribed the selection-cvm-ezami-· 
nation method together with the date of such prescription? ' 

'l'ht ~  .s., Udrew 010": ] am not altogether clear as to the· 
information required, but if the Honourable Member dellires to know 
whether selection is applied in promoting to non-selection posts, men. 
who have already been subject to' a process of. selection, the anaw81' is. 
that promotion to grades for whioh no form of selection is required is not, 
made by selection. Staff are required, however, to possess the qualifies-· 
tions neceSS8r:y for the post and those who do not possess these or have 
shown themselves in other ways unfit for advancement are not promoted. 
Government have no record of any prpscriptions made under the note to 
the rule referred to by the Honourable Member; such prescriptiona wOllld 
apply only to initial recruitment and not to promotion. 

SUBSmIABY RULES .ADB BY TJD: GUDAL M.,uuous 0., OBTAIN STAT&: 
RAILWAYS AND RELAXATIONS OR MODII'IOATIONS IN TBlDI. 

18. Dr. P. S. BUlerJ .. : Will the Honourable 'Member for Railways 
please refer to I'tule 79 of Appendix XXII of State R8ilway Establishment 
Code and lay on the table of this House: 

(a)tbe subsidiary rules made by the General Manageri, the East.erq. 
Bengal, the East Indian, the Great Indiall Peninsula and the 
North Westero RailwlJ,ys,together with the dates when they 
were made; aDd " ' 

(b) a statement in respect of relaxation or modification of t.hose rule& 
showing inter alia: ' 

(i) the number of the rule in which rell\xation or 1Il0dification h;; 

m~e  .' 
(ii) the extent of relaxation or 'modifioation ; 
. (iii) the date 'of relaxation or modification; 
(iv) re'asons reoorded. for that relaxation or modification; and 
(v) under whose power or order the 'relaxation or modification is 

made or ~ out? 

'The Honourable III ADdrew ~  (0)'1 have'called for these rules an(T 
propose to lay them on the table of the House in due course. 

(b) r regret that 'I cannot undertake the reae9l'oh aecellsat"y to,,'fuhllisb 
the particulars mentioned. ' , .  . 

c.wrAlN REOORD OF O G~  RAILWAY ~  IN THE MOlUDABA.p 
DIvISION OF THE EAST INDIAN RAILWAY. -

11. ,Pr. 1'. 11'. Bu...ljt,,: Will thp on o ~ e  e~ e  'for Rail;un 
pleawe reler to l'ule 695 of State Railway Establishment ,Code and lay OD 



~ 

the table of this House.8 copy gf. the reoor4 ror the period from . lat. 
January, 1940 to 31st October, 1940, of non-gazetted. railway servants. 
mmntained by the Divisional Superintendent, Moradabad DiviSion, on the· 
East Indian Railway? 

ft. KODOU&bJ.t SIr ADdnw .. : The record contemplated by twa. 
rule· relates to each individual case; it is not a register. Govel'JlIDent 
regret that they cannot agree to lay the recorda in disciplinary cases on 
the table of the House. 

"Lxftu POST Dm.nuy " I'aOM Pos'l'OI'l'lOll8 Dr TIDII Dm.mPaoVDKl'Jl .. 

18. Dr ........... : (a) Will the HonQUrable Member' for OoJIl-
munications please state the minimum and maximum distance ,of. "Letter-
Post Delivery" from the (i) Delhi General Post Office, and (ll) New Delhii 
Post O.e? . 

(b) Will he please state \4eWND8I of t ~ ~~ et ~ DelhiPJcmnce' 
from where that Denv.,. is ~  qether with tGe distance from those-
post officfes? 

.' ,(0) II.ita ~ tt e~ ~  ....... »elhi"ere detainecl 
¢ 'DelhI General Post Oftiee" fOl' OYM ~ en o  .1'8 b8lfore they are-
delivered froUl Shahdara Sub-Offtce? If 80, 'w.,hy 1· . 

Sir Gunuaath a..rOCW: (a) and (b). There is no miniJiNm· dis·· 
tance prescribed for delivery. A statement showing the names of the-
delivery offices in Delhi Province and, the maximum· distances. ~  to which 
delivel1' is made from them is attached.. 

(c) The repl:\' to the fil"Rt port is in the negative; the second part does 
not ILl; se. 

81c11ement .1&otftng ~ ~ o,lk. in DeI1K ~ tIiIttlllae __ fIlUM ~ 
UfJ 10 tMicA dMtWieI (IN '*Ide '""" IAon o,lk.. 

P'" OjJice6. . 

Delhi H. O. 

New Delhi S. O. . 

Delhi Cloth Milla . 

Delhi Sbahdara • 

Delhi Cantonment 

Birla Linea. 

Agricultural Reeearch Inatitute 

Badli . 

Kebrauli 

Najafgarh 

Jangpura 

Pa.]am 

Alipur 

Nangloi 

Khera Garhi 

'. 

Narela' ... 

~  ~  Bijw ..... n, Delbi PotteQr.. IIIh._r· 
...... JII!IIIjid Motta. O~ Nar!'ina, ~ Baltf,. MabpaI· 
. par, J.uma N ...... s.....oaGlD'Iikul, IDder 'PIoMtba. 

Di6laflCe. 

4'06 milee. 

4'05 mil •• 
3'5 milee.-

J milee. 

2 mil •• 

} Leu than •. 
mile. 
10 mil ... 

8 mil •• 
8 mil., 
6 mileI. 
5mi ... 

I) mD •• 

4 milllll. 

I m.ile. 
1 aUle. 

~ t ~  
Im'le. 
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SB1QOBlTYOI'.cUTAIN SUBORDINATE STARON THB EAST !:NDlAN RAn.WAY,' 

19. Dr. P.lI •. BlDeljea: ·(a) Will the Honourable Member for Railway. 
please refer (i) to Rules 3, 4, 5 and 6 of Appendix XVIII of State Ra.ilway 
Establishment Code and (ii) to ~ 9 o ~t  e~ tme ~( o t  
Inspector 01 Station Atloounts-(Contd.}, Old East Inmlln·"Ratlway·Orade 
III-:-Rs. ~  and· State Railway Juruor Grade I-Rs. 12Q-.:.15-
:270, and Beviaed Grade-Rs. 150-15-270] of the Eal!lt Illdian Railway 
,Classified List of Subordinate Staff of all Departments,on Scales of PRY 
rising to Rs. 250 and above-corrected up to 3Ot·h SeptE!mber, 1936--and 
,ata4;e the": n$l!IIeS shown in the OlaB'BUied List in order <:A. seniori ty? 

(b) Will he .pleasetJtate the dates ~ which . .tOe orders under Rulet :4, 5 
;and 6 were o~ n t  .to the staff whose seniority has been afieeted 
by those"orders?, If those orderS were notoommunicated, what were the 
"reasons therefor? • 

'!'hI Bcmoun.1tle Sir AUdiew Olow: Necessary information is being col-
"lectedaDd will be laid on the table of the HOllse in due COUl·IW. 

'WITJI-BOLDDQ o.r l\ImroiJa.u.s, PBTmON8, BTC., OF NON-GAZIlTTBD RAILw.y 
v~ .'1"  TIIB DlvmIONAL SUPBBINTBNDBNT, MORADABAD DIvIsION 

OW TIIB :&..sT !:NDIAN RAILWAY. 

10. Dr. 11. I. BlDerJe,.: Will the Honourable· M.ember for Railways 
please refer to :  . 

(8) the iafonriation given ·on the 19th July, 1984 in re.ply to Ull-
starred question No. 140, asked in this House on the 6th 
M8l'ch, 1934; 

(b) the !reply given to starred question No. 1626, asked in this 
House on the 6th April, 1935; and 

lc) tlte l'eplygivt\n to starred question No. 1712, asked in this 
Houstl on the 17th A.pril, 1006, and lay on the table of this 
House 11 statement showing the particulars of petitions, re-
presentations, memorials Rnd appeals (separately) made by 
the non-gazetted Railway Servants between 1st Jauuary, 
J.'939 and 31st Octoher, 1940  (or as far as av.ailable) to tlutho-
otities higher than Divisional Superintendent, which were with-
·beld by the Divisional Superintendent, Moradabad Divi8ion, 
<>n the" East Indian Railway, and the reason recorded by the 
Divisional Superintendent for withholding them? 

.. "!'he o o ~e Sir ~e  ~  (a),. (b) and (c). As regards peti-
'tlons and memonals, the mformatlon available with Government shows 
~ t no petitions or me t n ~  e ~ withheld by the Divi8ional Super-
mtendent, Moradabad DIVISion, dunng the period 1st January, 19&9 to 
"80th JUIIle, 1940. Government receive no returns of appeals and other 
e e e t ~ on  made to Divi8ional Superintendents. As regards appeals, 
-the attention of the Honourable Member is invited t.o the replvto the 
following qliestion. . 

'CERTAIN QuARTERLY STATEMENT FORWARDED BY THE ~ ~n O  
SUPBRJ'lIfTENDENT, MORADABAD DIVISION OF TIq!l EAAT INDIAN RAILWAY. 

11. Dr. P •• ~ ~t  Will the tonO~ e Kember for. ~ 
lplease ~ to Rule 1be 0Jf iGe Sta.te Railw.ay iB'.ctan1i&hmerlt (',ode Bnd ~  



UNSTARRBD Ql1BSTIONB AND ANSWBRB 

on the table of this House a copy of the statement forwarded quarterly 
n~ lat J·anuary, 1989, by the Divisional Superintendent, Moradabad 

Division, East Indian ~  T. 

The Honourable Sir Andrew Olow: I regret that I ~~ ot agr;;e to lay 
on the tt ~  of the ~ e statements which contain particulars of indi-
vidual casell; but. if it' will serve the Honourable Member's purpose to 
know the number of appeals so withheld, the information will be secured. 

DISADVANTAGES ~ 'THK STAFF 01<' CmfPANY.MANAGED SECTION OF THE EAST 
~  RAIL;«AY TRAINED AT THE RAILWAY ScHOOL OF O~ O  

CUANDAUSI. 

22. Dr. P. ~ B&Dariea: (a) Will the Honourable Member for RailwaYiI' 
please state, after enquiry from the East Indian Railway whether it is R 
fact that before 1929 the staff who received the t~n  in Transp.ortation 
Courses at the BailwayScbool of TransPorts.O!l, Ohand ... ~  'and were 
declared successful,. were c6n8idered qualified for the posts·· of Station 
Masters, Inspectors and higher posts? 

(b) 1& ~ a fact that before 1929 the staff of the company maa.gecl sec-
tion were never trained at that school?, 

(c) Is it a .fact that in 1928 it was considered tIhab the staff of. the 
company managed section which qualified from that school were not conai-
dared qualified in coaching and goods accounts? 

(d) Is the order to qualify in coaching and goods accounts, published 
in paragraph 654 of East Indian Railway Gazette No. 21, dated the 28rd 
May, 1928, retroapecti.e in effect? If so, why, and where is it stated? 

(e) What are the reasons for compelling the staff who queJified in that 
school in coaching and goods Accounts Examinations, to pass that Examina-
tiOb. again and agam; 

'!'he Honourable Sir Andrew Olow: I have 'called for information. A 
reply will be laid on the table of the House in due course. ,.. 

BooP. OJ' E'DIIPl'Io:. OJ' ST.AJT J'B()]I( A'l"l'DDIlfG RBFBESDB,' CoUB8B8 '" '.t 
~ OO  ON STAn R.uLWAYS. 

~  Dr. P ••• BaneiJ ... : ~ the Honourable Member ,for Railways 
pIetlse .refer to Rule 14 of Appendix XXII (page S77) of the State Railway 
Estabbshment Code and state whether the exemption to staff after 45 years 
of age frbrn attending· Refresher Courses at Area Schools Doe .. not mean 
that the! are e em ~  from oral examinations by officers under whom they 
are servlDg for the time bfling? 

'!'he HODOIU'&ble Sir Andrew OJow: Not necessarily. I would add thaI; 
adri:iinistratio:Ds are not precluded from· sending men over 45 for refresher 
courses when that is deemed advisable. 

C.ALCULATION OJ' PBBIOD OJ' SIoxLBAVB OS THB STA.TE RAILWA.YS. 

M. Dr. P ••• Banerjea: Will the HonoOrable Member for Railways 
plesse refer to Annexure No. I to Appendix VIII.(page 311) of the State 
Railway Establishment Code and state whether the period "from date of 

D 
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lick certiticate to date of fit certifica.1ie" is to be treated Ilf lea:'ve ~ 
uuder n me~  :R,.ule 101, read with Supplemenwy Bulle. i69 to 2'78? 

The Bcmoarable SIr Andrew O1ow: The n ~e  is in the negative. A 
reeommendation: t)y a medical ofticer is not a sanction to lEiaveand con-
veys no right to lesTe. The period of leave depends on the sanction 
actually siTen by the nuthorit;\" competent to sanction the leave. 

CALCULATION OF PmuOf) 01' 8IOK LEAVB ON DB STAB R.AILw,ns. 

M. •• •• •• alMljw. Will the Honourable Member for BfIIiIways 
please refer to Annexure No. II to Appendix VIII (page ~  of the State 
Railway Establishment Code and state whether the period of .. Sick l6av, 
recomm'nded" is to be treated as leave sranted under Fundamental Rule 
&11 

!h" ~ ~ t e ~  The .wsw .. is im! t.he __ ata.ve,The 
atten,tion of tile Honourable Member ia in'Vited to· the. reply giv.n *0 *e 
preceding question. 

IblnoaI7Y or T&t.VlIIU..Ilf9 TronT I'NVBC'l'OBS ON to EAsT IlmUlt 
R.uLwA.T. 

18. Dr. Po' H' .. :llMrIea: (a) Will the HODOUrable Member for ~  
plMle state how the senioritv cif old Travetling Ticket Inspectors on' the 
East Indian Railway drawing "Rs. lOOp8Y ill the sealtl of R8. ~ eo 
on the 1st June, 1931, was fixed viS-II-vis these Trayelling Ticket. Inspec.torl 
~ o were drawins Rs. 95 pay in the scale of Rs. 64-6-95 on that date? 
(b) Is it a fact that those old Truvelling Ticket Inspectors who e~ 

drawing Rs. 100 on the 1st June, 1931, were sllpe:'Seded by those ~ ve  

Ticltet ExtWminer8 who wel'l\ drawing. Us. 95 only on that date? , 

(c) Will the ono e e ~ e  please" state theruie ~  ;which 
such supersession is pcnnissible? 

'l'he :Rmloarable Slr heirew 01ow: (a) All pos. in, ~~  .ca1e of R •. 
~ ~  draWn. by Travelling Ticket Inspectors on the former Oudh 

and o ~ ~  :&ilwp,y were abolished on the lilt c1.une, UJM, and :,he 
mdfriduSls" Mlding the posts were abl'orbed iD ~ on Rs. 64-5-95 
under the Moody-Ward scheme. Staff 80 absorbed werel'anked. tor ;p-
poses of seniority on pay and length of service, Continuous temporary ler-
vice of more'than 12 months being treated as permanent. ' 

, (~  There were no Travelling Ticket Inspectors drawing Re. 100 on the 
lit JUne, 1981. 
(c) Doe's not arise. 

CIaouLA.B INSTRUOTIONS FOB ,GlUNT OF GRATUITY TO O ~ iT ..... 
, IN LuCKlI'ow DrvtSION OF THE EAs'J1 IlmUN R.AlLW.A.Y. 

27. Dr. P. H: Baellea: (a) Will the Honourable Member for Railways 
please refer to clrcular letter No. EA-B.-96-Sett., dated t ~ 12tJa January, 
1940, issued by the Divisional Superintendent, East Indian Railway, 
IJucknow, and 'state what is, the '1"equisite standard for non-gazetf.ed 'litaft 
(other than good, efficient, f!1ithful and continuouslervice) to merit full 

t ~  ' 



;, (b) What is the particular pzovision made in the State Bailwa,. Estab-
lishment Code for the requisite :standard? 

(c) Do Government propos.e to set aside that circular Rnd to order that 
the staR who had nm e ~  ~  efficient, faithful Bnd continuous-service. 
aqd admitted for srant. of sratWty,.b.ould be PIIDted full gratuity? If not. 
.,.by not? 

The HOIlOIInbl1' IIJr A1'1t1fft 0f0W': (a), (b) and (c). r am procuring a 
'Copy of the circular referred to and shall reply to this question after con·· 
sidering it. 

STATEMENTS ~ ON THE TABLE. 

In/ormation promiaed in reply to atarred quediCMt N.. 1957, tuked by 
Mian Ghulam Kadir Muhammad Shahban, on 'the 93rd March, 1939. 

DJSCJlARGE OF STAFF conBOLLh BY rt'ltJlJ GENERAL MANAGER BY THE 

DIVISIONAL AUrKRIN:TENllENT ON TJU: o~  ~  ~  

(a) In practice this fjwer hU been nerci8ed by Divbicmat o ~ wiftl the forilW 
~ ov  of the Genera M/UlllllBr. "  • 

(b) The adminiltratibb hu held tbat MDior 1lCa18 ofIicen bave tbiI" pOe"'of 
.appointing lubordinate ItaJr. ': - . .... ,,: . :) 

(c) It is pl'8lUIDcd that the HODOIII'able. ~ e en to item 104 (viii) of the 
Schedule of Powers of Divi.ional Superintendents, which waa re-numbered item 66 in 
1939. If 10, the anllwer ill .m the aftirmative. 
(d) The Honourable Member is referred to ·the .......... ";"tW;t '(fI) ati'o,". The 

-question of restricting the powers of appointment of IeIlior -r. .olicen, .. Npfllt 
._ior subordinates is under conlideration. 

l+ifCJrmation promiBs(l"in ~  to the 14llt pa;t 0/ p'art (f) 0/ starred question 
No. 134/" 4lI1,ed. by Mr. Muhammad Ad,,&r.,A,Zi oa tha ,28tll MlJJ'()h, 
1939. . .  . ., 

.  l 4 

ASSISTANT SUBGBONS ON THE Noam Was-BaN lblLWAY. ' 

The aeniority of Military Allliatant Sargeons vi,-1M'iI Railway AUi.taat Burgeons' 
'il dependent on the leale ar grade of pay apptiO&ble Thoee lent to tile rIri ..... ,. 
'before 1st April, ~ had the option of either retainiDg their mi1itar)' .oal ... of 
paY' or electing the scale of pay applicable to ~  ASlliltant Surgeonl. The 
-sc&1e of pay sanctioned for Railway ABllistan:t ~eon  applies to all thOse· who jOin 
,a, Railway on or after lit April 1931. 

On the North Western and Eastern Bengal RailwaYII, thOle who retained the. 
'military IICII. of payor were appointed on the revied grade. of pay bad their 
seli.itlrity ~ n  on' the ballil of pay. ThOle who elected or are governed by 
railway time 1lCa1ei of pay bad their senioritv determined by crediting them with 
·the number of years' ervice it would have taken them to rie by those acales, to the 
pay they drew on entering railwllY service. ' 

On the Eaat Indian Railway, the. Military As.ietant SurgeoDl and Railway ~t 
Surgeons have not been placed on a common seniority lilt. 

e ~ is o~  one t ~ .. illtant ~ eon on the Great Indiaa PlDiaaul. :a.il. 
way; hiS semorlty was detemllned by hll total length of service in the Railway 
:Department and in t·he Indian Medical Department. 

B2 
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Itt/ormation. promiud in reply to unstarred qU6Itioft. No. 11, a,ked bV 
Mr. Muhammad Azhar Ali, on the 8th Feb1'1lary, 1940. 

SEi-ECTIQN POSTS ~  SELECTiON G ~ ON ST.\T.E RAILWAYS. 

I ~  on the table of the Houae a statemett Ahowing tbe selection posts and their-
revised scales of pay on the Eastem Bengal, East Indian, Great Indian Penro.ula act 
North Western Railways. It may be added that the grades and posts on the EaderD-
Be'lgal Railway are now under scrutiny and arelUbject to pouible . ...amon. 

Statement "Iowing the 8elertion p04t. and their .cales 01 pay on tM Ea.tef'1l BeAgol,. 
BOBt Indian. Guot Indian PeniMula and N ortA W utem Railway •. 

EASTERN BENGAL RAILWAY. 

DeaignattoD. 

Aasistant Secretary, otBoe SuPerintendent. 
8eoUon Superintend!DQt 

Clerks • 

~~~  •. 
General Iupeotor 

:  i 

Oftloe Superintendent 

A8aietaDt ~te ent  t ~ o  baapeotor 

Sob-head ,·.r .'. 

Clerks. Claee • 

80tJee of pay.' 

400 

230 

1400 
230. 200. no 
200 

330 

200 

Rs. 

1"40 

100-10/2-120 

'.' 

H\ 

ENGIKIIIIBlNO DIIPABTllIINT. 

Permanent Way Inepector . ' 

~t Permanent ~  

Inspector of Works 

Bridge Irlspeotor.omoe SaperintendeD' 

Junior ~ IDapector . 

A8eiataDt Bridge Inapeotor. AuiatADt .Caleu1at.or 
Signallmpeotor and Blook Signal Inapeotor 

Assistant Signal Inspector and AaJiltant Blook Signal 
Inspector. .  .  .  .  .  .  . 

Chief Clerk 

Clerks . 
Stenographer 

Typist . 

Chief Draftsman 

Drafteman 

Head Calculator 

Asliatant Foreman. 

400. 8150. 300. 260. 23Q, ... 
, 180.160 

140. 100-10/2-120 
230. 200. ~  160. I((). 100-
10/2-120 

400 

360 

180 

400.860.300.260.230.200 

180.  180. I((). 100-10/2-110. 
230.200 

160.  140. ~ ~  

200, 1'60. l00--19/J-ll1O. II-
6/2-85 

65-5/2-85 

300 

140. l00-10/2-12() 

200 

950,300 



8TATBIOlfT8 LAID OB TBB TABU. 

EASTON BBNGAL BAILWAY--eoatil. 

DesigDatiob. 80alea of pay. 

Re. 

350, 300, 260, 200 

400 

11 

Traftlo IDIpeator aDd Junior TraIBo Inepeotor • 

Statton Superintendent, TraDlbipment Foreman 

Station Jlaater, Imp. • C "  • B  "  • A ' aDd Speoial 350,  300, 260,  200, 100-10/1-

Allidant 8tation Muter, Imp •. 
()abin Muter 

-Gooch! Supervisor and Junior Gooch! Superviaor • 

120 
230,  200, 180 

230 

400, 300, 230, 180, 100-10/2--
120 

t.ua-P 8upervilor, Read Booking Clerk, Cub WitDelil 180 
Platform 8uperviaor 200, 160 

Diatriot Controller Grades I' and n 400, 350 

Aaiatant TratBo Controllera 160,  140, 100--10/2-120 

Yard Muter . 350 

Yard Inepector 260,230 

Alliatant Yard Muter 230,  200, 160, 140, 100-10/2 

Head Tioket Collector, Head SiJzna1ler, Booking, Parcel, 
Weight. Goods and Traina derks. Asaiatant Inetruo-
tor (B. 8.) and Commorcial Instruotor. ~to  

,(Fire Brigade), Guard Cl_ • C " Office Clerk Clua 
II. 

Commercial Inspector 

AaaiataDt Commeroial I,utraotor 

<lhief Clerk 

Clerk 
Instructor (B. 8.) 

Inapeotor, Watoh aDd Ward 

en o ~  Junior n~eoto  Crew. • 
CIew-in.charge 

.... tant Transhipment Foreman 

-120 

100-10/2-120 

300. 260,  200, 160,  140. 100-
10/2-120 

260. 200. 160.  140, 100-10/1--
120 

200 

180, 160, 140 

140 

350. 260. 230, 200 

200. 140 

65-5/2-85+20 T. A . 
230. 160, 140, 100-10/2-120 

MBOJUl{IO..u. DIIPABTlf.BNT. 

Foreman and Shed Foreman . • 400,350,300 

Aaaiatant Foreman, Senior Valve-motion Ioapeotor, 
Aaeiatant Eleotrioal Foreman •• A • Grade Draughts-
man . 300 

Chargeman • 185-15/2-180 

Junior Chargeman and Head Time Keeper • 100-10/2-120 

Assistant Shed Foreman .. 230. 135-15/2-180 
Read Train Examiners • • 400. 300, 260. 230 " 
Train Examiner 160,  140. 100-10/2-120 

Train Es:aminer (Va.cuum Brake) 160 
Stenographer 200, 160, 100--10/1-120. 

Eleotrio Foreman, Boiler Inspector and Loco. Inspector 400, 350 
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Deaipation. Scales of pay. 

Ks. 

IboBANIC.&L DlIlP.t.B%'IIBN'l'--tlOfttd. 

Shedman 

BleoVio Charg8man 
Chief Clerk • 

Heed Clerk and Budget Clerk 

Clerk 

140, 100--10/1--120 
180,160 
130,200 

140 

100--10/2-120 
OlB. SupariDteDdeot. Auiatant Chief Draughtaman • 
SeDior Draughtaman' 

360 

160,230 

lC»-IO/lI-ljO-ll/lI-l80. 100 Dnaghtaman 

Heed T)rpiat . 

Chief Aaaiatant 

store Keeper • 
A.iatant Store Keeper 

Ward Keeper. 

o.aoe 8uperiDteDdmt 
Chief Clerk 

Clerk 

Tindal • 

T)rpiat • 

Stenographer 

--10/2-120 . 
66-"6/.J-i5 

SToBBe DU.t.BTllENT. 

4.00 

350,160 

160,140 

66--II/2-86-5-1oo/I-EIl-
cienoy bar-lOO--I0/2-12D 

300 

260,230 

180, 140, OO O ~  

30--2--4.0 

66--15/2-815 

200 

EAST INDIAN RAILWAY. 

Time Table IDBpeCtor 

Movement Iupector 

Trausportation Inspector. 

DiviaiODal Transit 1DBpeotor 
Telegraph Traftlo Inspeotor 

Station Superintendents • 
Deputy Station 8aperiDtIeDdeata 

Station Muter (higher grede) • 

YardMuteN 

ODBATING DBpAB'l'ImNT. 

350, 300, 260, 200 

200--10--260(1928) 
3150, 300, 260, 200 

360, 300, 260, 200 

• 200 

400 

800 

310 

Reed Signa1Ien of the Division&l Headquarters omeN 

Boiler Ioapector 

360,100,180,180 
140, 100--10/2--120 

~ 

Train Lighting Inspector 
Transportation Inspeotor, Stock 

Coal Transportation Iupeotor • 

800,260 

300,280 
• 180--20--600 



STATBJrIBlf'1'S LAD) ON 'Tn TABLB. 

EAB'l' INDIAN RAILWAY-contd. 
Deaignation. Scalea of pay. 

Be. 

Weighment Iupeotor 
Controllera 

OPBBATING DBPABTKBNT-contd. 

160-10-260 
3150,260 

BUDDing Shed Foremen 
AlBiatant Bunn.ing Shed Foremen 
Power Transport Iupeotor including at.aff ADd Jrlainte. 

nanoe. 
Trial Engine IllIIpeCtor 
Senior Fuel Inapeotor 
Junior Fuel Inapeotor 
Inapeotor Fitter 

Goods IDBpector,.Goods Aooountaot, Howrah 
Chief IDBpector (Tickets) 
CIahna IDBpectOl"8 ." 
Be.weighment lnapeotor • 
Gooda SUpM'Visor (Howreh Goods) 
Head goods olerk (Rowrab Goods) 
Goods Clerks (Howrah Goods and BamkirBtopore) 
IDBpectors (Commercial) . 
Advertiaing IDBpectors . 
Head Parcel Clerk, Howrah 

400, 3150, 300, 280 
230,200 

3150 
350 
300 
200 
4215 

260 
ISO 
230,200,180,180,140 
815-15/2-815 
260 
160 
l00-10/Z-120 
230,200 
160 
18C 

Aasistant Parcel Clerk, Luggage and Parcel Supervisors, 
Assistant Goods Aooountant, Howrah. . . lOO-I0/Z-120 

Chief Aooountant and Booking Clerk, Howrab • 140 

ENGINBBlUNG DBPABTIIlmT. 

lnapector of Works and Bridge Inspectors 
Permanent Way, Signal and Blook SigDal Inspector. • 
Signal and Block S.igua1lDapeoton • 
CODBel'Vanoy and Sanitary IDBpecton 

E1eotrioal Inapectora and Elootrioal Foremen 
Electrical Superintendents 
Aaaistant Electrical Foremen 
ChulJeman . 

Workshop Foremen 
Boiler IDipecton • 
A.asiatant Workshop Foremen 
Cbargemen • 

400,350,300,280,230 
400,8&0,300,280,180 
400,3&0,300,280 
180, 180, 140, 100-10/2-120 

400 
400,3150 
280 
200 

400,3110 
400 
280,230 

• 200 
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EAST INDIAN BAILWAY"r""CCmtU. 

Overseer 

Foremen 

Deaignation. Saal. of pay. 

Re. 

\ 

8ub·Store Keeper, Head Reader and Head Mechanic . 

300 

230,160 

160 

aiel Aaiatanta 

Depot ~ e Keepers 

.A8aiatant Depot Store Keepers 

Oftlce Superintendents 

<lhief Clerka . 

Head Clerka . 

t. 400 

. 350,260 

. 230,160 

'400, 350, 260, IRO 

400,260 

260.  230, 200, 160, 140 

\ 

Firat Allaiatants 160,  140. 100--10/2--120, 65--
5/2--85 

Head Draftsmen 300, 180, 160 

Draftsmen Engineering Department 100-10/2--120 

GBEAT INDIAN PENINSULA RAILWAY. 

"Head Clerka . 

:8enior Clorks . 

<narka • 

Lady Stenographer 

GJIKBlLAL lIUNAOBn's OFFICE. 

300 

250 

200, 160, 120 

250 

AOO0l1J1T8 DBPA.ltTMENT. 

Saoior Inspector of BtatiOD Aooounts &lid Senior Ac· 
400, 350, 300, 275, 250· 

225, 200, 175, 150. 

150-10-200 

countants . 

Junior Accountants 
Stenographer 

·Sub Heact. 
Saoior IMpeCtor of Stores Aocounts • 

Janior InlpOOtor of Station ~o nt  

·Junior IMpeCtor of Station Accounts 

;Stock Verifiers 

150, 120. 

250-15--325--25/3-350 

225, 175, 150 

225, 200, 175, 1110, 130. 

160,  140, 120, 100. 

CUB AND PAY DBpUTKENT • 
. n 

.Aainant Cashier 

Sub Cashier 

Bead Olerk . 

400 

250 

140 

·Initial grade for selection. 



~  LAID 0111' THB TABLE. 

GREAT ItmU.N PENINSULA RAILWAY--contd. 

Designation. 

~ o  . 
Inspeotor of Worb, Septla Taaka 

Iupeotor of Works 
Geoeral Foreman. 8k'uotural Foreman, Signal and 
Interlocking Inspectors aDd P. W. Inspectors 

Omce Superintendent 

Clarka . • 
Head Draftaman 
Draftsman, CUlltodian, Plumber 

()hawl Superintendent .. 

Depot Storokeepers. 

Omce Superintendent 

Heada of Sections 
Head Clolrks . 
Clarka . 

Station Superintendent 

Transportation Inllpectors, foremen (Tracijpn) Mecha-
nical Foremen, Carriage Branch Foremen, Chief Tele-
graph Inspector, Foremen, Byculla 

~  Station Superintendent. Controllers, Junior 
. taut Foromen (Traction Branch), Loco. Inspec. 

tor (Traction) . .' .  •  .  •  • 

Station :MaaterI 

Assistant Station :Masten 

Yard Foremen 

.AasiBtant Yard Foremen, AlsiBtant OontrollerB 

Ohargemen, Electrical, :Mec1'1lZ1ioal and Outside (Trac. 
tion) .  •  .  •  •  •  .  . 

. Bead Train Examiner (Traction) Iupeotor, Sub-ata· 
tion, Leading Stoker. .  •  •  • 

Train Examiner, Engine Eumiuers, Bead Linemen 
(Traction) • 

Senior Inspector and Inspector Overhead Equipment 

Bond T8IIter, Electrical Inspector 

Power Oontroller 
Switch Board Attendant • 

Senior Turbin Driver 

AsIIiatant Turbine Driver 

Auxiliary Plant Attendant" 

Shift Stobrs . 

Loco. Foremen 

Loco. Inspector 

AaaiBtant Loco. Foreman 

Beales of pay. 

300 

350 

150,200 

.00 

350 

300,200. 

300, 260, 160 

2150 

200 

100 

"360 

300 

250 

200, 160. 129 

4150 

400 

300 

Re. 

350, 300. 180, 100 

275,160 

300, 180 

275, 180 

260,140 

225 

140 

180 

160 
375,350 
160.110.80 

250 

150,110 

110.80.60 

140.100.80 

400. 350 

4.00. 375 

800.275 

2G 

• 
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GREAT INDIAN PENINSULA RAIL\VAY-«nIt4. 

DesignatioD. Scales of pay. 

Head Fitter and Boilermaker Cbargeman . 

Fitter and Boilermaker Charpman . 

Carriage Inspector. Cbief.Tel .... ph Trame Inspector . 

Head Train Examiners . 

~t o em n ~  

Head Cabin Supervisor. 

Head Signaller. V. T. Bombay 

omce Superintendent, Chief Crew Inspector 
Chief Rats Clerk, Chief Ticket Inspector. Chief Goods 
Inspector and Senior Commercial .  .  .  . 

Heads 01 Seotions • 

Chief CIerb • 

Chief Ticket Inspector. Senior Commercial Inspector 
and Chief Goods Inspector. .  .  .  . 

Goods Inspector 

Train Conductor 

Diatrict Commeroial Inspector • 
Assistant Oommeroial Iupeotor 

Inspector (Watch and Ward) . 

• 

300 

300. tOO. 120 
3liO 

27 •• .810.226 

1'1' 
160 

120 • 

3liO 

'00 
300.2liO.200 

200.180 

400 

400. 271i. 226 

300 
2211 

180 

1110 

Chief Clerk (B., E. A: I.). (Staff). (GeneraJ) and (Store). 400. 300. 250 

Leading Draftaman (Loco.) & (C. & W.) and Parel and 
Matonga workshbpa. •  .  .  .  . 

Draftsman (Elec.) • 

~ Superviser (E1ec.) 
.J Laboratory Assistant. DyDamometer Car Assistant 

Boiler Inspectors. Electrical FOlllmleD, FonDleD P8I'el, 
Jh8ll8i and Matuuga Worlubops and planner and 
Rate FUer Parel. Worksbops 

3110.300 

2110 

.200 
3110 

too 
Chief Clerk. Pare!, Jh8ll8i and lIatunga Workshops . 200 

Aasistant Foreman; Pare!, Jbansi Worbhope. Yard 
Supervisor. Parel. Jbansi and Matunga Workshops. 
Chargemen (Covenanted). Parel and Jhansi Work· 
sbops 360 

Chief Timekeeper. Parel, Jhanei and MatuDga W orkshopB 300 

Charpmen (A & B. Cl_). Parel. Jhansi and Matunga 
Workshops and Electrical Cbargeman. Electrical 
Repair Sbop. MatuDp 271i. 200 

E1eotricallnepector 

Sub·station Operators 
Test Room Assistant 
Electrical Cbargeman, D. D. J'hansi & BhuBaval 

300. 2110. 200 

160 

200.160 

2110 

Rs. 
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GRHAT INDIAN PENINSULA. RAD..WAY--condd. 

Designation. 

Contract and Depot Superintendents 

A.esiataDt. Depot 8aperintendeDta 

Head Clerk • 

Supervisors, A, B, C " D. 

Alliatant BurpOll8 (10 per _to, 
atiBf' Clerk 

MatroD. • 

" 

400 

st. 
300 

Bcalel of pay. 
tw. 

210,100,160, 120 

310,300,260,216 

300 

1'70 

NORTH·WESTERN RAILWAY. 

Traft10 Inapactor 
Station SuperiDtandeD.t . 

Dy. Station Superintendent 
Station Master 

Assistant Station Master 
Yard Supervisor 

Chief Controlle1'8 
Deputy Controllers 

Aaaistant Controller 

Litigation Inspeotor 

Claims Inapeotor 

Loco. laapeetor 

Carriage and Wagon Inapeotor Vioeresal Train . 

08loe SupermteDdeDtB • 

Superintendent 

.A.uiatant S1,1perinteDcJentoll and Head Clerks 
Clerks • 

Stenographers 

3110,300 

400 

3110 

3110, 800, 180 

100 
260,280 

8110 

300 

230 

100 

180, 1'80, 140 

400 

.. 8110,800 

400 

8110 

230 

200 
180, ao, 130. 

In/ormation ptomi"" in repl'll to parte (b), (e), (d) and (e) oj ,tamtl 
queBtion No, 47, IUked by Mr. H. M .• 4.bduUah, on tiB 9th Februa'!/, 
1940. 

ALLBGATIONi 01' Co,RRUPT!ON AGAlN8T A CLEBK IN TUB DIVISIONAl. OFFICB, 

RAWALPINDI. 

(h) So far all Govel'nment are aware, .only one employee, in Ilia e.,ideace before-
the Court of Enquiry, made an allegation against a clerk on the Rawalpindi v o~ 
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of having ftlceived an illegal gratification fl'01D him. The Gourt of Enquiry did not 
mVelltigate thil allegation nor did they make any Buch reoommenciation a. i. referred 
to by the Honourable Member. 
(c) Yel. 

.  . (d) ~ e clerk wal reduced a8 a result. of certain inquiriel into an attempt to 
bribe him. No. gold necklace was accepted by the clerk· a necklace aaid to have been 
intended for him was intercepted. ' 

(e) The clerk has not been working in the Eatablilhmenlo 8eclion .mile, 1838; loh' 
latter part doel not arise. 

Information promised in reply to staTTed question NC). 48, asked by Mr. 
Lalchand Navalrai, on the 9th February, 1940. 

INVOICE TYPISTS ON THE NORTn WBe'rBBN RAILWAY. 

'''ta) and (b). The cale for the provision of more higbnr grade appointmlDta on the 
Karachi Divilion h&ll been reviewed and 5 poltl of InvoiCf Typist. in Grade II have 
been created in place of 5 posta of Grade I. . 

(c) The reply to the first part is in the aftirmative. With regard to the latter 
part, the honourable member is referred to the reply to parts (a> and (b) above. 

Information promised in repl" to unBiaTTed queaiion No. 24, asked by 
Mr. Muhammad Azhar Ali, on the 15th February, '1940. 

DUTIES OF ASSISTANT OFFICERR AND TRANSPORTATION INSPBCTORS ON STATE 

RAILWAYS. 

Aa regards the first part, a statement giving the required information ia placed 
'on the table of the House. AI regards the second part, tbe answer is. in the negative. 
The number of Assiatant Officers on RailwaYI il under CODatant.arut.iny by t.he 
l\ailwRY Board Bnd similuly t,he number of Tranaportation Inlpectors ia BC1'Dtiniaed 
periodically by the Railway Administrations with a view to economy in adminiat.n.-
tive chargea. The mat part does not arise . 

.statement 01 dutieB of A"i.tant Officer. (7'rcmrportation) and In",ut(w. (7'rtmlptWta· 
tion) on EaBt'-11I Be.ngal, East Indian, Great Indian Penifllula and NortA WutCTII 
Railway •. 

EASTER.N BENGAL RAILWAY. 

Duties of .Aaaiatant Oftlcem (Tr&D8porta· 
tiOD). 

1. Supervision of Control oftioe. 
"2. Supply and movement of ooaching 
IItock. 
3. PUDOtuality of all traitlll. 
4. Bupply of goods stock. 
IS. (ca) Obllervance of all daily Head 
01ll.oe orders regarding interchange 
of goods atook with neighbouring 
Rail_ya. and 
(b) Control of goods and ooal traffic 
and supply of necesu.ry emptiell to 
tnmshipment • teo 

'6. Examination ~  stock ltatemente. 
7. Control and lupply of apecial type 
stock. 
S. Control and movement of petrol and 
oil tanka. 
9. Demurrage and wharfage 08_. 
10. Examination of wagon detention state-
mentl. 

Dutiell of Inspectors (Transportation). 

1. To conduct half·yearly and quarterly 
iDIp8Ction of BtatioDli. . 
2 •. To move cODlitantly over his section 
and see that the Btaft' ~ conversant 
with and observe aD General, Subsidiary 
or local rules. 
3. To check aU matten oonnected with 
the punctuality and economioal working 
of traiDli. 
4. To llee to all matters oODDeOloeci with the 
oomfort and oonvenience of p88lengera. 
5. To oheck all registers and recorda 
relating to the movement of tra.ins, 
attendanoe of ataft', wagoDl detentionB. 
6. To carry out night inapeotiODB once 
a week. 
7. To &rra1IIJ8 to attend subordinate and 
joint enquiries Be ordered. 
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EASTERN BENGAL ~  

Duties of Asaiatant"Omcie"; (TraDllporta-
tion). 

11. Scrutiny of ~ o~n e  paaaenger 
trains and freight tralDa. .  . 

~ 2. In the event of OIlY e o~ ~ ent  
to f,roceed at once to the BIte of the 
accJdent or 40 remain throughout in the 
Contor.ol office 88 ordered. 

13,. Accident caaea and joint en( ~  
14": Scrutiny of Traffic Inspectors reports. 
15. Regular tours of ~ e t O  

16. Check of station working rules. 
17. To attend to publio OOlUplaints end 
queations of the comfort and oonY8-
'menoa of the travelling public. 

Duties or Inapdora (Transp'Ch'tation). 

EAST INDIAN· RAILWAY. 

These ofJIcera deal with ID&ttera aonoern-

~ me taba' and rlDlilllla oftraiDa 
(PUI8Dp1' and aooda). 
2. Check of detentions, iDoluding lMe 
starts. 
3. Manhalling of traina. 
~ Check of traiD registers, GuardII' linka, 
Control charta, Joint Train Reportll, 
Line Clear irregulwit18l. " 
5. Supply and olearance of' 'iaoda and 
oo*.cbDJg stook. 
8. Misdeapatch81 and over-carriagea. 
7. Reatnotions on !Qovemant Of trains 
imd stock. . 
8. Van gooda Ii,bd Quiok TraIIait eervioea. 
9. Periodioal ~t~on of ltatiOrla. 
10. Publio oODlplainta regarding 'l'ranapor. 
tat ion lU&itera.·:, ' 

11. Aooide'nta, enquiriea aild joint'enquiriea. 
12. Telegraph irregulariti •. 
13. Statistical reports. 
14. Inspection reports by Tr8Dlportation 
Inspectors. 
15. Mela arrangements. ' .. 
16. Facilitiea for paaaengers at atations. 
17. Yard and,atation oper"ting facilities. 
18. StoreS. .. . .' 
19. Station Working Rulea. ' 
20. Check of loads of trains. 
21. Relief arrangements for oiIrtaiIl 01_ 
of staft'. 

22. To .attend to publio complaints 6D.d 
queationa concerning the OOInfort aad 
oonvenienoe of the travelling public. 

.' 
1. To make oonstant journey. _'their 
88OtioDa (10 ~ 80 atatiOllf)." ' 
2. To teat atation staff with apeoial refer-
enee to seeral aDd' 8tittf6iD: I WOrkiDg-
rulea. i  . 

8. To interview merchants and mate-
local enquiries as ordered by DivUional, 
omee. . 
4. Attend aub-joint enquiriea into Ac-
cident oaaea and publio oomplaints. 
5. To conduot quarterly inapeotions or 
stations, station yarda and building&. 

~  'To obeck tools-and plante, mUBter rolla,. 
4uty matera, RefetoeJiee booke, oinmla:n, 
standing orders and station records. 
7. To check al'l"allpllll8lta for the '..,. 
ou.atody and ptoteotiOl18 of IIOOd-and 
parcels. 
8. To oheck Priority Re«i.tera and aU 
fonna connected with the booking of 
goods. 
9. To check Wagon Registers and deten-
tions to stock and consignments. 
10. To inspect wharfage and demurrage 
registen, Tioket Posting Books, and all 
recorda connected with the booking of 
passengers. 

11. To 888 that the ~ent  for vend-
ing and the supply of drinking water are 
satisfactory. '. 
12. To see that traftlc facilities at atatiOl18 
are adequate. 

NOTE.-Th_ Inspectors are reaponaible-
for both the COJQPlCll't'.ia1 &o4"Tranapor-
tation work of all statioJl8 e~ e t n  at 
those where the volume of Commerci&l 
work is, lIuftlciently heavy requiring 
intensive cheek and attention of a Com-
meroial Inspector. 
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OREAT nCDIAN PENIN8ULA RAILWAY. 

Du_ of __ t ~O~ (TnuapOl'tat\on). 

'Th_ ofBoen deal with matters oonoern-

~mo OOIltrol and train runniDg. 
2. Time tables. 
3. Timing and rwming of traina. 
4. Ordering of traina. 
5. Ballaat traina. 
8. ~ traffic, all arrangements. 
7. Spec_I trains. • 
8-Poetal arrangements. 
9. Rolling stook movement matters. 
.10. Regulation of rolling stook. 
11. Marahalling of traiae. 
12. Interchange of rolling stook with 
foreign railways. 
13. Sheets and rupee. 
14. Shunting engmes. 
15_ Saloons, reserved carriages and reser-
vation of compartments and berths. 

.18. Luggage and parcel trafBc. 

. 17. Tranship train arrangementa •. 
18. Lighting of carriages. 
Itl-WOl'u .. ,!,. : 
.20. Cabin. t ~ __ aimilal' workiDg 
,GI'den.; ..' .', . ,  " 
2,l." ~~ n to e  IIIIpOrtII. 
J!:' General Rules and Block Rules. 
23,." All aocident matters. 
~ ~~ matte .... 
23. Miscellaneous matters not dealt with 
by 1111)' ot.her seotion . 

.26. Iupeot.ion ~ ~ e  t.hIIIl Govern-
ment ne~  reportll-
t'7. lD8peotlOD of Iipals. 1. 

28. :ru.p.otion of atetiona. waiting I'ooma, 
_10m, halls. driDkiDg .,... aramaJ6-
menta. 
H. Publio oompJaiDtll about nation facili-
ties. I'UIlDing of Vaina, overcrowding 
etc. 

. ao. Periodical aarnUIation of std' in their 
Jmowlqe of the workingruleL 

Duties of Ibaptlotore (Tranaportation). 

1. To bring to notice aU instances where 
trafBo iB being worked uD800nomioally. 
t. To euggeat improvemen.tIi. 
8. To check loads or tram.. 
4. To watch carefully all matters OOD.-
nected with the punotuality of biDS, 
goods and pB!!II8Dger. , 
5. To check station too ~ and 
tally them with wagon ezclWlr regis. 
ters. 
8. To investigate wagon detentloU. 
7. To proceed at onoe to affected area 
when oongeetion or tramc oocura, and 
direct movementa under ordets frOm 
the DiviBtonaI Transport&ilon' OIIIe8. 
8. To proceed at once to site or accident .. 
9. To be responsible for directing opera-
tions to olear the linea and restore com-
munications in the abaenoe of superior 
olBcer . 
10. To iIwpeot station yardR. buildinga, 
public timetabl_Rule books etc. 
11. To check t t~ Wfl,'lI!ini onlers aDd 
diagrams and advise Divisional TraDI-
portation Oftipa or any iIIfringement or 
conditions inconsistent with iate work-
ing. 

12. To inapect signal cabins. , 
13. To inspect sigDaJ. lights at wpt. 
14. To l1li8 that the arr&Dg8ll1eDta tor the 
~  of <kinking water iM P&B118DiV8 
are satiBractory. . 
15. To make tlUrpriBe nipt ~ .. 
18. To hold fire paradea at,rigular inter-
vals. 
17. To train station inferior ata8'. . 
18. To control station inferior t t ~
leave, relief', tl'8D.lfer, eumiDation tor 
promotion .. etc. . .  , 
It. To ilweBtipte a.1l. .. ~  
20. To teat detonators periocUoally • 
21. To check dead .• took· at a.t&ti0D8 aDd 
the schedule of ooDIiumable .to ..... 

NORTH WESTERN RAILWAY. 

~ e  with matteJ'a relating to :-
1. The nn ~ of puaenger and ,goode 
trains including oneck of detentions, 
uarda linke, m8.rahalling. I: Guards' journals and control grapha. 

. 3. The elRoient operation and time-keep-
iDg of trains. . 
4. Detailed iupecticma of II8OtiOlJ8. 
5; Supervising arrangement. at large fairs 
or special gatherings. 
8. Poetinge and traDefere of certain staft'. 
. 7. Oonduot of periodicaJ 'teets of Tr&D8-

o t t o~et t  
. :8. Serutiny of .tation working Mea and 
diagrams. 

1. To 188 that tariffs, role boob, pubUo 
notioes, tim. tables etc., are up to 
date. 

I. To 1M thM correot.ion elipe to rule 
books are correctly posted • 

a. To make enquiries into oomplaint., 
irregularities and . any othl!l' I!D&ttera 
refenoed to him \»), the DiviBiODal Office. 

4. To make detailed inspections of  each 
station on hiB aeotion once per year and 
oasual and .urprise inapeotioDS at 
frequent intervale . 
6, To attend sub-joint enquiries into 
accidents when l'fIquired. 
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NORTH.WESTERN BAILWA Y-md. 

~o  AMietaDt 0_ ( ~t o  

I. Publio complainte on Trauportation 
~  
10. Aooident _ and joint lllU\uiriee. 
11. Prooeeds at 01108 to the lite of any 
eeri011l acoident. . 
U. Oarrying out periodical inspection of 
lpecifled important ltatione. 
13. Carrying out inveetigatione &8 ordered. 
H. Conduct of lurpriae fire paradee. 
15. The comfort and oonvenience of 
paaeengers. 

18. Meetings with merchants at important 
ItatioDB. 

17. lnepection of vendors' atalle and their 
warea. 
18. Checking of van trains working. 
~  IDBpootion of eOlllUlDlolM ltores and 
. .erl'1liSal&ion of new indent.. 
•• Rail ROMI oompetltiall'lIBd tile ~  
aity of reduoed rates aDII· tar. 1riI:ti .. 
view to inoreaeing rail traftic. 

21. .Supervision of the work of Commer· 
oraISta&'. . • 

. 22. 0&881 of dilloiplinary action on inferior 
ataft'. 

23. Perform. the duties of the Diviaional 
Transportation Officer and Divisional 
&iumerci1d otft!!er during t1leIf ab· 
lienee. 

D\Iti. 01 Inepecklrl (l'l-aMportation). 

8. To control the graat of leave etp .. to 
relieVing etaft' undf!l' hlm. arid arrAnge 
tenet. 
7. To control the aupply of certain Itor. 
to -.tiona on hia 8l!Ction. . 
8. To carry out other dutiel incidental 
• the general 1tOrkm, of t~ m  

9. To be cODitantly on the move over 
his MIction and _ that the atation ltd 
are fully acquainted with their duties. 

10. TG! prepare aU retlU'Dll 01 aU pa8HI, 
P. T. O.'a _ued during the month. 
11. To pl'Ppare, the ealary billa in duplicate 
of aU relieving inf .. ior It&&'. 
12. To accompany important epeoia.ll 
which run over hia aection. 
13. To attend aU.meIu and fain ~  
are held OD the aection and aubmit 
detailed report.a and compa.rative Itate-
ments.1 earnillp lISe •• 
1'. To inlpect the BigDlJI on the aection 
at night. 

16. To odndvot aMDinatiaaa of menial 
ltaff for promotion to higher gradel. 
18. To inepect vendol'll, warea and shope 
at atationa. 
17. To Bee that the proviaion of Hours of 
. Employment BeruI&tlDrur and' Payment 
. of Wagt'8 Aot are oblerved at all atatioDB 
. on hie section. 
18. To watch rail ro8d competition and 
make lU!Jgeetion to bring in additional 
traffic. 
19. To _ that fire fighting arrangement. 
are adequate. 
20. To deal with poet.ing and tr&ufer of 
infwior It&&'. 
11. To prepare duty rOiters n~n t  of 
inferior at&&'. 
22. To report irregularitiel oommitted by 
the staff. 

23. To enquire into complaint caeea by the 
I public conceming the aection. 
~  ReepODlible for the working rulel and 
yard diapama of ~ on aia eeotiOD 
being in order. 

i1ljormation promi8ed in repl'll ~o starred queBtion. No. 139, (Uked by Mr. 
N. M. Joshi, on the 23rd February, 1940. 

CiuNNBL OF PROMOTION POR FIREMEN ON THE GREAT INDIAN PENINSULA 

RAILWAY. 

(a) There were three ~e  of Firemen up to 1929, since which time recruitment 
to only one elan o~ Firemen Clan I, ia being ma.de. Firemen of clu... A, B IDd C 
recruited prior to 1929 all of whom are on the old Icalea of pay are normaliy promoted 
to Driver clasII88 A, Band C, respectively. 

. (b) Yes, DOl'IIlaUy thi. is so, but Ipecially qualUied B cllllll Driver. are eligible 
tor promotion to A clall. C class Driven have not the edacational qualificatioDi for 
promotion to B Clall. 
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(c) and (d} Government are not e ~e  to inllWfere ~  t ~ .emce ClODdlt.iou 
of stall recruited prior to .1929. .lD. e ~ of tho.e recrUlted Il.nee 1929 a chaDi&e 
baa already been made whlch lIroVlMI a BIDgl. channel of pl'Olllotlon. .. 1ia._ 
Fireman O1a .. I (which CQlTellppnda to the firemen clu.e. A, B and C) or ~  

Driver CluB I.-RB. ~  " 

Driver Branch lo;,e. or Motorman (Bombay Diviaion only).-RI. 90 ;" 

Driver, Gooda, CluB 11I.-RB. iOO-1o-J.3t) 

Drhoer, Goods, Cl ... n.-Ib. 1AO-2D-200. 

Driver, Mail and PUllenger, Olau 1.-&. 225. 

'\ 

\ , .. 

O m t ~n protni.e(j' in1'epl'll to pan. (a)' and (b) o[ .tarred q.,.tiOft 
No. ~  and pa1i',,(e). (f) cand (g) of dcarrecl, qU6Btion No. 144, ad:ecl b, 
Mr. H. M. Abdul""'. on th6BSrd F .. bru,.,. ~  

StarTed question No. lp. 

CommODity. 

European and Aoglo India_ 

MuaUma 

Hindu '. 
Other minority ( omm n ~ e  

, . 

.!, • 

" ~ .. 

Total 

For long term 
vao&Doies. 

10 

, 

~ .. --

Ii 

1 

20 

For abort term 
vacanoiee. 

, 
, 
10 

J 

22 

DEARTH OF MUSLIMS IN THB RAWALPINDI DIVISION OF THE NORTH WESTON 

RAILWAY. 

Starred qllution No. l.U.-(e) The reply to the firlt part iB in the negative. Aa 
regards the latter part the Honolll'able Member is referred to the reply given to part. (c) 
of l\Iaulana Zafar Ali's starred question No. 244 on the 19th September, 1939. '1'1I. 
figures ,upplied by tbe Adminilltration have again been checked and found ~  
TheBe are reproduced in the anRwer referred to except tbat by a tvpographical error 
68'8 has been shown in place of 63.3. • 

ttl A Itatement giving the reqnired information iB placed below. 

, (~  The answrr (t" the fint. part is in the affirmative. It. i. not a fact tbat DO 
Mualhri was recruited directly during the period between Octobef 1936 and Novem-
ber, 1t38. 
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8t(ltemeat ,howing an-intf1J,eAti made in interiM ,tofJ m&Il labourer, in Bleetrieal 
BrancA. 

No. of st&ft' and period of 
Total No. No. of appointment of MuslimIJ. 

Year. of appoint- Mualiml Remarks. 
mente made. appointed. 

No. Period. 

-
1938·30 30 19 2 81-8·38, toaG-9.38 

1 U.7.38 to 13.10.38 
1 i·9·38 to a.U.3S", , 
1 27·10-38 to 18:12.38 
1 30·10.38 to 14.11.38 
1 from 27.6·38 Period not 

available. 
1 27.648 "18-'1.38 
3 16-7.311 to 29·7.38 
1 l·ll·38 to 30·11·38 
4 7·11·311 to l3·ll •• 
2 21·2·39 to 2·3·39 
I 3·3·39 to 31·3·39 
-
19 

1937·IS . 11 6 1 1·8-37 te • Period Dot 
available. 

1 1·12.37 to 18·12.37 
" 

1 1-12·37 to 17·11·37 
1 6.3·38 to 14-6·38 
1 2·1·38 to ,·,.38 -, 
5, 

1938·37 23 16 10 8.3.37 to 80-8·37 
1 11/36 to 3/37 
I from 13.1.37 Period . Dot 

available.' 
1 1·3.16 to Do. 
I .. 

} 
Engaged 

1 .. agaiDat lea,", 
ncau ... 
period DOt 
ava lable. 

-
18 

l1'formation promi.ed in reply to part. (a), (d) and (e) of starred question 
No. 147 and parts (b) and (c) of starred que.tion No. 149, and n t m~  

question. Nos. 26, 27 and 28, asked by Sardar Sa",t Singh, on the 23rd 
February, 1940. 

GUARDS ON THE NORTH WBSTERN RAILWAY. 

Starred quelltion No. 1p.-(a) It i8 baaed on the interest. of the public lervice, 
regard being had to the requirements of traflic, the need for avoldiDg unneceuary 
expenditure and the importance of attracting and retaining a sufficiently qualified staff. 

(d) 
<hade 01 guard on old 

1ID&l811 of pay. 
III 41: IV 
II 
I 

Sanctioned Itrength 
on 1.1·40. 
to4 
888-
61 

·Includes ODe temporary POlt. 

Actual strength 
on 1·1·40. 
186 
8U 
60 



34 LEGISLATIVE ~  -[5TH Nov. 1940 

(e) If bv di8C1'imlnation the Honourable Member mew the diyiaion of ~  gaUd. 
~~ e ~ difterent ~  he il reterred ~ the reply gtven to hll ltarred 
<iueatlon No. 148 on"'23rd 7eliruary 19lIO. 

GUARDS ON THE NORTH WESTERN RAILWAY. 

'Starred quutionNo. 1#.-(b) and (c). The following .tatementg.vea the required 
information as on 22nd J'ifuruary 1940. 

:,. . .'. 

No. 01 guards drlnrmi R •. IIII. Length or eervioe on RI. U6. 
Minimum. Maldmtun. 

116 I year 9 montla. 19 years 9 montba. 
·i 

No. 01 guad m.WiaI Re. 68. Length of l18rVioe on Re. 88. 
Minimum. Maximum. 

1128 S months 16 cia,.. 19 years. 

GUARDS' ON THE NORTH Wl-;STERS RAILWAY 

UflItarred ~e t O  No. ,f6.-(a.) Qf the 94 posts of guards Orade IV on 8th Novem-
ber, 1935. 44 have been aboli8bed.. There has been no increase in the number tlf 
Grade III pGIita since 19M. 
(b) The H'tDOurable Member is referred to tbe last part of part (d) of the informa· 

tion laid on tlhe table of the House Gn t~ ~  1989 in reply to bi. ltarred 
question No. 1576 aaked on 29th Noftlllber, ~  . 
(c) None, for the reasOn. stated 'in reply to 'part (b). But in accordance with an 

ntlden..kihg given in tbe House, the block in promotion of guarda on the North 
Welstent'Riaihvay is being examined. 

GUARDS ON THE NORTH WESTERN RAILWAY 

U1UJtarnd question No. 27.-The classification of grades of guards on the revised 
~ e~ of pay as eqUIvalent t<;l grades on the old. ~ e  of pa.y and the allotment of the-
e:tlstmg posts' under the revised scales of pay 18 under consideration. 

GtWI'IDS ON THE NORTH WESTERN RAILWAy 

U1I8ta,red que8tifl1l No.' 18.-(a) e ~  except the Notth Wllittern Railway have not 
yet classified grades of guards the revised 8ca.les of pav as equivalent to particular 
gradea of guards on the old scales of pay. . 

(b) 17 in Cla •• I Grade II, 19 in dlass I Grade I. 
(c) Rule 1 of the Rules for thE' l'ecruitment and training of n~n ette  staft whicb 

are in Ar>peDdix XXII to the State Railway Establishment Code, a copy of, which 
is in the library of the House. . ,', . 

fd) No I1ICh general communication 'Was made or required.: Dirtidt recruitment 
to grades ~ than the lowest is made in the interest of the administration and not 
nace.Baril,. biaauee those in the lower grades are unfit -for advancement. 

(e) Direct recruitment> to gradea ~ t n the lowellt ill permitted under the 
rules framed by the Railway Board for the recruitment of non-g&zetted Btaft, in the 
iDtereIti of the adminiltration. 
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[',/ormation promi.ed 'in 1'8pl1l to a .uppie.:nen.tary queBtion to Btarred 
quet1Uon No. 165, aaked by Mr. Muhammad A.har Ali, on the 24th 
Februa1'f/, 1940. 

LAY-OUT 011' THB IXPROVBHENT TaUST PLOTS IN OnTAIN ABBAs IN DBLRI •. 

The enquiry made hal revealed that on 84th Apr!1, ,.940, DO ~ on for laDd 
or for re_building an exut.iDg hoUle to an Improved deaigD .... pending with the 
Chail'lllAJl of· the Delhi' ~t 'l'raat. 

In/ormation promisod in reply to starred q'UB8tiM' No •. 189, 1OO, 191 and 
191, ",ked' by Khan BahtJduf' Nawdb Siddtque' Aft--KIuln, --on-th,'28th 
February, 1940 .. 

.""1; 

FIRST pmRION-·-v.\GMrOHl8 .... LLBD OJ 'l'IIIIGOVBRlftIBNT 01' INDIA ORIOBS. 

No. 18.9. Statemeflt ~  tAe ~ e  of ~~e t tmil pMi-perllltlltent '!IaCanMe,. 
and poeta in tAe ,,'ret lJi11ilii'" fiTJ.ell fJ'6 ~t O t Of' t,nmJItu tluriftg tAe year 
ending !lIlt Decem&er 19!19, anti tAt COfIMIItmiti" ./ tAe etmtlirlatu tJfI'POifttctl tAereto. 

Communitiee.ot the ~te  

Number 
appGiUeG. 

Name of the Department or omoe. of 
ftOaDcne. 0tDIr 
ft.lled. Hindu. Mualim. 1Iiaori· 

", tieII. 

1. Military Finance .Department . 1 .. ... 1 

2. Eztfrnal lUfain Department. 4, 2  2 , .. 
8. Les ..... ·AaleJably Department 1 .. .1 

; 

•• Defenee D.partment 2 2 .. 
" 
.. 

·G. lilduoation •. Health and La.ndt Depart. 3 ;. ·2 . ·1 . ~  

ment. ~  itt Attached Omoes). 
" 

8. 00.mmeP0e Department 
Att.ehed Omoes). 

(and its 2  2 .. .. 

7. Department of Communioations (and 5 4, . 1 
its Attached Offioes). 

8. Department of Labour (and its Atta- I 1 .. 
ohed Offioee). 

9. Director, Intelligence Bureau . 1 .. J 

10. Master General of the Ordnanoe 15 4, 1 
Branch. 

11. Enginem.in-Chief'. Branch 2 2 .. 
12. Judge Advoollite General'. Office 1 1 .. 
13. RaiI_y DepaU-tment 1 .. .. 1 

• 
29 19 I) 5 
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1 ';. 

TEMPORARY THIRD DIVI810N V ACANCIE8 FILLED IN THE GOVlUlNMBNT 01' INDIA 
01'1'I0E8. 

, . 

No. 190. Sta.temeftt ~ ( t t 111lmber of tem ~ G  11QctJllciu ill Me'TMrtl Di,?j,jOll. aM 

the L01IJer Divilion (1. A. O. 0.) i1l tAe 1/CP'fo ... Dc,Ier .... te of tlk' -o.l1erame"t 01 
I"dia Q1Itl their A ttaclted Officea filled tlpring the ,iz moIItA.. e"di", the tit la.· 
ary. 19.JO. 

, t I' I ~ ) 
, 

CommUDitiea of Oandidatee 
, 

Ne. of 
appointed.. 

.,-, . , 
lia;n. o ~t  vtIO&DOieB Refarenee. 

or • 8Ued. 
" 

Ot.ber 
. , . Bind •. llualims • IIinori· 

" •• 
1. Deftmee Oo-OrdiDa- 11 8 3 
t on~ •• 

;I.. KztenIAI· . A&iN 1. .. • 3 4 
~t  

~ 7iDanoe Depart.. J 1  1 .. 
...at. . 
4. LePJMi-AIIIem· 5 4 1 .. 

~ •. 

• 8 J ~  Def_ Depart- 11 
ment.. 
Army Headquarten 91· 62 22 7 • Exolucliog 42 

e. Department. of 
eta filled by 

108 73 27 8· ,  o __ Ud 

Supply (iDoluding ~ n  
ContraGtll Dinot.o. wIUab an oat.· 
ratoa). 

lI'inance '1. Kilitary 8  5 1 .. aide the 1IOOp8 
of tile ruIee reo 

S. ~ t on  Health 
...,.ting com· 

211 20 6 3 mllD&1 repre. 
and Lands (Uld ita .......... inth. 
attacbed oftloea.) 18I'rioea; 

'9. Commeroe Depart.-
ment and ita Atta· . 

103 88 27 10 

obed Oftloea.) 
10. Department. of 36 24 8 4 
CommUDioa t ion 8 
and ita Attached 
Oftlcea.) 

11. Home Department 14 10 4 

12. Department. of 11 9 2 .. 
Labour (and ita 
Attaobeci 0111088.) 

13. Railway Depart.· 25 17 2 • ment. 
U. Federal. Publio 7 5 2 . -.. 
Service : Commia·: 
sion. I : " 

u.-BeromS-omoe .. ,' I· I t 
;: 

16. Central Board of, I 

I 
.. .. 1 

Revenue.. -,. -------
~  
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--
Communi_ of oandidatee 

appointed. 
No. of 

Name of 8:I::.'1DfIIl' vaoanoie. Refaoeace. 
or ce. fWed. Other 

Hindu. MueUma. Minori· 
.. iiea . 

17. Dil'eotor Intelli· 10 7 3 
pnce; Bureau. (in· 
oludius ita Bub· 
O8loel.) 

18. Prinoipal Inf'orma· 17 7 8 4 
Ilion Officer'. 
Omoe. 

Total . 606 884 122 -'9 

OFI'ICEBS DBALINO WITH ESTABLI811Jo:NT MATTBlt8 IN 'l'HE Go'Vblnl1llft' or 
INDlA Ol'nCB8. 

No. 191. Statflmeftt ./WWiRg tAt com .. "ftitiu 01 of1,c." and m.mb.r, of tAe miftidel'lal 
.taN .,.\oW'f'fl tleilliRfl toit.\ e t~ ..att.r, iA tIM O4werllfMllt Of india 
Secretariat and its attacAed offocu at AUJdqtMl7t.r, on tAt 1,t I'.bruary 19.fO. 

Hindus. IIJDlfme. Ot.ber 
Communi_. 

Name of Departments or o8lce. 
M' . QWI. JIinia. MiniB-. 

omoen. teria1 Oftlcen. terial O8lcere. teria1 
etaff. etaff. 1Itd. 

I 2  8 , 5 8 7 

1. Home .  .  . 2 , .. 1 I 1 
2. Defence Co·ordination I .. .. .. 1 1 
3. Legislative . .. 4. .. .. 3 . . 
4.. Federal Publio Service 

CommiIIIIion .. , 1 .. I . . 
5. Intelligence Bureau. .. 2 .. I 2 2 
8. Finance . .. 2 .. .. 3 1 
7. Reforms O8lce 2 7 .. S .. 2 
8. Railwaya (including Cen. 

tral Standards omoe) )8 .. 5 8 2 
9. Defence. 8 .. 2 2' ... 
10. Legislative Assembly , 3 2 .. I 
11. External Mairs .. .. 1 , .. 
12. Anny Headquarters . 51 .. 12 18 10 
18. Military Finance (includ. 

ing Milit:6mAcCOUDtant 
General's ce). . .. 10 2 2 2 I 
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BiDdua· Mualima. Other 
CommUDitiea. 

Name til Deputment or otlloe. -
0JIeeJa. 1IiDie- Mu- Min' ... 

terial OtIlcen. terW Officer. teri&l 
Bt&fI'. 1Itd. ataiI'. 

1 B a 4 II I 7 

. 
1', Supply (inoludiDg Con. 

t.n.ote Directorate) 2 11 1 .. ' , B 
II. Bur.u of Public! Inform· • .... 1 B 2 I 
II. Education, Health " Wads (and attMhecl 

otBoea) . . II I • 2 3 
17. Commerce (ADd attached 

om-) '. . , II 1, 8 1  1 
18. 8eoretllry to tbe Eucutive 

CoUDCil of the Govemor 
Geaeral . .  . .. .. .. .. 1 2 

1.1. ~ (aDd at-
tached otBoea). • 4 '1 4 IS , 1 

to. Labour (and attached om. 
oea). .  •  • 1 8 2 2 4 

I 
1 

21. Cen,tra1 Board of Revenue 1 18 .. , 1 .. 

~ . 14 ~ 13 II III 12 

V.lO.lNCIBS 01' PEoNS I'ILLBD IN TUB. GOVERN.BNT 01' lNDJA OPnOBS. 

N D. 19.. S,..mt1lt ,AOlOi1lg tAe ,f;rengtA 01 tAe permofllflt and temporary VII/trior ,tall 
(i.e., lemadar" DalladarB and Pt'OM) Oft tAe 1,t JQfltIIIf'y 1940, in tAt van"", Depart. 
_"'" 01 lAc Ooflnuneat 01 1JUlia arul .Attacked 0ICtB and tAt total ftumber 01 
1lflCafteiu {illttl during 'All year 19S9. 

V __ 1lled durbal tile ~ 1 .... 

. - ----
Hladu. lllacdy CoIaauaIUeL 

__ oJ DeIJut_t. or Ollloe. i I) I I I) '! 0 

~ 

iiI I 
.. ~ 

J J 
EI 

f I ! J Ii ! 
1 2 S 4 a ., 7 8 • 10 

~e~ 
PerlDalieDt. • 48 1 ... ... ... .. . ... 

~( ~ ~ 6 1 1 
. .. . .. ... ... ... ... ... .. . 

PWlllaaellt. ••• 87 6 ... S ... 
'" 

(ii) ome ~ t  ·AocWnt.ui 11 ., 8 2 
... 

'" ... ... . ... ... ... ... 
a-.-
PerIlluleDt. II 1 ... ... .. . ... 
Temporary : 1 1 

. .. ... . .. ... ... ... . .. ... ... .. . 
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.• ~ .. __ e .. _ 
.•. 

Vacanoles ABed durtn'_ the year 198G. 

Hlndue. liDnority CommuoW.. 

----

Name of e~ t e t or Oftlae. J ~  i j 
..!. 

I "6 

i 

~ J t 
B 

J 
8 

I ! ! 

I 
j ~  ~ 

1 II i 8 • 6 II I 7 8 I G 10 ! 

~ 
~ ----I-i-.-.-

3. ~ .u.atbly Department-
... j ... ... I ... -rlllaDent.. •  .  • 

"'1 TelDpoary 16 I ... ... ... I ...  ... ... .. . 
•. e ~~ ~n~ 

-I 

"is "ill 
...  ... ... I .. . ... ... Temporary 1 

I 
... . .. I ... .,. . .. . .. 

4. BefOl'llll 0111_ I l'erlllaaent. ... ...  ... ... . .. I Telllponry "io I 
... .., ... 

2 ... ... . .. . -.. . ... . .. 
~  BnernaJ .UIIIn e~ 

37 ! I 
'Permanent. . 

"io 
...  ... ... 

I 
... ... ... .. . Temporary 16, ... 6 ... ... ~ ... '" 

'. «) 1'1_ Depuknent- .s: I Permaaent.. • 
"ill 

... 

I 

1 . .. . .. ... ... ... Temporary 16 ! ... 6 ... ... 

I 
. .. ...  ... 

(U) Oentrailloud of e t ~ 
PerlDaMDt.. .  • 14 .. , ... ... . .. ., . ... . .. '" T_poruy • ~ ... I 2 ... . .. . .. ... .. . 

a (i) Defence Department--
permanent. .0 1 ... 1 ... . .. ... ... TelllpOrary 1. 10 3 1 : ... 

I 
... .., ... ... 

(ii) General stair Branch ArID)' Bead· 
quart.en-
Permanent. .  .  . M 

"ill 
... . .. 1 ! ... .. . ... 

I 
.. . 

o(j4j) ~~o O n n e Branch 17 ... 2 3 ... ... . .. . .. 
Inoludtni A. D_ O. 8. Provlaton- I Permanent. . 68 6 ... 1 1 ... 
Temporary. '. 37 28 6  1 

. .. . .. ... 
• (ie) Air JI./ladqaarten, India-

... ... . .. ... . .. 
Permanent 33 ...  ... ... 1 ... ... 
em~  :  : 

.. . .. . 
~  Bqlneer· ·Chlef', Brancb-

... ... .. . ... '" ... .., Or" ..... 
Permanent. .  . 20 ... ... 1 ... ... 

I 

. .. ... .. . Temporary IS I ... 2 1 ... . ..  .. , .. . 
~e  Olllee of' the A. II. 8. (Penona\) , ... 
to H. B. the eommander·In.(Jb1ef-
permanent 3 ... ... ... ... .. . ... ... .. . Temporary ... ... ... ... ... . .. . .. ... ." 

i(eji) AdJutant j}e1l8ra1" Brano1l-
Permanent. . 46 ... ... ... ... .. . ... ... .. . 
Temporary 8 • ... \I \I ... ... ... .. . 

~e  lIedIoaI DIrectorate-- I 
Permanent. ! 22 ... ... ... ... ." .., ... .. . 
TelDWrary • II ... 1 1 ... ... .., ... 

(Cs) Quart.ermuter General's Branch-
~nent  .  .  . 46 S ... ... ... ... . .. .. , .. . 
Temporary . , 8 ... 1 ... ... ... .. . .. . 

(Il) Judie Advooate General'. Depart· 
ment.-
Permanent 6 ... ... . .. ... ... .. . ... . .. 
Temporary ... . .. .. , ... ... ... .., .. . ... 

~ n  HlUtary Secretary', Branoh-

I 
Permanent 16 

'" ... ... ... ... ... ... .. . 
Temporary . , 3 ... I I- ... .. "' . .. . ... .. . 

. -

• 
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I V_a" auld 4arln' tile rear 1010. 

llIa4111. I llbaortt, CommaaWel. 
! 

IJ I ,  J Xaae or DevartlUat or 0IIlce. 

'II 
'  0 

1411 ! 
... 

I 
.. 

i jj ~ 
III 

I 
I I I I , Ii II 

1 ; 

('> Uelr!:cr:' of BdacatloD. IIeaIUI : 
1  . ---.:-~ ~ I 

PVm_ t , '" ("> 0_ ~ ~ . oe.rai. i S I 

I1lIU&D KecIbl 8enIoe'- i I' 

1'enIIaJaa&. .  •  • i II 

("') ~~ or AartoUltml ! 7  \ 

~ ..•. 1811 
(w) O ~ ee o  General of: •.. I 

~ i 10 I 
Temporary: .  •  : I ••. I 

10. ") ~e~~ .n 1 

"') ~e n tn t 1'7' II Perm_& . 
TemJlGftQ' • 17 

11. (') Departmea& or COIIIIIIerIIe- I 

PenIIaDa&. •  •  • 681 TemJlGftQ'. .  .  • 10 
(te) 08188 of &be Chief Coatroller or 

B __ ~~ I 

I 
7 

1 
1(.) 

ni7 

I 
... n~ I 
... I 1 I 
a(.) ••• I 

••• ! .,. I 

1 

I 
"il 

I 

"'1 "il I 
... 
I 

J 

lei I 

i 
1:1 ... 
~ . 

.Perma_t. .  .  . I a8
1 

(M) ~e~ A4., to! 60 

::: ~~ ~ II I 

I .. , I 
"'8 I "'1 
I 

~ 

PermaDent. .  .  . I ... 
TemJlGftQ'. •  .  . I II 

11. (C) CoIII .... NcMIoaI Deputaent-- I 
PertDa_t. .  .  . 81 

(te) n ~ t o  lU I 
PermaDent.. 81 
Temporary. •  •  .  , 

('") Ollloe or &be DIHo&or GeDeral, 
o t ~  

e ~ •• 
(w) Broadcut1D8 Olllee-

PermlmeDt. . 
Tempcmll')'. • 

(II) War Traaaport Board-
PBrmaDeDt. . 
Temporary .  - . 

11. DepartmeDt of LabouJ--
!'ermaaeDt. .  •  . 
Tem]lC!l'lU'l. •  •  • 

(iO Olllce of the Controller, PrlDtlD1 
aDd etatJonery, IDdla-
l'erIIIaD8IIt. •  •  • 
Temporary.. • 

(teO CODoIlIat.loD Oftloer (BalI"a,.) 
and 8upervllor or Ball"a, 

es 
e 

"ill 

.n'l 
I 
sa' 
·1 
! 

18 I 
21 
I 

~ I 

1 
2 

2 
til 

I 

1 
2 

1 
8 I '''1 
I 

1 ! 
ta ' 

Permanent . ... I 
TellllIOI'!Il • 1  ' 1 

.(.) e on ~  
~ o te  ID &D oIllalatlq oapult,. 
tTbree temporary poeta ware terminated before tile lit January 11160 • 
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Information promiBed in Teply to daTTed que.tion No. 906, a.k.d b., 
BaTdaT Sant Singh, on 'the 97th Fehrua"" 1940. 

8mB RELIGIOUS PROGRAMMES IN CBRTAIN' BROADOASTING STA'mON8. 

(al The time allotted to Sikh religioul iteDlB during 1939 wu 5 boa.rl aD miD.-, 
at Delhi ud Peshawar and 22 houri at Lahore. 'l;'he proport.llm of the aIIlO1UdI paid, 
to the artiak of the 3 commumtie8 for religious broadcute wa...-8ikhe 16 per oeDt., 
MUilims 43 per C8Ilt., Hindu 41 per C8Ilt. 

(b) The figurel do DOt lugg_ that t.he Sikh. were alligned an 1IDdu1,. IlUll pro-, 
portion of the time allotted to religioUi programm •. 

ill/ormation promiBed in Teply to parts (a) and (b) of daTTed qu .. t ~ 

No. 217 lind .tarred question No. 2,18, ",ked hy Mr, H. M. AlHlullah-on 
the 27th February, 1940. 

'-!tJALIFIED MUSLIJI INSPECTORS 01' WOJU(S NOT ALLOWED TO Ol'nOIA.TB A8; 

ASSISTANT ENGINBBBS ON TIlE NORTH WBSTBIlN RAIIiWAY; 

No. U7.-(a) and (b). AI far all Government are aware no I. O. WI. :have paued! 
or are required to attend a Refre.her Coune for p. W. Ie. nor have any P. W. b. 
pUled or are l-equired to attend a Refrelher Coune fOI' I. O. WI. J'1'OlD April, lIMO,. 
however, a training course for P. W. la. in ordinary Worka ltall duti. ia being. 
introduc:ed. -

ENGINBBBlNG SUBORDINATBS WORXING AS ASSISTANT ENOINBIIBS ON TB'&: 

NORTH WBSTERN RAILWAY. 

No: fI8.-(a) to (fl. In Febmal'Y, 1940, tbere were 2 Hindu. and 2 Anglo·lndiaDJ 
P. W. Ie. officiating" Aui.tant Engineers and 2 Hindu and 3 Sikh I. O. W •. 
ofticiatinJr a. A .. iatant Engineen. None of t ~ P. W. la. have appeared for tbe' 
I. O. W •. ' Refreaber CoU1'll8ll .. t e~  are not required to do 80 nor have any of theae' 
I. O. W •. appeared for tbe P. W. Ie.' Refresher OOUl'l8ll u they are not required: 
to do 80. 

l?&fOTmation -promiBed in reT,ly to part (g) of un8taTTed question No. 41" 
and UftBtaTTed quelltioftll N08. 42, -4.3 an.d 44-, allked by MT. Mul,aff.l.mad' 
A.haT Ali, on the 27th February. 1940 

MUTUAL GUARANTEE FuND 01' THE OLD EAST INDIAN RAILWAY COMPANY. 

No. 41.-(g) Under the mlea of the East Jndian Railway GuaranteeFmrd an' 
empolyee on leaving the service ceased immediately to bave any interest in the fund. 
Members of the lltaff who were no longer in service on nh 'September, 1927 were' 
therefore not entitled to any ahare in the diltribution of the UBeta of the fund, I-nd: 
the neceslity for adviaing them of its clOBure did not ariae. 

lKREGULARI'l'IBS IN THE RUNNING OF SPECIAL TRAINS ON THE NORTH" 

WESTERN RAILWAY. 

No. 4t.-I am informed tbat there hl-ve been no irregolarities in tbe running of 
theee lpecial tdiM. EnquiTiea made by the Ncrth Western Railway into the only 
complaint received did not bring to light any caae in which private individual. had: 
benefited by the purchase of tickets in lots and thai!' re·18le at a profit. ' 

.Travel Agent. and Organiler. are encouraged to engage special ·traiDS tOr 60ftlt 
tidt circular toun at conce.mon fares both in through and local booking. 
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The' numing of luclt t ~ involves the provilion of &menitiea far paaengen which 
:are not normally provided by Railways and they are, therefore, particularly luitable 
for the employment. of Travel .Agents or O ~ n  

The excursion t.rain .. run by the North Western Railway on lpecial reduced farea 
.art, ,between bed pointe oo1y in local booking, aDd there would a"pear to 
be no advantage in eutru.ting arrangements for luch traina to Travel A.gen'" or 
.organisers. 

-RAILWAY PAS8Jl1i ~ O O MESSRS. ~O  COOK AND SON AND THEIR 
STAPP', ' 

' .. , . 
No. 4-'.-On the ~ , Railways (exduding,1t 'E. H. the Nizam'l State. Mysore 

,State and Jodhpur State Raiht'RYS) tlie only plWea iHued to M8IIn. Thom .. Cook and 
Son during the financial year 11139-40 were the (o~ n  which were inued bY' the 
North Weltern Railway:-

I OIau I 
Date of I.ue. of To whom Stations between Purpoee for which 

Pau. illllUed. which illllUed. ....ed . 

. 4th A.pril 1939 IDter. ODe Clerk Bber. w Simla In oonnection with , the openin. of Book. 

17th September 1989 First. M&Il&pr Simla 
ing Oftlce at Simla. 

Lahore, to r-wOh 
and back. the takiDg over of 

,8th Ootober 1989 • First . Manager Simla to Delhi 
the onn ~ t 
~ Bookmg 

and beok. OtIloe at New 
DeUU. 

I 

~t~  BooKlNO AND PARCEL OFI'IOBS WOBKBD BY MBl88S. THOMAS Coo. Alm 
SON. 

No. ff.--City Booking and Paroela Offices are being worked by Melin. Thomas 
-Cook and Son, Ltd.. at. the followiBl{ oflicea on t.be term. altd conditicma .. shown 
,lIDder :-

Serial 
No. Offioe. Work undertaken. Tenns and oonditions. 

I 

NOffA Wu"'" , 
~  

Place Booking of all 01_ of Lump aum of RI. 8,900 per (1) Connaught 
, . City. Booking :puaengaers in local book· annum paid to the Com. 

~  New mg over the N. W. Ry. pany by N. W. Rly. 
Delhi. and through booking over 
.. other Railways . 

RMervation of oompart. - mente, bertha and sea •• 
Collection, bookiDg and 
delivery of luggage' and 
paMela: ' , " , ' 
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~ m~ _t--__ W_oI'k_UD_d8l"t&_ ... keD __ • _ .. __ Terma ___ and __ oOndi_' _.t_io_"n_I..;.,' _ 

(2) 

(3) 

• HortA W_em 
BcJilwGr-contd. 

Mall Road City 
Booking .Agency, 
Labore. 

M...u City Booking. 
Ageacy, Simla. 

~ BeflgtI' 
R/Jiltooy. 

(4) ('.alcutta 

. ';', 

B...,., Nagpur 
RtJilVJat/. 

(6) Calcutta 

Booking or .n 'olaaIeB of 
pueenll" in local book-
ang o~ the ~ W. By. 
-.ad through booIdDg ov. 
other ~ 
ReservatiOD or oompart-
..... bertha aod ..... 
Collection. booldDg aDd 
~ e  of lUUI!IP ud 
parcels. 

Ditto 

Booking of I and II class 
'p8IIIM!1lgerB and their ser· 
vants in IllI class in local 
booking Over the E. B. 
Br. ami througb booking 
, with other R 1 i1ways and 
Steamer COYH. Lug. 
"and pareels are !lot 1)iIok. 
ed. 

I 

Booking of all classes of I 
' p&BlIIIDPrBin local and 
through ~ n  (luggage I 
and parcels are not bOOk-j 
ed). 

Lump sum of Be. ',800 per 
annum paid to the Com-
pany by N. W. Rly. 

Lump SUID of Bs. 2,100 per 
annum paid to the Com-
I*1Y by N. W. ~  

6 per cent. commission is: 
paid to the COm1*rly' on 
the E. B. By.'. proportioD 
of the fares on ticket. 
lIold. The ComjlUly' pro-
vides the accommodatioD 
~  staff. 

6 per cent. commlSSlon is: 
paid to the Company on 
the B. N. Ry.'s proportion 
of the fares on tickets 
Bold. 

Information promilled in reply to starred question No. 249, asked by Mr. 
H. M. Abdullah, on the 1ri March, 1940. 

PnOMO"flON OF' CI.ERKS IN TOE HEADQUARTERS OFFICE, 010' THE NORTH 
' 'WlDSTaNR.w.w AY. 

(a) (i) and (ii). Statements showing the position on 31st March. 1940 are appended_ 
(b) Promotions of all office clerks including promotions of. clerk., grade II to 

grade III are as a general rule made in their respective branches on the basis of 
seniority. coupled with suitability. ' 

(c) The repI,. to the ~ t ~  is n~ e aftirmative. It is impracticable to provide 
equal cbanua' of pl'Olllotlon ~ t.he different brtWlches of the Headquarters Office 
because the amount and quality of the work ,differ widely and this requires a 
greater number of junior derks to Renier clerka in some cases than in others. Tho 
present pOlition in tws respect is lIhown in the la.t :column of the second statement 
attached. As regards the latter part, the North West.ern Railway Adminietration is 
examininl!; the present distribution of poste with a -new to making auch adjustment aa 
is po •• ible in the flow of promotion from grade to lJl'ade in each branch but there are 
limite beyond which uniformity cannot be achieved. 
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Statement ,howlng fAe -"umber of t ~  by Wm,,",nitiu mul ~ e  employed in each 
branch and perct!fftage ofelich 'l'ommumty PI ellch ~ e in each branch 071 811t 
Mtlf'oA, 1940. 

No. of 
pOIta. Grade. 

lWIdUi. 

!fO. and peroentaae commuDJty·wlae. 

lllaIIlD8. Sikhs. 
IDdJau ChrlsttaUi. 
ADClo-IDdJaBa aDd 
Domiciled .uro-

pe&DI. 

~ 
__ .I-_____ o ~ ~ e oe t  ~ e oe t  O e~ oe t  

1 VII 
1 VI 
, V. 
11 IV. 
11 In. 
19 II. 
8 I. 

1 VIII. 
I VI. 
i-V. 
8 IV. 
17 111. 
10 II. 
, I. 

1 VI. 
1 IV. 
8 III. 
so II. 
31 I. 

1 V. 
8 III. 
8 II. 
2 1. 

1 VII. 
1 V. 
!l IV. 
8-nI.-
20 II. 
27 I. 

1 VIII. 
1 VII. 
a VI. 
II V. 
10 IV. 
19 III. 
16 II. 
17 I. 

1 V. 
2 IV, 
8 Ill. 
10 11. 
, I. 

1 VII. 
3 VI, 
,. V, 
8 IV:. 
111 III. 
21 II. 
10 I. 

1 
1 
II 
8 
18 
8 
1 

1 
2 , , , 
1 

6 
13 
18 

1 
8 
2 
1 

1 

2 
1 
12 
11 

PEBSONN'BL BBANCH. 

100 ." 
100 ." 
60 2 roo 

~ 8 J7'S, 
81'8 II ' -t$'8 
42'1 10 i2'8 
88'8 2 «16'7 

GBNEBAL BRA'Nd!!:. 

~ , ::: 2 ~ 
«I6'e' 1 18'7 
23'11 4 23'11 
40 > Ii 60 
2S II 60 

COPYING BlLANCH. 

100 

"76 
48,11 
61'6 

2 
10 
10 

26 
83'8 
82'S 

IIEDICAL BRANCH. 

~~  ::: 1 ~  
liO ". '" 

CENll'RAL REGISTRY. 

100 

"00'7 
33·S 
80 
40'7 

." 
II 
7 
13 

". 

." 

8 
1 

1 , 
1 

1 

1 
6 

2 

••• 1 "S8'3 '8S'8 -, ." 1 

1 o O ~ ~  AN

j 
~  

1  2  - 11. '0 
7 70 8 SO 
18 68" Ii 26'8 

", 
1 

11 78'3 3 110 ." 
10 118'8 , lis '6 8 

TRACK SUPPLY AND SLEEPBR CONTROL. 

'" : 1 I 100 ". 

~  i':i::'7 ." I ,.. ", 1 ; I ~  '" 2 ~O t 

". 2 i ";;Yi ~~ O ~ ~  
: ~~ ." 2 "25 
7 118-3 i 41'7 
18 81'9 8 14'8 
8 SO 3 SO 

". 

1 
2 , 
1 

100 

60 

"S3'3 

"'0'3 

"i7'7 

"ss's 
10 
25 

100 

"2& 
Ii 

'19'1 
10 

." 

1 
1 
'1 

5 
1 

8 

:I. 
1 

1 
1 

1 

2 

1 

1 

100 
50 
10 

"'i9'1i-
10 

"io 

i'oo 
8S'8: 

"'Ii 

8'7 
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No. &lid pmleIIUp oomm1Pl1ty·1IdIe. 

AllClo IndIaD. and 

-Nci:or mlidua. MualllUB. SJtba; DomJoIIed JImo. 
Grade. peallll aDd IJIdlan 

. Pll!tII. . OhrJatiani . 

No. Per oeot. No. .l= No. Per oent No. I Por oeDt. 
~ 

OPJlB.4T1NG BUNOB. 

1 vn. 1 100 ... : ... .. , ... ... .. . 
I VI. I 100 ... ... ... ... ... ... 
5 V. 5 100 ... 

"is'8 
... 

"i"8 
... ... 

7 IV. , 
~  I· 1 ... ... 

IS nL 17 78'9 8 18'1 1 8'8 1 "8 
61 n. SO 78'1 7 17'1 , 9·7 ... ... 
89 I. 15 "'1 10 1Ii'8 , 10" ... .. , 

RlILIJIIF LIST. 

18 I. 11 8II'S I l' I 50 1 8'8 I 7'1 

UTES lUIGI8Tl1B.. 

1 ~ O 1 100 ... 
i'cio 

... ... ... ... 
1 180-11-170 ... 

"g'7 
1 ... . .. ... .... 

7 1011-6-110 8 1 16'8 ... 
"il'5 

... ... 
111 60 • 801 11 75 I 11'5 I '" ... ---. ? 86-1-tO 8 a·s 8 61'8 1 16'8 ... ... 

OOlODlWIAL BUNOH. 

1 vn. ... ... '" ... .. . .. . 1 100 

1 ~  ... ... 1 100 ... .. . ... ... 
1 150 ... ... 1 100 ... ... ... ... 
I VI I 100 ... ... .. . ... ... . .. 
8 V. , • '8 ... ... 1 Ie·, 1 18'7 

17 IV. 9 51'11 7 '1'1 1 5'9 ... 
81 m. 10 81'5 11 87'5 ... ... .. . ... 
111 n. 81 51'1 51 ,. 

7 5'8 ... ... 
88 I. • 85'8 11 81'8 1 1'8 ... ... 

Number 01 cler. (had. 11 by c:omtrWAitiee .mpIoyed in eaclt. ",.macA and t1t.e __ 6.r 
oJ rear, com.pleted OR tA. fllllZimum 01 tAi, grad •. 

No. of ye&1'II completed on the 
Total max. of grade II. Ratio 
number Gr. II 

Branch. Community. of - CIerb 
eacb ! allthClle 
com· 1 to 5 6to 10 11 to 14 lIS to 18 above 
muni- that 
t,. Grade. 

Operating Hindus 30 14 12 1 to 0·92 
Muslims 7 4 2 
Sikhs 4, 1 .. 

-Stores 
I HiDdus 11 3 4, Ito 2·6 

MusJima 3 2 
I .. . 
J 

~ o
Indians 1 

" 1 .. .. 
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-
, , 

ot ~ No, of ')'8&1'11 oompleted OIl the Ratio 
n~ et .  .  . ma •. of jrrade n. Gr. II 
of Clera 

B1'&nCh. CommUDit,.. each aU tho .. 
com- &bon 
muai· 1 to I 6·to 10 11 to l' II to 18 that 
ty. Grade. 
e', 

TraQk, Supply H.indu · 7 I '., .. .. 1 toO·6 
OfIlae. MUBJima · 2 1 .. .. . . 

Sikhs 1 1 .. .. .. 
Central Regia. Hindus 1% 2 6  2 .. 1 to 0·' try. Muslims 7 2 3 .. . . 

Indian 
ChriatiaDa. 1 .. 1 .. .. 

, 
Way&:WorkB Hindu 13 3 I .. .. 1 to 1·33 

MualimB 3 I· .. .. .. 
SiIrhe · ., 2 .. .. . . 
Anflo. 
Initians· 1 1 .. .. 

~ . Hilldua ' . S 3 2 .. .. lto2 
MuaJima 10 3 .. .. .. 
Sikhi 1  ' .. ..  .. .. . 

Oommeroial Hindus 62 13 21 9 2 1 to "96 
KuaJima · 52 9 23 6 1 
Sikhs 7 1 3 1 .. 

GeDeIral &: Paae BindUl , 1 2 1 to 3·1 
Muslims 15 2 2 
Anglo. 
Indiana 1 .. 

Medieal HindUl I .. . , .. .. 1 to 1·33 
MuaJima 1 .. .. .. .. 

CopyiDg 'Hindus 13 2 , 6 .. 1 toO·33 
Mualims 10 3 6 2 .. 
Sikhs 1 .. 1 .. . . 
Anglo. 
Indians 6 .. .. .. .. 

In/ormation promi8ed in 1'8plll to part ~  of .taTTed que.tion No. 268 "'k.d 
.by Maulvi Muhammad Abdul Ghani, on th.5th Ma.rch, 1940. 

PBOI'OBTION 01' DIFI'BKBNT COKKUNITlB8 IN TlIB DBpABTKBNT 011' EDUCATION, 

HBALTH AND LANDS. 

St.atemeDt showing the proportions of the varioaa communit.iea in the appoint.-
menta made eit.her by promotion or direct recruitment in the Department of Educa. 
\ion, Health and Landa from April 1994 to June 1937. 

CommuMUu. Percentage. 

Hindus 64' 17 

llualima 10-83 

Christiaoe • 9.n 
~ I'U 

• 
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n o t ~n ,pTomi.ed in Teply to ~  (a) Vii), (b) and (0) oj ~ e  
qU6Itlon No. ~  Gdes ~ Mi. J. Ram'", Scott, on be1&aZJ oj Lieut.-
Volonel BiT Henry llidney, on the 6th MaTch, 1940. 

~t  OJ' "lIB SUBOBDINATE OJ',THE BRIDGE ENGINEBB.DiG WODS A'I! 
MANKs\D, GaEAT lliDIU' PODl'SU:LAi RAILWAY. 

(a) (iii). Yel, if a work it e t~  to take 1811 than 60 day. to oomplek ia 
which cUe MlUlID&d i. treated •• HeadquarteirB. If the work i. estimated to take 
more t.baA 60 daYI the Headquarter. of the M1I are 1Iranaferred to. the site. of the 
work and they are then entitJed to tranllfer pu ••• for their fam.ili.. ' 

(b) For a halt esceeding 00 day. at a place otller than e ~  ... IJ'IiI* fA 
batta to Bridge lnepector., Bridge Timekeepeir. and Bridge GftIbemen it NItIieIed 
to a maXimum of twenty nights in "'y one month. 
fc> Bt.aodmg Order No. 628, dated 31st AU8l1lt. 1939. 

]u/oT1"ation pTomi.ed in Teply to part (h) oj ataTTed. 4u68tion No. 3147 
t:iBked by Mulana ZaJaT Ali Khan on the 11th Marek, 1940. 

PROMOTIONS TO T.aE SUP&RINTENDENTfI' POITS IN TBB OJ'PlOE OJ' 1'IlB 

Dm80TOR GENERAL OF POSTS AND TI:LBGBAPII8. 

NUDdIer of vaclanciee Slled duriDg the period 
16th May, 1939to,htllarcli.1_ 
,  ,  , 

B .. Oftlce. Permaneat. Temporary. 

No, filled No. Slled 
ToW. 

~  ~t  
~  

, 

1 IJ1teWgence Bureau • .. .. 
J ~ Pub1io SerIvioe Com-

miaaion . .  .  . .. " .. " 
S Btu-u of Publio Wermation • 1 .. I I 
4 g:tral Board J)f ~  , 1 ... 1: .. 
6 ce of ~ eot  ~ 

l1. Posta " phil. 4 . . .. 
6 Oilce of ti Director of Civil 

Aviation .  . . . .. .. .. 
'1- 0fBI!e ot'tlie Offitl'U1l8t1Jflb'UlRf; -

casting .  .  •  . .. .. .. . . 
e ggce of the I. C. of A. R. • 1 .. " .. 

oe 'df the Dft&IjtOr ~ 
Dlfliaa Me\:Ifeal"" 8arvifIe . .. o • J .. 

10 om.e o( the D. G •• Aleheololr7 leG) .. 'g ',' 11 Indian Store. Depan.ment . .. " 
12 OfIlce of the Eoonomic ,Ad"iaer 

io the GoV8I'IUD8Dt or India ", .. .-,13 01B0e of the Oo~ e  of ~ --
ing " Stationery •  • .. .. 2 1 

14 Central Standards office for 
1 Railway .  .  .  • .. .. 

16 OfIlce of tbit Aaaistant lrlilitery 
Seorete,y (Personal) . .. .. .. 

I 
.. 

16 Military Secretary's Branch . .. .. 2 .. 
17 Adjutant' General'. Branch, 

I 
.. 

I A.H.Q., 1 .. .,02 1 , 
« 
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Number of vacancies filled during the period 
16th May, 1939 to let March, 1940. 

-
Permanent. Temporary. 

No. Otftce. 

No. filled -=JNO'-Total. by TotaL by 
Mualims. Mualima. 

- --
18 Engineer-in-Ch4ef's Branch, 

A.H.Q. .. 1 · . 
19 Air Head QuuMrB . 1 .. 1 .. 
20 , JJedjcal Direoto.-te 1 1 .. · -
:n Quarter Master General's-. 

~  1 .. 1 .. 
~ a.nl ~~ &au.ob, A. H. Q. .. .. 1 .. 
23 Master General of Ordnanoe 

~ nO n  ..L D. O. s. 1'.) 
ranoh, A. H. Q. 2 .. 9 · . 

M Judp Advocate OeuraI'. 
BNDob ,. l(b) I 

25 Coat..-Directorate .. .. S .. 

NoIe.-.(a) A MusUm oftlciated ia the vaoanllf from the 8th May. ID3e to the 30th June. 
1939. . 

(b) er.ted for 5 years. 

In/oTmatipn rwomi,tJd in Teply to ,tarred queBtio1l4 No,. 375, 376,  377, ~  
3S0, 381, 382, 383, 3H4, 386 _ 386 uWby BAai IIp,rma. Nand, on tlut 
13th Mar.ch, 1940. . 

UNS4TI8FAC'l'ORl CONDlTIqN OJ!' NAIWALA IN KARQl. BAGD, ~ 
. No. STf-(a) ActiOll i. ~en by the ~t  .... ~ ~  ~ t n ~ (;Pl\l, 
mlttee aga,n8t penons reBP.DDBlble for C&UIIlJ ~ ~ eonClltlOna. Steps are W. 
taken to r.movethe dumpln!!: I1rollnd for e~  animals to the Badli RefuBe ~ 
gt'QIIIIIl. . 

~  Every-effOrt is made to keep the area in a sanitary .tate but owing to the 
lay:in, of e e~ ~ e lineB, etc. I by t~e Delhi Improv_ent Trut, the Btackina 01 
baitdlDg material gives the area • untidy a.,pearallce. 
(e) and (d). 'No. Since theTnut ~e developed and serviced the area it is 

~ ~ e . Wc:o.a.txoL mn.qnitn. breediug. w.b.iob WOIte developmeM ... Illt'gely·· an-
controllable. Sand-flies have been unuaually prevalent in 1939-40. They are not 
confined to Karol Bagh but have ~ e  in New Delhi also. It ill probable, there-
fore, that the 8xtenei¥e -breeding ill ilue to the drought &Il·d other m t ~ condition. 
faypurable tp . such ... eding, but it iI omecttbat orienW. _. due to Mnd·f1y.bites 
have occurred in large numbel'll ill the WeMera Bllbur.bl of Delhi including K:arol Bagh, 
and that the Ch.ief Medical Officer recently Opel1K. ~  in .Karol BHh ~ the 
treatment of these BOreS • 
. (e) In adtiitia& to the actiGIl N'41lftdto 1ft t.het'eply to <a) above the Delhi 

Impm1l8lJUlDt 'BnIIat tia.1'·p",victed the area ~t  • e~  leWll!goe lIystem, inchtding 
public I.tria .. , IIIUi .etlon ill being .u. toenfOJ'ce· CODDection of the ~  draiDl to 
the sewers. . 

D 1 
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BUILDING PLANS RECEIVED BY 'THE DELHJ IMPROVPlMBNT TBUST.· 

l\"o. 376 

January 
February 
March 
April-
May 
June 
July 
August . 
September 
.October . 
November. 
December 

Month. 

Total 

. No. of build· No. of build· 
ing plane reo ing plans sane· 
ceived. Moned. 

61 
59 
1111 
87 
80 
1111 
54 
68 
118 
62 
50 
'78 

763 

"35 
35 
33 
56 
63 
43 
35 
45 
40 
37 
211 
39 

486 

PROSBCUTIONS SANCTIONED ny THE DELHI IMPROVEMENT TaUST. 

No. 877. (a)-(e). I place on the table a statement giving the information required. 

Statement 1939. 

I No. of No •. of I No. of ~ c..- ~  of Amount. . Caaea 
Name of mont.h. PI'OII8OU- tiona di:t;::--received with-

t.iona 1'88ulting compro· &8 com- drawn. 
laUDChed. in oon- the miNd. • pensa-

viotion. oourt. t.ion fee. 

B.a. 
January 12 8 1 .. .. 3 
February • 2 1 .. .. .. 1 
March 21 20 .. 1 211 .. 
~ 

4 2 .. ., .. .. 2 
19 14 .. 2 35 3 

June Ii 3 .. 2 '71i .. 
July . .. .. .. .. ., .. 
Auguet • 10 5 .. ~ ;: 1  1 20 I 
~ e  4 : 1 1 1 21i 1 
Ootoher • 3 1 1 1 80 .. 
November. 1 . , .. .. .. Pendiag 
December 6 3 .. 1 150 :I 

87 58 . 4 II .280 16 

bOREASB IN THBBBNT OF NAZVL L.um Dr D&LBI. 
No. ",9. (a) The Trult. proTide. lites for beUer·el.... ... 'WeU a.' for poor-clau 

bouing. Poor·olaaI aites are Nt. apart when IIChemea are prepared. 
(b) A lltatement II laid 011. the table. 

(0) The repl7 to; t.h, fir .. part iI in the ...... i..... In nprd 110 tile "OI)nd put 
the 'l'ruat. doe. not ~ to make any diat.inction. 11:.,. at .... ·1OI) per ceU. enhance-
_at the rentAl payable will not, exceed the lteadard rate of rent. for _ly al106&ecl 
poor-clal. building litea. • 



J ,.r" ' STATBJlBNTa ,Wl> ON TBB TABLE. 

(d) I would refer the HoDourable Member to the reply Pell to Mr. SUI')'YII 
Kumar SoIL'I ltarred qUllltion No. 256 on the 20th Sept.ember, 1939. 

Statement. 
V_t plota in BlooU 44,  43, 42,41, 6-B, l()'B, 14-B, 16-B, 17-B, 1J.B, 

t-B, 4-B, 10, 31, 211, 325, 28, m, 10, 19, 3-B, 8-B, 11-B, 7-B, 2-B, 9, 10,' 11, 3, 2, 1, 
loB, 6-B, I-A, 2-A, 3-A, 6-A, 6-A, T-A, B-A, lO.A, ll-A, 9-A, l4-A in the WuterD 
Extelllion area are reaerved for allotment to poor-cIlIl people. 

NOTICES ISSUED FOR CONTRAVENTION OF THE TERMS OF SANCTIONS GRANTED 

No. 880. (a) Y •. 
BY THB ~  IKPROVEMQT TRUST. 

(b) It may be 10 bot the TraIt are under DO obligation to enter into cornapondellce 
with a penon who iI trying to evade the byelaw. 
(c) No. 
" tel) I hava. no ieuoD to· doubt that. the Tnut ClODIid... each CMe carefaDy before 
aauctiOQiDg p1'Ol8Cutioo. The trivinl o~ a futher -.rning doee _ appear to be DeceI-

1M3-

COMPLAINTS AGAINST TIlE BUILDINO INSPBCTQa ,OJ' TO DBLJD IKpBOVBJODl"l' 

TRUST. 

No .. '81. No formal complainta have been made against the Building Inspector of the 
Delhi Improvement Trust. The second part of the question therefore doea not 
ariae. 

RESiONATION 01' &rAJ'lI' 01' ~ DnEI IIIPROVZMBlfT TRUST . 

. ",·I{o.· ~  'A,.ate • .,.. .. giviq ~ iaformliUon required by the Honourable Member is 
laid on the table. 

~  ~~ ofOftlcial • 
.; 

0 .. 

Mr. Sri Kilhen 

2. Mr. v. V. Rao 

3. .,. ~n ~ • 

., , ..... ~ me  

G .. Xr. J •. DhiaD • .' 
. -

". .. '. .... 

Il. .... A. W. Massey 

'7. •• Piem K:risben 

,';8. 

Statement. 

lDeeipAtion. Date of 
reeigDatiOD. 

Clerk 6-6-1937 

DratlllD&n . 6-8-1937 

. Clerk .• .. 3-6-1D38 

~  8-6-1938 
Overeeer. 

,Draftieman. 27-7-1938 . 

Tfllist .-3-19.9 

Clerk 24-11-1939 

.".a 

Obtained a post in Govern-
meat of India Preu, New 
Delhi. W88 employed in 
the 'I'ruIt ia a temporary 
poat. 

Obtained a better politi in. 
his own province. 

lJ,ee.igMd. for private re-
8801l1. 

Reaiped fol' pftVMe .... 
SODS. 

Obtaiaedao. appointment 
and. U. P. Government . 

Secured'a better post elae-
where. ' 

Secured a po.t under Gov-
ernment (Office af D.A.G., 
P. & T.). • 

SIlO\1l'8Cl a post-in. ont~ 
DirectOrate, A. H. Q. 
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. "ROlf-NAIlING" OIIItTAIN ROM>'8 rN' .iKwB9t Bi.tJR,-DlWII!. 

No. 888. (a) and (c) The naming of ..... 'iB a function of Municipal Committee • 
. 1lb4.r .c&bn 3'11 of .'1\lI6 PltnJ,b III1.nic.,.. ~  StftetiJ with. ,tae1Dailt.. 'over 
lifer. of Q&rol rB.h iturve latTeatly . betn" naaed >by *,e l)elJD M»nirtipal CdfbmUae->Md 
~ .• lIDIluped ,..reeil will be, named iD dae COIlI'W&. Qoverameot d. ot ~n e  cbat 
any action on their part ia required. 
(b) No. 

PRoVISION OF lifo'tlirsON ~  IN'ltAROL BAGH"Dm.HI . 

. . No • .$Iif.,(,a) e ~  pel .. , •. , lwwe ,been e~  ~  .. .tMed If), the 
Honourable Mem'ber. An the roada.uonnally.ta .. ,are ili,h"" lit .. DtiUli M1IIlieipai 
Committee. ' 

'fb) rn. ~ .,.".1ftd ttl iJiu jut been 't'Orilplet.ed 'and 18 1IGt,.. opeD. to tadlo . 
..t.-r.r.gam_tafar '4ifhting'thia 'road aN'm hand'" ...ru lie ~ e  'Ihonly; 
(c) All the neceaaary facilities have been provided by the Trust. The actual ~ 

ing of road. i. a municipal function, ana I bave no reaBOn to think that the MuniCipal 
Codiil\tAiIeB ICI'e tailiDg .., perform. t~ " . 

• 

PaOVISION OFP.,RKSIN ~ O  BAGH, D:a.m. 
No. 885. (a) Yea. 
(ob) Inveatigation showed (i) that .it .W01Jld -be difficult to eatabliah graaa in thi. 

rather rocky .... .aDd (ii) -t.bM it .would· be jmpc;l88ible t o ~v e an e ~ IUppl,. 
of water. tn reBponae to & growing demand fOr. aman bungalow Bitel in tm 
l1eigbbourhooc!,the 1"ru1lt are CODIiderin'gthe alldtm'dt of portiODli 'Of 'the land referred 
to for bungalowB. 

(c) There is& laqJe -eeIlftaol-pal'k ~~ ~ __ .flI·HGat.-Of. T-ibMaGeUep. 
Though not included in tile original I8bctioned layout, open ap&ee8 are beiag pro_ 
vided . in the revised ~t in each blook in t.he: De.ly develqped area. The aiae 9f 
theM epe IipaceB 'ftrie. in dftrtnnt blockl, the -av-.ge being about l;SOO tq. ~ .. 
Free .pace in the W eatemlbtllWliOli 'l<heme amounts to 44 per cent. of the whole 
area, which aYIIIOi -tbeRfore .b. deacJloiW _ "coageated". 

:8InJl'll'ImJ OV'!fIB TuBERCULOSIS CLINIC FlROH KAROL BAGR, DELHI. 

,No. 686. 1-) -lII1d (bl. The queation whether the proximity of luch a clinic to an 
n ~te  area is ~  .to the health 'of .the ~tte  hal been referred to an expert 
COJDuuttee. On receipt of Ita report, the pOlDt r&1sed ~ the Honourable Member will 
.be ·-adaolcl. . , 

~t t  prO'mim in f/eply to unBtanon tu--N'e.:8tJ ""Bil by 
• Ba1'tlaT ,Sant Singh on 15th Mil.Toh, 1940 •. 

~ (  'StnJ-I!lfs'PEdToR'R 011' WOltKS'bN TBB ~ t tt  aux.-
WAY. 

- tal' IJ'he :a...,lI1' •• ~ part hi in •• ·lIIIMIat.i.e. The _be 'Of aadilatea 
lI'1lOt ',""ilabie. :rnrr. 'mc were recruited &B ~ e to  of Work' on probation. 

(b). The BOPourable ~ ill referred to, ,th!lfepl" e.to ,the ~ o  on 
:11ith "Pl.arcb. 19"40. 'l'he ,pnq,ort of the ordera W&B that nocl.. Of tlub:tnapectora 
of Work. were to be ·filled. permanently pending furthlr ordera. A. the men referred 
to had not been coa1Irmed "P_ p8llDa"nt polta, ~ were .pva teaqpor-. appoint. 
meats. " 
(e) Three. 

(d} It il. not clear what bene&. the IHonourablell8lllber has in mind .as FUDda-
"iiliiil.tal ,ltules "16> 'li1ll! '9 (fr) iuid emen~  '!Lill. " '(11) cGDbt of 'adnftions 
while there il liD IUpplemetltary Rule D.bared 3 (IS). 

-(e) Yn. 



'. ~ . 

. (f) The men referred to in rrt (e) "'ve been coDfirmed .. ~n of 
Workl. The three men referre to m part. (c) were e en~  __ coD.lldered fpr 
(l()nfirmation and one was I10t recommeaded for coD1irmation in ~ and the otUr 
two were found DOt fit for confirmation ip. 1931. One was dischargtd in ~  ua 
two are permanent Works ¥i-tri. at IIJ'II8Dt ofllciating &l,Bub-ID.lP4ttors of WorM. 

Information promi.ed in flPZy to StQt'1'6d qUBBti01l-No. 448 .. k,d by Bhf' 
Parma lVand on the J.9th MtJ.1'oh; 1940. 

lwDlAJi· ORIChS· IN nIB GOVEBNKBlR' ·OF··INDIA DBPkltTJIBNIS·'.tQ ,ITS 
. ATTAOlIBD Omo ~ . ' 

(a) to (c). A .tatement i_ laid on the Table. 
(d) No communal proportions have beIIn fixed but aTailable ofllQatl.mall ~

1li,tJee ~ n  ~ .NQlUait.o IIJJ,lmence ... lAd ability Are OODIidared .in OOnnec:t.jM with 
o~tment  to ,-. in the 'Departments of ,the. Govemment of. "dia ~  ~~~ 

ofBcea. nae· ·Go.et'mlient 01 ,:India. do not, -COJIIIlder that '6I1y ~ n m t~ 
matter ia aalled for. .  . 

.... 
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[5TH NOVB. 1940. 

Information pTomi.ed in Tepl'll to starred question No. 476 a.ked by Bhai 
Parma Nand on the BOth Marah, 1940. 

TONOAS PERKITTBD TO RUN FROM THE MEEBUT CANTONMBNT RAILWAY STATION. 

Government underatand theN are two tonga aheds near Meerut CIDtonment 
Station; one situated outside railway premi_ and under the colltrol of the Executive 
Officer, M,t!erut Cantonment; the other within the ltation premilea and under the 
(lI)Jltrol of the North Weltem Railway. On the a.sumption that the queation relatea 
to the latter, the following are the facta :-
(a) This shed ia not leased out 011 rent; 

(b) No special liceDBeB are inued ~  the Railway authorities to tongawalaa. The 
North We8tem Railway Administrat.ion bas no information regarding any'.ywtem of 
licenaing by the cantonment authorities; 

(c) No restriction regarding t~ .nnmbar of t.ongu which may pi)' jar him.. .to or 
from the Meerut Cantonment Railway Station hu beell prescn"bed by the'North 
Welltern Railway; " 

(d) Does not arise, but no complaint. have been made to the Railway authoritiu 
that the number of tongu il inadequat.e. 

InjoTmtJ.tion promised in Teplll to starred question No. 484 Q,111.ed ~  
MT. ~ M. Abd¥llah on the !doth Marah 1940. 

COMMUNAL COMPOSITION OF JOOaN'BYMEN APPOINTED IN CERTAIN SHOPS ON 

THE No .... WESTERN RAILWAY. 

The following statement gives the.infon:n"tion required ;-

Name of shop or shed. Muslims. Hindus. Sikhs. 

Loco. Shop .. Moghalpura . .. 23 9 10 
Carriage & Wagon Shopa, MogbalpQl"a 11 6  6 
Mechanical Workllhopa, Sukkur 1 
Xa.rachi Diviaion Sheds . .2 
Quetta. Diviaion Sbeds 
Multan Diviaion Shed. 1 
Lahore Division Sheda 
J.l'erozepore Division Sbeela 2 
Rawalpindi Division Sheela 
Delhi Division Sheela 

Domioiled 
Euorpe&ll8 and 
n o~ n  

'1 
4 

.1 

NOTB.--Cuea of I!romotion ~ om inferior eerviDfl are excluded o~ t.he table, ~ t o~ 
these are treated 88 direct reorwt.1JIIBIrt; 'for the-purpose of the regulatiOns regardmg com-
munal repl'888Utation. 

Information promised in e ~ 40 ·1'fIIrl{d) of un.tcmed qu-emon No .. 9f 
and unstaTTed queation No. 102 alked by BarelaT Bam Bi"rlh 4n the 
20th Marah, 1940. 

NON-ApPLICABILITY OF THE FuNDAMENTAL LEAVE RULlI8 -TO .):N:r.BBIOaSTAft' 

OF THE GOODS DEPOT ATW.ADI BUNDBa ON THE GUAT INDIAN PENIN-

SULA RAILWAY. 

No 9'1 Leave accounts were recut in each cale from thedak of appointment of tbe 
.tafl 'but' payment of arrear.. of leave aalary due to t.he mi.ppliCltion of the rul .. 
"WaB ~  only from 1st January J931 in acC<mianee with the geaera1 po1ic:r' of -makiJIg 
recovery of overpayments and ~e  of underpa1Jl1enta for a period not .ceeding 12 
months prior to the date of dllC01Very. 

PROMOTION 01' FIaEMBN ON TUB GaB.\T IND1AN ~ RAJIlWtU. 

No. 101. (a) Yes, 88 far ... thdH e ~ .upto l.taII are eoao.l'Il8Ii. 
(b) No, ~ e  are not being asked to ... promoUoD ... ·wJtb B .• d O ~ cIau 

!'ireman. 'niey are, however, being offered promiit.ion t ~  'e-Dei .... ~ 



~~  '*' 'lIBII I'ABLB. .19 

until a vacancy oocurs in their own clu.. This baa beal done to 8/IoIe ~e IilIIlCk 
of t!romotioll am.ong ~ emen  the alternative being for the men to remain Fireman, 
untll a vacancy m thelr own cla .. occurs. Thoee who are thua temporarily promoted 
are brought on ,to a common llriioritl lilt of A, B and C clau, acctJI'diIIg' 'to their 
elate of appointment u Firemen . 
. (e) Yel. 'Tire ''A' cI ... 'Firemen in the 'Bombay area only, requeated that in 
virtue of theirs being the highest paid, clus they should be con.idered 'IID'ior to ta; ,and 'C' ~ ~ this req ..... _ .refueed u it, _ ietrimental to the legit.imate 
Ailweati of 'B' alia ''U' clau maiJl. ,The orurof ~t  Df 'A' cluB EirllJ1.lIJl for 
promotion to A clail Driver was not disturbed and the most lenior, whether t.eDijIorarib' 
~mote  to 'C' ~  Driver or,8till remaining u, a Fireman, 'i8 promoted tq 'A' cIau 
-9l'how 'Bi vaC!lUlcJeI 0cc!'IIt.' , ' , 
(d) Se't'ei1. . , 

(e) Three are Indians and four are n ~ n ne  The three Indian8 are employed 
on the Bom,bay Division. 

( ~o  , 
(g) The 'prospects lIbat were open to them at the time of their engagemeut., ha,.. 

not been affected. On ,the contrary the block in their promotion baa been relievH lIr 
the expedient detailed ill (b) .bo.e. 

mjormation. promilled in the reply to Btarred queBtion. No. 607 a8ked by 
Sardar San.t Singh on the 21d Maroh, 1940. 
AFFAIRS OF THE DBLHI IMPROVEMBNT TRUST. . 

(a) RI. 65,54,000 (Sixty·five lakhs''flfty;flJar'thtiuaand) at 31 per cent. Thi. includea 
Re. 31,21.000 (Thirty.one TakAs twenty·one thousand) borrowed for anti·malaria, a.nd 
lewage diepoaal acheme8, sanctioned, by Government' before the 'formation of the 'I'rut. 
(b) The average annnal expendit.ure on eat.ablishment for the years 1137·38, 1a.a, 

and 1939·40 amount.  to RI. 1,32,600, including aalariea, travelling expe_, f_, 
law chl!orges, and contingenciell. 
(c) Rs .• ,000. The functions.« the late Nuul Office were not en~ with 

those of the Truat. - ,  "  ' 
(d) The answer to the first part of the question iI in the aftlrmative and for 

the reason indicated iu the answer to part (c), the anlwer to the aeoond part i. in 
.iIle negative. 
(e) No. When the Trust was establi.hed in March 1937 many 1_ granted by 

the Deputy Commissioner to pe_ua moved fromBaeti Harpul Singh were pending 
• execution. The old standard Nuul form contained no covenant reatricting 8ub· 
division, tranafl!l'l, etc., and some of the pending leases were excepted in aa. ,fORR. 
Later, at the inatance of the Trullt, a reatrictive covenant was introduced. 'TlIa 
jlllltification for restrictive covenallt.lI is that without them .ites and 00_ '.intended 
for .poor people will pue to others. 
(f) No. 
(g) The Trust acquired land near Andha Moghul under the provisionll of the 

'Land' Acquilition Act, 1894, u modtfted by the achedule to the United Provinces 
Town Improvement Act, 1919, and extended to the Province of Delhi. In no cue 
were the owners awarded a sum less. than the • market value of the land according to 
the ulle to which the land was being put at the time of the notification for acquisition. 
All "peraoDe ~ o e  ~  the TrQt from Andha M:oghul were ~ land _where 
-do Cl1I1telll'iiM 1'at:eIl, Inil "lome }5eradnll avaned ·th.mtllelvea of the offer. Lana near the 
Ajmere Gate was acquired by Govertlllfftt 'cftl behalf of the Delhi Municipal Com. 
mittee under the provisionll ?f, the Land Acqui8ition Act, 1894, and wu later bought 
1Ir th. Truat from the MUUlC,ipeJ Committee. The 'Tni.t have acquired no land in 
Kare Khan Gardea 'Dr ..... i -B6illa. NODe ,of tlaeiuad, ..... d ..... MAa Moghul 
..... r the AdmeN ~ .has ".t. bMn : BOld or ,lMHd,and GoT8l'MHllt areaat.isfled 
.tibM 4hllEe .ia no '4'lemOll ,of uorbUaat polk. 
(h) Doe. not arill. 

InlClT1It4tion pTlO1n.i":iUn."eplll·to .. ta.rr.d qUBstiofl,BNoa.m ana...ll9 'Gllkui 
by Maulvi Muhn.1nmad Abdul Ghani on the 26th March, 1940.-

~  OJ' RaLA'JOONS'OJ' ..EJlPL9nBS'IN TBE OO ~  (1ilBPdTllBNT, 

JPtM"AB, :NOftIII-WsB'1' ~ A"RD Dm.Rt ~  
WOo 61'1. '(Ii) 'It 111 '1idt a'hl!t.. 
(h) DOlI not ariee. 



(c) Hindu.-4 . 

.. Mualim_2 

8ikha-a. 

[6TH Now. ~  

(d) o~ot o  were made but. t.hey were b .... d primarily an the merit.. of t.h • 
. perllODa COIlC8r..,cJ, 

(e), (f), (g) Wi (h). I attach a It.&temeut IhowtBg tbe ed..-tioDal qualilcaticlDl 
~  the" e ~  at' pre_to employed in' t.he department and the commUDit.i. to whicIa 
they belong. 

(i) I have no reuon to believe that m.rit and qualificatiOQa have ~ diareprded 
01' thAt undue preference hu been given to memben of any one CODIDlW»tl., -

G1IId:aatea 
P.A .. 
Matriculates . 
Non-matriculatee 

Matriculates • 
~ ~t ~ 

Graduate. 
-g. A. • 
Matriaalat.. • 
Non-matriculates • 

!NCOD-TAX OJ'I'IClUtB 

~ e  
" Hinduil. Mualima. Sikha. Othen. 

11 7 3 
6 IS I: 
I. ,. 8 1 
2 3 1 

75 56 12 2 

.... 1'6. 
t ~ • 

. ' 
2 1  1 1 

. (Senior 
Cam· 

e ~ 

22 8 4 
IS 

21 9 5 I 

~  
HigIIM OlerictJl 110*. 

3 2 -.. 
6 I 1 

.1 ." 
9 3  1 1 

...,14. 

AND EX.ufINDS' IN 'l'IQl COMPANY DJB'nU01'8 ~ 
:CALOJrnA. 

No. 619. (a) 3 Incom&tax Officen, 4 AuiBt.ant Incom&tr.x, Oftice1'll 'and ~  

(b) HiJaclue 12, Aaglo-IndianB 2, )(ualime and Enropeallll nil. 
(c) The information i. 'not readily available and GOverDDient COIl8ider that tte 

collection would involve an expenditure of time and tl'01lble that would . not be 
justified by the value of the relultB. 

(d) and (g). It ie DDt C01'1'ect to Buggest til&t Muslims al luch are kept out. of 
t.he Companiel Districts or are giYeD Ihorter periods of· aervice in them. . 
~ ,  , 

(f), No. 'The '.pol'itian Ie that the Compatiie'a DiatrieW an' thi' mCId" :im;OrtUt 
Income-tax" diatriotll m the J?rClviaoe and are ltiidl'ed by.UlecHd mill, bat preference 011 
the oecuion of promotiollll i. not given to perlODl merely, heca1ll8 they work or 'have 
worked in theae diatrictl. 



STATEMENTS LAID ON ,TBB TABLE. 61 

Information promi8ed in. reply to part8 (b) (i), (iii), (1V) and (v) and 
(e) of Btarred"qu68tion No. 521 asked by Bh.i Parma Nand on the 
26th Mq'fch, ~O  , 

EXAMINATiON ~  ~~  TO THE INDIAN ARMY ORDNANCE CORPS. 
(b) (I) The Number of vacancies depends on future 1'9tJuirementR. 

(iii) ( itl) (tI) 
, , -------- ~

No. of C&Jldidat.ee No. of oandidat.ee No. of candidates 
who applied to e m ~te  to who actually 

,Centre. lit fOf the attend the took the 
examination. examination. examinAtion' 

Store- Clerks. St,ore- Clerks. Store- Clerks. 
men. men. men. 

I 2 3 4 5 6 7 

Headquartors-
N orthem Command .' 29 III 10 15 10 5 
Eastern COlllIM.nd 35 11 10 5 9 15 
Western (Ind.) Diatt. 14 3 10 2 9 2' 
Meerllt (Ind.) Diatt. 8' 5 6 3 6 2 
Deccan (Ind. ) Dilltt. . 7 • 6 3 6 3 
Peshawar (Ind.) DiBtt. 22 13 5 3 5 2 
Kobat (Ind.) Diat,t. ID 3 ,6 3 5 3 
Waziriatan (Ind.) Diatt. 11 7 6 3 6 3 
Labore (Ind.) Diatt. 10 5 6 3 6 3 
Madraa(Ind.) Di8tt. 18 9 6 3 6 3 
P. & A. (Ind.) Dilltt .. 6 2 6 1 6 1 

Rawalpindi Arlenal 230 187 88 44 88 43 
Ferozeporo Arsenal .  . 454 163 " 38 72 36 
Ql1etta Arsenal and Mech4mical 
Transport Worakbops. 160 37 51 21 ,51 21 
Kirkee Arsenal 285 192 80 40 80 40 
Allahabad Arsenal 136 53 59 29 157 29 
Lahore Depot 416 284 82 4J 82 37 
Drigh Road Depot 38 15 19 10 19 10 
Bombay Depot 23 26 23 12 21 12 
Fort William Depot 23 9 16 9 14 7 
Shabjahanpur Depot. . 75 16 20 10 17 10 
Chief IMpactor of Stores and 
Clothing, Cawnpore 20 10 20 10 20 7 

Chaklala Depot 197 77 94 42 93 42 
Bannu Depot 23 10 12 5 12 4 
Deolali Depot .  . 17 8 12 1 12 1 
I. A. O. C. Training Centre 100 59 158 28 46 22 
" A" Workshop Company 18 8 6 3  5 3 
.. B" Workshop Company, a 3 8 3  3 3 
.. C .. Workshop Company 16 15 6 3  6 3 
.. II " WorkahopCompany 8 27 6 3 6 3 
.. G " Workshop Company 11 9  6 3 6 3 
" II " Workshop Company 2 6 1 3 1 1I 
.. I .. Workshop Company 3 8 2 8 2 3 
.. J .. W,orkllhop Company 3 2 2 1 2 1 
.. K "W'orkahop Company 10 5 6 S 5 2 
.. L  " Workshop Company . 9 5 6  3 6  3 
11 (Indopt.) Workshop seatian 6 3 3 j 3 2 
~ (lDdept.) Workahop Section 7 6 a 2 3· 1 
Direotor of .Oninano& Service8, 
Army Rdqra., N81t' Delhi 300 100  106 '" 81 IU 

ToM! ~ l,fOI HO 462 887 '17 
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InfoTMGtion f1I"MniBed ia Teply to stGTTBd q'IUBtion No. 547 a.ked 
by MY'. MuActlUMd A.hew Ali 0. the 28th NfIS'Oh, 1940. 

LOCATION 011' A TuBBBCULOSIS CLINIC IN KABoL BAGS, DBLm. 

(a) Yes. 

(b) No. 

(e) Yea. 

(d) to (h). Gtwel'DJllent are aware that reprell8Dtatiopa were received from oertaiD 
ruidents of Karol Bagh. The ToMrculoaia A.lIOciat.ieo hal been _ed to have the 
qulllltion of the location of tUbercal08iB clinics examined b1 a committee of experts and 
on receipt of the report of the committee, Goftl'llJJlent will o~ e  whether any 
action is _ry. 

Information promi.ed in Teply to atarred question No. 560 aRked by 
SQ.-maT 8a.nt Stngh on the 28th March, 1940. 

STAJ"J' OJ' TBB DBLRI IKPBOVBlDNT TaUST. 

(a> A statemen' ia placed on the table. 

(b) The orders referred to do no& r.pply to the Traat which it DOt • e ~t 

of Government but an independent body creat.ed by statute. 
(c) In 1Q37-38 m tempol'U)' and permanent. appointments were rude. Ga. of ibem 

went to a Sikh. 
In 1938-39 S4 temporary and permanent appomtmea.te were made. 

(d) Sinci 7th May, 1937. 
(e) No definite complaints, on the buil of which regular char .. ooulcl be m..d, 

have been made. 

8tatemetlt .Aowing 1iy cotfMllUtlitie. tAe menutl of tAe _;ni#terial tItIII otAeT ata","A· 
fMRt 0/ .tM Delli 1fW11N1V_at f'tWt (tAi. ifteIuda gauct8tl O#IJen, clerical _ 
ovtdoor P',..oaael and iftfmc,. fl8'8Oflftel.) 

Hindus 62 

31 

2 
:I 

10-2 

lafoTmatirm. pTe»niRed in "'ply to atarred question No. 561 ee ~  

LakBhtni Ka"ta MtJitTo on th, 28th Mtzrch, 1f14O. .. 

CHARO!: OF ~ MONmiBNTS IN NB'W DJILHI. 

(a> No. Monuments notified und .. tile Anoitlllt Monnmenta· ~ o  AQt, JIM 
.s "protected monument.... are in the charge of the ArchlllOloIical' Departmmt. OtIt.er 
monuments are Bupet"Viaed by the La'lld and DevelOQment OtIloet', who J'ej:leivea ~ 
remuneration for this work. His oftice Suf«intendeJ1t receiVal a ~ .,.y .of 
:as. 75 per menaem and a coDveyance.llowanele, of Rs.· 35 per· menaem for periocliQal 
inspection of the monuments. ' .. 

(b> No. The Honourable Member presumablV' refers to a letter pttbHahed in the' 
"Hindllatan Time.", Delhi, en the 28th Junll. "1938. Thill let;'ter, which wei eigned. 
"Pro Rono Publico", auggested that e e v t o~ of and repairs. to' &)1 m~ n ent  in 
New Delhi should be carried out by tbe ArchlllOlogical Department. ' .• , 

.(e) and .ttl). Tbaoommsnu-lIIade'by the FimlDclal Adviller....e to the etreet that 
88. other work e ~ e  it .lIIight, ~ found, that .the inapectioll,C1t rn9DUl1:le.J;lY •. JoUiQer 
Wlt.h the chafllp. 6" hia ofII'ce would be too much for one man. Go emme~ t .not 
think that position has arisen yet. ", .  ' 
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l"/&NftltSfion promited in ;Bpl.1I to darred qUB.tion No. 466 a.lcea b, Bhai 
Pa.rma Nand Oft UJe 19th March, 1940 and un.tarr.d quedi,,,, No. 106 
aakedb1l SardaT Sant Singh on the S9thMaTch, 1940: 

~~  VALUJI 01" Howags AlfD' SHops IK TUB lUSAl1Ll OANT01Ql1lR'l'. 

(a) and (b). No DeW aueslDlent liat of hoUllell and shore in the Kual1li Canton-
ment has yet been prepared.. Propol8la, however, are under CODIid_tiOD of the 
Cantonment Board to increase the aueSBlD8nt of thoH hon ... and abops Uae ownen of 
Wllfeh, in spite ot ncei'Ving the fnn year's a.sessed rent from their tenant., .... 
demanding a proportionate refund of the boUle tax from the Board on the pund 
that, the rent. realiaed by them Nlata onlJ to u.at ponion of tile yfJllr for wliCh the 
huildtug. were occupied. J 
(c) Yea, there hal beea a fan to _e ~ I 

(d) Th. p..-iac!rUI& M the .. ellimtlllt l'eIIaIbed ill certain o!»jectioDi in con-
aequence of which the Board are reconaiderinl the matter; 

(e, and (f). 1)0 not arlie. 

In/ormation promised in Teply to .t.rrel guuti_ No. 678 -.d b, II,.. 
Lalchand Na.valTai on the 1.t April, 1940. 

REORUITMENT 011' POSTAL OLEBXS IN Tim SIND AND BAL11d8l8'1'AN OiltOLB. 

(·b) Yes. Orden were given last year that aa a special case 5 nnqaalified. candi-
dates of the Muslim Community and orte Anglo-Indian should be permanent.ly appointed 
against vacancies reserved for those communities in the Sind and Baluchi.tan Circle. 
Of the 5 ~ 2. 11'''' Wo .. 11 yeara' of ... ; the _her 3 MId· t1le Anglo-Indian 
were above 21 but below 25 yean. 
(c) The reply to the fint part of too queltion is in the negative. The HClODd ~ 

doee not arise . 
. (dl No. ToW ~  .. a. ~ ... ....,w CM8 ad ........ 08' tlle't!8Il .. 

aid.ral.ioa th.t. the lDen ia qu.eltioJi bad _It ~ ill .... appeintMeDt.e bel... .... p__ .samiaMieD BrIMm WIll iIImId1lClllA 
(e) Yea. 
(f) T_ 3 lMwve .Jtoddy been ."pofntlld to permanent poetl: 18 are working in 

temporary vacancies which are likely to become permanent and , in PI"" taapo-
rary vacancies. 
(g) AI in the CAse of other recruiting mrit. i,n the Circle, the reqnisite number of 

candidates were selected to till both existing and anticipated vacancies in the 
Karachi Gaeral Poat Oliae. ud were .placed OR a waiting lin. 8a.besqlUlltly, owial 
to the ~ e on of Ute Bmpire Air Mail 8c1lema .fter the declaration of War, 
the Anticipated vacancies did not materialise; 10 that lOme approved candidates could 
not b, appGintI!d. ON_ .M.va .Ail[Mle been ~  to the Dirtdtor to ... provision 
for these candidates in other units by relaxing the condition of domicile, subject, of 
ooune, to the eoftMilt of tIM caadidat.es tAlI .rve in ,be other UDits and IIIlbject to the 
rule. rel!:ardinl!: recruitment on communal basis. 
{h) N'O. TIM lIpPointrnd Gf aDf1uelified CMldidate, hal be. dilcllJDtinued. 
(i) 'l'tHi e ~ to t1!e tint part of th!l .question is in the t m ~ e  As regards the 

IIIICtftI.d plitt candia_tel hom thl! majority community were m ~te  for other n ~  
tln&n ~e ~ e  Gem!r&l 'Poet OtIce; in these unita there were uureserved vacancil!,1 
attbat time.' . .. 
(j) Thi. is a f&ctolll.v in tb.e Karachi, General Poet Offiee wile!8 II.!. alread1 

.tated in reply to part (f) 22 candidates have still to be ov e~ Wlth pe.rmanent 
posts. The ~n te  admitted to the examination for other Units were mtended 
for va.cllncies arisinl!: there. 

(klRs. ~ " f.' .  • :-.'... . 
(ll 'the posItion ot qua1illl'd candldat..:s on the. ~n  hat who ~ ve not e~ 

obtaiited appointU18nt •. is always ~n  ~t o !lC?JIB1deratl,?n thebels:e O~ m m  
e~ m ot on ia any Circle. Nit eJ:BIIWlat.lOIl ",., bIld·.. . lD ' &-- 1 

Circle during the. present year. 
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In/ormation promi.ed in ,·eply to part. (e), (g), (h) and (i) of unsta.rred 
. "question No;' 110 and parts (b), (d) and (e) oj un.tarrBdquBstion 
No. 112 aliked 'by Mr. 'N'. ~  Jolihi. on ihe lilt April, 1940. 

,1\', 

WO,BJUffG. OF. TJIB BOMBAY MULTIPLe. UNIT Buvles OIJ THE GUAT INDIAN 
, ", . 'PENINSULA RAILWAY BY OERTAIN DmVBRS. 

ND. 110. (e) Y .. ; and t.hey have been transferred to the Bombay Division. 
(,) ADd (h). A. already explained, the 47 surplus drivers were ablorbed in three 

1ltag81 : 

(1) 24 maD (the JD08t junior) were abaorbed from time to time in '"-candee of 
goode drivers up country, before general retrenchment became neceuary; 

(2) 15 men, referred to in part (f), were demoted to goods drivers on th.eBombaT 
Divilioll when general ret1'eDChment wu undertakeD in l.931 Oil-the din· 
.ional bUis then adopted; 

(3) 8 men, referred ,to in part (d), were absorbed up-country U pUleDger 
drivers, when the diVi.ional balis wu changed to an all·line bull on the 
reprel8Dtation of organised labour. 

There baa been no discrimination al the drivers were dealt with in the lame way .. 
ot.b8r wtafll1lrplUi at. the IIaIH time. No orders of the Railway BOard have been COD' 
travened. ,'.,' 

(i) I?oea no:t,.n..e. 

ESTABLISIhIENT OF A CSIJTRAL CONTROL RoOJl AT KALYAN. 

No. lIS. (h) As there are no lower gradell in the Traction (Bub-station) group to 
which they could be 'demoted, the AuiBtant Operators would have to be di8charged 
when 8urplus. As an alternative to discharge, they were oftered em o~ent as Aui8tant 
IbW-Ul tile. Drivers' FO'IP, which they aociepMd; they were apPointed on the 
minimum pay of tAe. grade in view Of their lack of experienOl. Their emob_eil" 
have, however, luffered no seriOUI reduct.ioDaince they draw bet.WMD Ra. 40 and 
Ba. 60 U mileage iD addition to their lubatantive pay. 
(4) The inltrnet.ioUi referred to in (c) do not applY' to tba staft in quelt.iml. 
(e) Does DOt :arIIe. 

Iftjornti4tion promised in reply to utUt4TTBd qUBBtio .. No •. 119 and ~ 

aBketJ by Mr. Lalcha,ntl Na"alrai on the 1st April, 1940. 

V40AN(lIBS OJ' GJu.DE III FIRBIIBN 0. TO NORTH WBSTEBN RAILWAY. 

No. 119. (a) The _wer to the first pa" iB in the DegatiYe, and the IeCODd part 
cloea not. ariIe. . .: 

(b) The BOIIOurable Member il referred to the Bul .. , for the recrnitment and 
t.n.iDiD, of DOn.guetted ltaft on State-managed Railway., which are contained in 
Appendix XXII to the State Railway Establishment Code, a 'Cl1J11 of which is iD 
t.he library of the BoUIe. UDder th8le rules, direct recl'llitment to the higher cate-
gories of FiremeD il pennitted. There is no bar to the appointment of a Cleaner .. a 
Boy Fireman provided he fulfils the conditions laid down for luch recruitmot, but 
the normal channel of promotion for a CIAner Grade II iB to Fireman Grade II. 

PROMOTION OF BJIUNTING BTAFF ON TJIB NOBTB. WES'l'BILN BAJI,WAY. 

No.1". (a) The. Honourable Member hu not indicated the period to which hiB 
..-_ sera, bafl.f andentaDd that there wu one man on the list in lilt September. 



STATEMENTS LAID ON TBB TABLE. 

·lIOIJe in December, and f,bat three were placed on the liat between 29th January 1940 
and the date of hia queat.ion. . 

(b) Yu. 
(c) I am DOt aware what period the BOIlO1Irable Member refer. to, but there wu 

oue recent cale in which a Shunt.ing Jamadar, whoae ofIiciating .. rvice .. a Yard 
Foreman had· not been .. tiafactory, wu recalled for ezamination and declared unfit.. 

(d) Thia dependa on the ezamination, but an employee who h .. paued t.he Yard 
Foreman'a ezamination ia not ordinarily required too re·appear for it. 

Information promised in reply to starred que,tions No,. 588 and 589 a,ked 
. by Bhai Parma Nand on the 1st ApriZ, 1940. 

REDUOTION OF WATER CHARGES ~ NEW DBLBI. 

No. 588.-(a) and (b). The present r&tes for the metered lupply of filtered water for 
domestic USe in Delhi and New Delhi are as follows :-

DelAi.-Annas eight per t.hou .. nd gallona except in certain areal which are fully 
metered and in which the rate ia Annas five per thoueand gallons. 

N evr Delhi.-Annas eight per thollland galloDl. 
Unmetered supply is charged for in Delhi at a flat rate of Rs. 2 per mensem which 

covers three tepa; there ia an extra charge of Annu four for each additional taP 
above three. There ia no unmetered supply in New Delhi. 

(c) No. The New Delhi rate haB been increased to meet the liabilities of the 
Committee on account of lewage disposal. 

REDUCTION OF EELECTRICITY CHARGES IN NEW DELHI. 

No. 589.-(a) and (b). The t o~ for the supply of electrioal energy for liRhting and 
fans are AI. 0·3.0 leu 0·0-3 per unit in Delhi and Rs. 0-4·0 less 10 per cent. in New 
Delhi. 

(e) Delhi and New Delhi are Rel'ved by different distributing licensee_The Delhi 
Electric Supply and TI;lction Company Limited and the New Delhi Municipal Com· 
mittee respectively. The Company have given effect to the recommendatioDs of the-
Delhi Electric Supply Enquiry Committee of 1936, but t.he Municipal Committ.ee have-
not yet done 10. The reason for the delay on the part of the Municipal ColJUnitt.ee 
is that the aurplus earned annually by the Electrical undertaking is a part of the 
Municipal revenues. The statua of the undertaking was considerably changed by 
the transfer of the power house from the Committee's control to that of the Delhi 
Central Electric Power A.uthority, Ltd. and by t.he operation of the bulk lIupply lic;:ence 
granted to the Authority. The . Committee wiahed to Itudy the financial relults of the 
change before embarking ·upon a general revilion of the rata, which muet involve a 
corresponding increase in Municipal taxation. There is a juetification for h.igher 
rata in New Delhi aa compared with Old Delhi, as t.he diltribution syatem iD 
New Delhi is underground, and was therefore more coatly to in.tal than the diatribu-
t.ion syltem in Delhi. . 

(d) I understand that the question of reviling the ratea ia already receiving the 
attention of the New Delhi Municipal Committee. . 

Information promised in Teply to ,tarred que,tion No. 600 asked by Pandit 
Kri,hna Kant Malaviya on the l,t Apnl, 1940. 

DUMPING 01' CAROABES OF ANIMALS NEAR KAROL BAGH, DELHI.' 

Ca, and Cb) .. The inhabited part of Qarol Bagh i. at a diatance-. of .,bout one 
.De from the ezilting dumping ground for dead animala. The area DOlt· under 
development il clOler to the dumping ground. 
(c) No. 
(d) Step_ r.re being taken too remove the dump to the Badli Refll88 DiIpoIaI 

pound .. 



LBGISLATIVB ASSEJIBLY. [5TH Nov. 1940. 

Information promi8ed in reply to lJtarred que.tion No. 60fj atkeel btl Ba,da.r 
Sant Singh on the lit April, 1940. 

BUILDING INSPBCTOR 01' TIlE DELHI IJlPROVBDN'r TaUS'l'. 

(a) The ~  Iupector of the Delhi Impro'Yement Truat wall appointed OD the 
7th May 1937 III the grade of Ita. 150-1G-260 and his PrueDt pay ia Re. 160. Bia 
qualifications are:-

B.A. (BOllI.), C.E. (Roorkee). 

(b) Three. One Muslim, one Bikh and one HiDdlL 

Information promi8ed in Teply to 8tarred que.tion No. 608 tl8ked by M,. 
'Umar Aly Shah on the 2nd A1'ril,1940. 

DIFFEllBNTIAL TREATMBNT METJID OUT TO THB INDIAN MBDICAL DBPA,RTIONT. 

(a). Yel. The percentage of commiuionl iD the Auistant Surgeons Branch. of the 
IndUUl Medical Department was increaaed from 10 per cent. to 13'5 per cent. in 
tCOnnection with the Icheme for the employment of I.M.D. perIOIlIl81 OD duti81 normally 
performed by Indian Medical Service Officera. The Icheme for vaftOUB HUOna had 
to be aband!Jned and the percentage of commisaionl hal been conaequently reduced 
from 13·5 per cent. to 10 per cent. 
(b) and (c). There is no special promotion in the Indian Medical Department, 

either in peace or war, nor in any other branch of the service, except iD the India 
{;nattached List, where it takes the place of accelerated promotion. 
(d) No. 

(e) Members of the n ~n Medical Department are not eligible for I8paration 
allowance in any circumstance.. In this they are on the same footing &I Viceroy's 
Commis8ioned Officers and other ranks of the Indian Army, and like the latter, they 
TeCeive expatriation allowance when serving ove~  

(f) The differences which exist to the extent outlined above are part of the· condi-
tions of aervice of the Indian Medical Department. Theae conditionl of lervice 
differ from those of other branches and unita owing to the nature of thi. particular 
Department, and are partly e.quivalent to thole of the Britilh, and partly to those of 
t.he Indian Service. 

InfomuJ.tiofl, p70mi.ell in 1'fJpt,y to darrell quution No. 610 GoIkell by Mf'. 
MuJ&a"''''ad A.kar Ali Of!, the hd April, 1940.' 

NON-GRANT OP SBPARA'l'ION ALLOWANCE TO THE INDIAW MEDIOAL DBPABTMEKT. 

(al and (b). Separation allowance i. granted to KiDg's CommiIBiemed Ofticen, 
whether of the British Service or of the Indian Army, KiDg'. ColIIJDialioned Indian 
Officers and Indian omm ~ one  Oflicer. only when the offic8l"ll are poated at 
..tationl where under Government orden families are not permitted, or in the cue 
of officers of the Indian I'Army, when -·on field aervice outlide India. The allow-
anoe il Itranted to all the above mentioned officers at the AIDe rates on a eliding •• 
in accordance with their rank and .. moe. 

BritillA OtA!!f' Rank •. -Separation allowanoe i. admisaibla to British Other Rankl 
when ~ from their flimUi .. owing to 1-

(i) Move of familiel to tbe hills; 

(ii) reBidence ill nem-family lIt.&t.iona and .turinl openiiona OOIlduckd aDder the 
Special Procedure Pamphlet; • 

(iii) absence on duty of inatructors from schools of inatraction. 

Theft! il no rule sanctioning the pDt of separation aitowanoe to Briti6 Other 
Bankl .u field aemoe ez-India. 
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~  Oom.rn.iHioned OfJice" tmtl 1ftditrA Odler Bank •. -No separation allowance 
1s admissible in the cue of Indian troops, Their conditioDa of aervice are totally 
·different from those of Britilh troop.. . On the other hand they are entit.led to ez-
patriation allowance when on lime. over .... , whilat Britiah troopa 'are not. 
(c) No Royal Army ~  COrpl and. Indian Medical Service officers are ent t e~ 

·to separation allowance while on field servIce. Other rank .. of the Royal Army Medt-
. cal Corps are treated in the IllUDe way ... other British Other Bankl. . 

(d) OfIicen of the Indian Medical Department are not entitled to the grant. of 
.eparation allowance, but on the ot.her hand they ate eligible for expatriation allow-
.aDoe. • 

(e) Government. do not recognize any dilcrimination. 

In/ormation promised in reply to part (b) of staTTed qU68tion No. 618 and 
sttfTTed question No. 619 asked by Pandit Krishna Kant Mala"iya on· 
the 2nd April, 1940. • 

GRANT 01' ARMS LIOENCES TO SPECIAL POLIOE OFFIOERS IN DIU.HI. 

No. 61R. (b) No arma licencq were granted to Special Police Officers by virtue of 
,their position as such during the years 1938 and 1939 and the quarter ending 31st 
J'darch, 1940. 

CRIMES IN DELHI. 

No. 61.9. (a) The figures of heinous crime in Delhi during 1938 are given below:-

1938 

Murders 

Dacoitiea • 

Robberies 

Burg1ariel (inoluding lurkUag houae treapaaa) 

(Reported caaee) 

22 

8 

17 

605 

"The appointment. of ap Additional Superintendent of Police has not reaulted in aD 
immediate reduction of crime. The appointment wal created to relieve the Senior 
Superintendent of Police of a part both of his routine aDd outdoor dutill, and haa 
'produced the expected reault. 

(b) The increase in crime in' Delhi in recent yean ia due to .. variety of (Busea, 
luch as tb.e increase in populat.ion aDd unfavourable economic conditiona, and not to 
any lack of vigilance on the part of the police. Patrolling aDd preventive action 
.'have, however, been intensified aDd extensive use made of the Goondaa Act. 

~ n onn t on promised in reply to starred question No. 626 asked by Bardar 
Sant Singh on the ·Uh April, 1940. 

·GRANT 01' LEAVE TO THE EAST INDIAN RAII.WAY EMPLOYEES SDVING.IN Tq 

VOLUNTEER FOROES WREN RBQumBD TO JOIN THE Ama. 

(a) Yes; certain non-gazetted employees of the East Indian Rail_y ... members 
·of the Auxiliary Force, India, or the Indian Territorial Force. 

(b) No. Periods of military service and time spent in training, are treated a. 
-duty. 

82 
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In/ormation promiB.d in Teply to part. (a), (b) and (0) of .tarred quutiom. 
No. 69B a.ked by Mr. H. M. Abdullah on the 4th Apn1, 194..(). 

CLERKS BJlPLOYJID IX OBTAIN SECTIONS 01' TIlE RAILWAY DmSIONAL OI'l'ICE,. 

LAHORB. 

(a) (i). Two atatement. are placed below giviDg the informatiOD required for' 
the Acme Section and the Establishment Section including the Acme SectiOD of the· 
Divisional Oflice, North Western RaUwa.y, LahON. 

(ii) and (iii). No vacancy has occurred in the Acme Section Bince 31st March· 
1936. EightAn: vloClncieB occurred in the Personnel Branch. Of thue ~ee weN in· 
grade Iv, six in grade III, five in grade II and four tn grade I. Eight of th888' 
vacaiicies were filled by promotion within the Branch; eight by transfer from other' 
branches, one by absorption of a grade IV clerk working against a sanctioned grade III; 
post and one by direct. recruitment. to grade II. 
(b) This is a matter of opinion. The honourable member is referred to the state·-

mants in connection with the reply to part (a) (i). 
(c) I am not clear "hat order the Honourable Member has in mind. There has-

been in recent years a substantial increase in the number of Muslims in the Acme· 
Section, althopgh t.here has been no increase in the. Personnel Branoh 8a a whole. 
Government understand that Muslim representation in the Personnel Branches of ~ 
Divisional Offices i. reviewed periodically by the General Manager. 
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• 
DEATHS OF RAJA SIR VASUDEVA RAJAH AND MR. SURITA 

KUMAR SOM. 

The Bonpurable Sir Muhammad Zafrull&h Khan (Leader of the House): 
Sir, Honourable Members must have learnt with sorrow of the loss which" 
the House haa suffered, since it laat met, by the deaths of two of its· 
Honourable Members, namely, the Rajah of Kollengode and Mr. Suryya 
Kumar Som. The Rajah of Kollengode had to his cl"edit a long period of 
public activity and during the last ten years, he represented in this House' 
the Madras Landholders constituency. He was a very modest and un-
assuming gentleman and t;hough he seldom took any active part. in the' 
proceedings of this House, he ~  a very much ~ e te  Member of it. 
Mr. Suryya Kumar Som was elected at the last general election to rapre-
sent the Dacca Division: Non-Muhammadan Rural constituency in this 
Assembly and in spite of his years-I believe he was over 70 when he died-
he took a very active part in the proceedings of this House n~ made very 
useful contributions to it. I am certain that the House feels keenly the 
loss of these two Honourable Members and would wish you, Sfr, to convey 
to the bereaved families its sincere condolences and sympathies and I. 
request you accordingly. 

1Ir. M. S. An.., (Berar: Non-Muhammadan): Sir, I rise to associat.. 
myself and my Party with the expression of sorrow over the deaths of our· 
deceased frieniis and o e ~  the Rajah of Kollengode and Mr. Suryya 
Kumar Som. The Rajah of Kollengode was one of the old Members of 
this House and although as has been stated by the Honourable the Leader" 
of the House, he was not seen taking a very active part in the proceedings 
of the House, in other respects, he was no doubt a very useful Member 
of the society. Particularly, his de&th will be mourned by the orthodox 
section of the Hindu community. He was very keen upon that aspect 
of work of! this o ~ and in him we could always expect to hear the· 
opinion of ·the·orthodox section on many questions of social refonn which 
used to be considered in this House. 'fo that extent this House is no' 
doubt a great loser. Besides, most of us have had a good deal of eXPe-
rience of the gentleman in him. We found in him a thorough gentleman. 
of the old aristocratic type, a type which is fast becoming extinct now-a-
days. . 

Sir, as regards Mr.Suryya Kumar Som, he waS.8 Member of the Party' 
which I have the privilege to lead in this House. In spite of his old _ge, 
he was extremely active in the work that was transacted in this House, 
particularly whenever he found the cause of the poor at· stake, he was an, 
unusual enthusiast. The contributions that he made particularly on the' 
Motor Vehicles Bill and the Insurance Bill, mainly in the interest of. the-
poor new Insurance companies and the poor motor drivers and lorry drivers 
and owners, will be remembered by this House. I believe that much of the-
improvements that were mQde in those Bills ~ ent  were due not f,o. 
a small extent to the labours which he took on these matters. It wal· 
really a very encouraging thing to see that in spite of his age, he kept Up' 
the joviality of youth in him which was an example for most of us younger 
people to follow and imitate. Besides, he was a staunch nationalist, free 
from any communal bias. That is another point which requires to be 
noted in flhese days. Sir, he represented Ii ~ t en  and in his own· 
prOvince he has suffered for the sake of serving the. cOWltry in more ways. 

( 70 ) 
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than one. He had a lucrative practice at the Bar which he gave up at the-
call of the countr.y and he devoted m ~  solely to the service of the 
country for a nUDlber of years. In Mr. Suryya Kumar Som we are losing 
a patriot of a very high order and this House a very useful and experienced 
Member. Sir, I entirely join with the Honourable the Leader of the House-
in asking you, Sir, to record the sense of IOrrow of t·his House and also to 
convey the same to thetlDembers of the bereaved family. 

ayed Ghulam Bhik B'aIrang (East Punjab: Muhammadan): 81", Ob 
behalf of my Party, I associate myself with the motion expreslling the deep 
sense of loss of this Houlle by reason of the passing away of two of its 
prominent Members, the Rajah of Kollengode and Mr. Suryya Kumar 
~on  

The Rajah of Kollengode, I1S has been very rightly remarked, belonged 
to the old aristocratic order and also to the old sohool of thought. He 
belonged to the type of man which is now fast disappeariJlg. He was a 
most popular Member in this House on account of his genial and sociable 
~ o t on and broad sympathies at;ld he was a very fit representative tlf 
the orthodox Hindu community in the South. 

Mr. Suryy!!. Kumar Som was among my personal friends, and we can all 
remember how heartily and broad-mindedly he took part in all social func-
tions which were meant to bring together men of different schools at' 
thought. He had very broad sympathies, gentlemanly m ~e  and & 
loving disposition, and there is no doubt that the very valuable contribu-
tions which he made to the debates of this House will be long remembered 
and his services will be long appreciated. Sir, I associate myself with the 
motion to express the sympathy and sense of loss of this House and convey 
the sympathy of this House to the members of the bereaved families. 

Mr. L. O. BUll (Nominated Non-Official): Sir, I should like to add a 
tribute on behalf of the European Group to what has been said by the 
Leaders of the other Parties about our late colleagues the Rajah of Kollen-
gode and Mr. Suryya' Kumar Som. We knew them both particularly  for 
their unassuming courtlineBB and kindliness and their 10BB to this House is 
a great one. Although Mr. 80m did not appear in this House very frequent-
ly last Sesllion owing to ill-health, we little thought that-when we re-
assembled we should see neither of these oolleagues among us again. 1 
would ask you to associate the European Group with any message of con-
dolence that you may be sending to the families of our lost friends. 

Mr. Pr"lldent. (The Honourable Sir Abdur Rahim): I share with 
Honourable Members the BOrroW and sense of lOBS which we all feel at the 
deaths of the Rajah of Kollengode whom I had the privilege of knowing for 
a long number of years and of Mr. Suryya Kumar Som who came from my 
own provinct' of Bengal. I endorse the very appropriate tributes whioh 
have been paid' to their memory by the Leader of the House and by other 
Honourable MemberB and I shall forward the condolence of the HOUBEl to 
the bereaved members of their families. 

MOTIONS FOR ADJOURNMENT. 
}'AILURE OF THE GOVERNMENT 01' INDIA TO EVOKE WHOLE-HEARTED ENTHUSIASM 

IN TIlB NATION TO FIGHT THE TOTALITARIAN STATIIS. 

Mr. PrMldent. (The Honourable Sir Abdur Rahim): I have received 
noticeB of a number of adjournment motions. The first is in the name of 
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[Mr. President.] 

Mr. G. V. Deshmukb who wants to discuss a definite matter of urgent. 
public importance, namely, the failure of the Government of India to 
resort to steps to evoke whole-hearted enthusiasm in the nation and ~o 
texpedite the expansion and equipmen.t of the Indian Army, Navy and Au: 
Forces to fight the totahtariaD States which have· o ~t war to ~ t 
and raised apprehensions about the external as well as lDternal secunty 
~  ' 

What steps has the Honourable Member got in mind? 
, 

Mr. GovlDd V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, 
I want to say that the steps which they have taken are not the proper 
steps and I want to suggest certain other st.eps. For instance, I want to 
point out tha.t the distinction between martial and non-martial classes haa 
not yet been eliminated and there is no proper expediting of the expansion 
of the anny. The Communiques which are issued from time to time do not 
show any progreBlil. t,want tc> suggest flome mean!:! by which it can be done. 
Have I to give details, Sir? 

:Ill. Pruident (The Honourable Sir Abdur Rahim): Is there any 
tObjection to this motion being discussed? 

lIr. O ••• G. Og11vle (Defence Secretary): Sir, I fail to see how this 
can be described as a definite matter of public importance. The words 
.of the motion are, "steps which might evoke the whole-hearted enthusiasm 
.of the nation ". No indication is given as to what steps he considers thE'! 
Government of India have not taken. It, therefore, seems to be complete-
ly indefinite. 

1Ir. President (The Honourable Sir Abdur Rahim): It speaks of 
failure of the Government of India and is, therefore, worded in the 
negative. 

,. 

1Ir. O ••• G. Og11v1e: We have yet to know what further and effective 
steps the Honourable the Mover haa in mind. Again, the matter must 
be of recent date. Is there any recent failure on the part of Government 
.or is the Honourable Member condemning the whole course of Govern-
mental activity since the beginning of the war? As regards the failure 
quickly to expedite the expansion of the Indian Army, Navy and Air 
Force, that is a categorical statement which is based upon nothing. 

1Ir. Prelident (The Honourable Sir Abdur Rahim): It seems to be 
somewhat vague. 

Dr. Sir Zlauddtn Ahmad (United Provinces Southern Divisions: 
Muhammadan !lural): Sir, the Honourable the Mover has clearly 
said ..... . 

Mr. President (The Honourable Sir Abdur Rahim): Unle. it is a point 
tOf order, the Honourable Member cannot say anything now. 

As oujection has been tRken, I want tolmow how many Honourable 
Members are ill support of leave being granted. 
(Less tban 25 Honourable Member!! rose in their seats.) 

As'less thnn 25 Members have riSfm in their places, leave' is refused. 
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DACCA MAIL DISASTBR. 

1Ir. Prllldent (The Honourable Sir Abdur Rahim): The next motion 
-stands in the name of Pandit Lakshmi Kanta Maitra. who wants to discuss 
-the failure of the G.overnment of India to inst,itute a judicia.l inquiry or 
''&1 ellquiry by an impartial tribunal into the Dacca. Mail Disaster near 
J airampur on the Eastern Bengal Railway on the 5th August, 1940. 

Is there RUY objection to that? 

.. ~ ~  

The Honourable Sir ADmw Olow (Member for Railways and Commu-
"!Ilications): Sir, I have no desire to burke discussion on thiiJ subject but 
-there is another motion on the saIDe subject which I think is in better form 
·than this. Tpe actuRI failure of Government does not occur on any 
·.specific date. There is a motion in the name of Dr. Banerjea which 
.:relates to the specific occurrence itself and I BUggest that the Honourable 
~t e Mover might withdraw in favour of Dr. Banerjea. 

Pudit LaJrsbml Kanta Maltr. (Presidency Division: Non:Muhamma-
<don Rural): I have no objection to withdrawing this motion on the under-
iltanding that the other ~ot on will not be objected to by Government. 

~ O  OF H. E. 'tHB VICEROY'S Ej[ECUTIVB COUNCIL AlfD 'l'BB CONSTITU-
TION OF WAR ADVI80J1Y COMIrlITTBB. 

:Mr. PrelideDt (The Honourable Sir Abdur Rahim): The next motion 
,.also is in the nume of Pandit Lukshmi Kant&. Maitra who wishes to discuss 
the fuilure of tile Government of India to give an opportunity to this House 
;.to consider the declaration made on behalf of His Mujesty's Government 
by His Excellency the Viceroy in August last regarding the expansion of 
·the Viceroy's l';xecutive Council and the constitution of War Advisory 
'·Committee. What I should like to kN0W from the Honourable Member· 
. is how this House can discuss any ~ on or failUl"e on the part of His 
Excellency the Viceroy in matters in which he acts in his discretion or 
:under orders of His Majesty's Government in Epgland: that is to say. 
_ I should like to know what part the Government of India is taking in this 
.matter or were expected to take by the Honourable Member. 

Pandit Lakabmj Kant. Kaltra: Sir, the issue is rather simple. His 
.M"e.jesty's Government made a certain offer regarding cOl18t,itutional 
<chaDges and that was communicated to the Indian people t.hrough the 
. Viceroy ; in other words, a declaration was maile by the Viceroy on 
behalf of His Majesty's Government. This declaration rela.ted mainly 
:to the expansion of the Executive Council of His Excellency the Viceroy, 
which is connected with this Assembly. Also the formation of the War 
.Advisory Committee which is ......... 

1Ir. Pruid.lJl, (The Honourable Sir Abdur Ra.him): Let us confine 
. ourselves at present. to the Executive Council; the exp!1nsion of the Execu-
-.tive o~  depends on the discretion of His Majesty. 

Pandlt LMsbmt Kanta Maltra: I quite see that. I do not challenge 
·that. All I say is that wlien such 0. declaration was made and when it 
:related to this Legislature-it (·ertninl:-,· does not ,elate to the Provincial 
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[Pandit Lakshmi Kanta Maitra.] 

Legislatures-the Government should have given an opportunity to this:. 
Assembly to consider the ofter. My point is that the Government failed 
in its duty by not advising the Governor General to convene a session of 
the Assembly and place the declaration made on behalf of His Majesty's 
Government to be eonsido)red by the Assembly and get .a vote recorded 
thereon, because, after all, if the expanded Executive Council came into-
existence they would be functioning here, and we, BS popular represen-
tatives, will have to work with them, vote.'lPeir supplies or reject them 
and so on ... 

JIr. Prealdent (The Honourable Sir Abdur Rahim): The ''Honourable· 
Member need not elaborate the point. 

Pandi:t T.aJrabml Kana JIaltra: Therefore, the point is the default OD' 
the part of the advisers of His Excellency the Governor General 
to advise His Excellency to convoke 0. session of the Assembly to-
consider this specific offer, because it was a momentous ofter and it is 
surprising thnt insti!!ld of giving the Legislative Assembly any chance .  .  . 

JIr. President (The Honourable Sir Abdur .:Rahim)· The Honourable· 
Member is making a speech. 

Pandit l.aJmbml Kana Maitra: I am not making a speech. I merely 
say that people who are Dot connected with the Assembly iu any way, 
outside people, should not have been preferred to the LeglsTative 
Assembly in the matter of the ccnsideration of this ofter and we should 
have been given a chance. Government has failed to do that. 

The Honourable Sir ]l1Jbammad Zatrullab. Dan (Leader of the 
House): Sir, I object to this motion,. as the subject ~ tte  of t ~ O~ O  
C&Dllot form the subject or an adjournment mohon. To begin With, 
what is sought to be discussed is the deolaratioll, and the declaration is· 
the declaration of His Majesty's Government made by the Governor 
General; and even assuming that this motion could in some manner be 
shown to be in order, what is ~ e e t.o be discussed? The subject matter-
of the discussion would be the declaration of His Majesty's Government 
through the Governor General .  .  .  _ 

Kr Prellclent (The Honourable Sir Abdur Rahim): I think what. the· 
Mover wanta to discuIJs is the failure of the Government of India to·, 
advise the Governor General. 

The Honourable Sir Muhammad Z&frallah Khaa: I Am coming to-
that. Then the Honourable Member has said that this House shoufd 
. ha ve been taken into confidence before the public were taken i.nto . 
confidence: that is to say, before the declaration was made. this House· 
should have been summoned and the declaration placed bef0r9 it ..• , 

JIr .•• S. AnrI (Herar: Non-Muhammadan): No, no. 
The J[oDoDrabl. Sir J[uhunmad Z&fru11ahlDlan: The declaration was . 

made by the Governor General o,s Governor -General. 'l'he Government. 
of India 6S such need have no knowledge and do not neceslarily have.-
knowledge of matters which are entirely within the discretion of th ... 
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Governor Ueneral all such. 'fherefore, the adoption of any e ~on 

that e o~e the public was taken into confidence.-that is what the 
HOIloufabIe Member said-this House should have been taken into confi-
dellce, was, so far as the Government of India are concerned, out of. 
the question. • 

Next, the summoning of the Legislature .18 the business of the· 
Governor General, and the Uovernment of India.88 such have no O ~  
,tandi to advise the Governor General on such. matters. Therefore It. 
comes to this, that according to the Honourable Member, either before 
the declaration was actually m..de or immadiately after it waR made. 
the Government of India should somehow or other have forced the· 
Governor General to call 8 session of the Assembly and forced him to 
place the matter before the House. 

Mr. Prellfdent (The Honourable Sir Abdur RahiUl): The Honourable· 
Member's point seems to be tha.t they have DO duty to advise the· 
Governor General to that effect. 

The Boaourable SIr Xuammld ZafraD'ah Khan: Not. only 18 it not 
their duty, they have' no business to give advice on such a matter. So 
far as the responsibility of the 'Government of India is OO11eerned, there 
is no obligation laid upon them to give advice in these matters. They 
would be exceeding the limite of the constitution if as a matter of right 
they insisted upon gi\'ing advice to the Governor General in tihese, 
matters. 

Mr. President ('1'he Honourable Sir Abdur Uahim): What about the·, 
oODStitution of War Advisolj' Committees? Does not that come within. 
the scope of this Executive Council? 

'!'he BoDourable SIr Muhammad Zafrallah Ehau: No. The offer W&s. 
made that the Governor Geuera.l would constitute a War Advisory Com-
mittee toO advise him: it has nothing to do with the Government of 
India. 

Pandl\ Lakshml Kaata llaltra: May I say a word by way of reply?' 

J1r: ~e e t (The Honourable Sir Abdur Rahim): There is no reply. 
As obJectIOn has been taken, those Honourable Members who are for' 
leave being granted will rise in their places. (Less than twenty-five 
Honourable Members o~ in their seats.) As less than twenty-fivE" 
Members are for leave bemg granted, leave is refused. 

NON-ASSOOIATION OF NON-OFFICIAL RSPRJ:8BNTATIVB INDIANS WITH THE. 

EASTERN GROUP CONll'EB.BNCE. 

. Mr. ~ t (The Honourable Sir Abdur Rahim): The next motion 
IS also lD the name of Pandit Lakshmi Kanta Maitra who wishes to. 
disl';JSS 8 definite matter of urgent public importance, '"i •. , the failure 
of the Government of India to impress an His Majesty's Government at 
~ome  the necessity of aS80ciat.ing Non-official Representative Indians 
WIth the Eastern Group Conference held in Delhi towards the 'Cnd of' 
October last. Can the Leader of the HOllse throw any light on thia 
matter? '. 
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The Bonoura.ble ,Sir Muhammad Zafra1lah DID: In the first place, 
,'Sir, this is put the other way about. It is not dle business of Hi, 
Majesty's Govemment. But actually there are qulr'te a substantial 
number of representative Indians associated with the Eastern Group 
Conference as Advilers' in eXlll't!y the same way as advisers of the other 

.-delega.t.ionl. 

Pandit T.alrJbml Kant. IIa1tra: It does not meet my point at all. My 
motion is based on the fQct that thev had no charlll'lter of delegates. It 

-is not a question of giving advir.e .. Th(l Conference had representative 
. delegates from all these oountries, except India . . . . • 

\ 
Ill. PresIdent (The HonourabJe Sir Abdur Rahim): Th& Honourable 

Member has worded his motion as "the necessity of associating non-
:official representative Indians" .... 

Pandlt Labbmi J[anta Kaltra: Certainly it means ,in the capacity of 
--delegates, not as advisen. 

1Ir. Pr8lldent (The Honourable Sir Abdur Rahim): It does not say 80. 

The BOIlO'II1'able Sir Muhammad Zafrullah DID: May 1 explain, Sir? 
"The Eastern Group Conference, so far as the Vil'iting Delegatinns from 
-countries in the Eastern Group are concerned, consi!;;ts of delegates who 
'represent their Governments and Advisers to delegations. The Indian 
"representation also consists of delegates who represent the Government 
-of India and non-official as well U8 official advisers in the B11me way as 
- there are advisers to other delegations. There is no distinction whatever 
-between the two arrangements, and, as I have said, there Bre a 
'substantial number of official as well a8 non-official Indian advisers; as 
,'a matter of fact, their number is po large that it haa been freely referred 
-to as the army of Indian advisers which the Government have associated 
-with this conference. 

Mr. President (The Honourable Sir Abdur Rahim): In view of the 
facts the Leader of the House has sta.ted, this motion is disallowed as 
not being in order. 

REFUSAL OF PERMISSION TO MR. BRllLABllAI DESAI AND TO Ma. Asu ALI 
TO VISIT WAZIRI8TAN. 

Mr. Preaident (The Honourable Sir Abdur Rahim): The next one is also 
in the name of Pandit Lakshmi Kanta Maitra in which he wants to 
discuss s. definite matter of urgent public importance, namely, the 

-'l'cfullnl of pennission to Mr. Bhulabhai Desai. Leader of the Opposition, 
and to Mr. Asllf Ali. another Member of this House, to visit Waziristan on B 
-goodwill mission. . . . Refusal by whom? 

Pand1t La.1rtbmt KlDta Kattra: Bv the Government of the Frontior 
'in consultation with, the Government·' of India. 

1Ir. Pretldat (The Honqurable Sir Abdur Rahim): In consultation 
-"'With the Government of India? 
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Pandlt T.aJghmt KaDta Kat.tra: Yes, as we read in the preas reports, -
that these two gentleman who are Members of this House were under-
the Defence of India Act prevented from entering Waziristan; the-
Defence of India Act haR been passed by this House; and this actioJ),t 
on the part of the Government means the curtailment of the liberties of 
Members of this House .... 

-Ill. Prelldent (The Honourable Sir Abdur Rahim): 'l'he Honourable· 
Member need not make a speech. I \\ant to lmow the facts. 

Ill. O. K. Oaroe (Secretary, External Affairs Department): With your' 
permission, Sir, I wish to take the point about. refusal o~ permission to -
visit Waziristan. This is a matter connected WIth the tnbal tireas, anel-
Waziristan being a part of tribal areas, under the Legislative Rules a 
motion of adjournment C811not be moved without the conRent of the -
Governor General on any mat.ter oonnected with the t ~  areas. The -
same rule which applies to Resolutions applies to adjournment motions· 
also. 

Kt. President (The Honomable Sir Abdur Rahim): Then. I suppose 
the Honourable Member can move it if he can get the consent of the 
Governor Genertil. Does the Honourable Member object to this motion?' 

Ill. O. K. Oaroe: Yes, Sir, unless consent of the Governor General is· 
obtained, it is out of order. The rule is sub-clause (b) of claos8 2 of 
sub-rule (2) of rule 23, page 111, read with ~ e 5 of rule 12 at. page 107. 

Ill. President (The Honourable Bir Abdur Rahim): That applies to· 
adjournment motions also. 

IIr. O. It. Oaroe: Under rultl 12, clamie 5, that rule app!ies to adjourn-
ment motions alsu. 

Ill. President (The Honourable Sir Abdur Rahim): As objection has· 
been taken to this motion being moved, Honourable Members who are '. 
in support of this mO.tion will rise in their seats. 

(Less than 25 Honourable Members stood up.) 

As less than 25 Honourable Members are m support of this motion, 
leave is refused. 

Then, the next one, No.8, is also in the name of Pandit Lakshmi. 
Kanta Maitra. 

DAOOA MAIL DISASTER. 

Ill. President (Tpe Honourable Sir Abdur Rahim): Then, we come 
to No.6, which is in the name of Dr. P. N. Banerjea. He wishes ·to· 
move that the business of the House be adjourned to consider a definite 
matter of urgent public importance, namely, the Dacca Mail disaster OIl.' 
the Eastern Bengal Railway on the 6th August, 1940, resulting in heavy-
loss of life. I understand there is no objection to th,is motion. . 

.The J!oIloiIrable SJr .Andrew Olow: I have no objection, Sir. 
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lit. Prulclent (The Honourable Sir Abdur Raliim): . The motion will 
be taken up either at 4 O'clock .';If before that, 8S soon as the business of 
the House is finished. 

H. JiJ. THE GOVERNOR. GENERAL'S ASSENT TO BILLS. 

Secretary of the AIIembly: Sir, information has been teceived that 
the following Bills which were passed by both Chambers of the Indian 
Legislature, during the Budget Session, 1940, have been assented to by 
His Excellency the Governor General under the provision of sub-section 
(1) of section 08 of the Government of India Aot, as continued by sec-
tion 817 of the Government of India Act, 1935:-

(1) The Registration (Emergency Powers) Act, 1940, 

(2) The Foreigners Act. 1940, 

(8) The Royal Indian Navy (Extension of Ser:vice) Act, 1940, 

(4) The Offences on Ships and Aircraft Act, 1940, 

(5) The Trade Marks Act, 1940, 

(6) The Indian Coinage (Amendment) Act, 1940, 

{7} The Reserve Bank of India (Closing of Annual A.ccounts) Act, 
1940, 

{S) The Indian Emigration (Amendment) Act, 1940, 

(9) The e e~e Bank of India (Amendment) Act, 1940, 

(10) The Indian Arbitration Act, 1940, 

(11) The Coal Mines Safety (Stowing) Amendment Act, 1940, 

(12) The Income-tax Law Amendment t'\ct, 1940, 

(18) The Reserve Bank of India (Second Amendment) Act, 1940, 

(14) The Pani Marriage and Divorce (Amendment) Act, 1940, 

(15) The Excess Profits Tax A.ct, 1940, 

(16) The Indian Finance Act, 1940, 

(17) The Factories (Amendment) Aot, 1940, 

(IS) The National Service (European British Subjeots) Act, 1940, 

(19) The Defence of India (Amendment) Act, 1940, 

(20) The Insurance (Amendment) Act. 1940, 

(21) The Indian Tariff (Amendment) Act, 1940, 

(22) The Indian Tariff (Second Amt'ndment) Act, 1940, 
(28) The Drugs Act, 1940, 

(24) The Indian Mines (Amendment) Act, 1940, 

(25) The Petroleum (Amendment) Act, 1940, 

(26) The Motor Vehioles (Amendment) Act, ~  and 

(27) The Agricultural Produce Cess Act, ~ 



CERTAIN HOME DEPARTMENT DOCUMENTS LAID ON THE 
TABLE. 

".l'he Honourable Sir :aegiDald KuweU (Home Member): Sir, I lay on 
th(\ table copies of the· nine documilDts* named under item 1 in the list of 
business. I think I need not reRd. them out. 

-GoVBBNlIINT 01' INDIA, HOMII: DUAllTlONT, DBCLUI.ATION 01' EXEKPTION, No. ~
POLlTICALo DATIID Nzw DI:LHI, TBII 18rB APaJL 1940. 

In exercise of the powers conferred by l8Ction 6 of the B.egiatration of Foreignel'll 
Act, 1939 (XVI of 1939), the Central Government is pleaaed to declare that the 
provisions of the Registration of Foreigners Rales, 1939, except rule 8 and Inch of 
the provisions of rulea 4, 14, 15 and 16 a8 apply to, or in relation to, pauengel'll and 
'Viaitors who are 'not foreigners, shall not apply to, or ill relation to, the official • 
. attached to the Japanese Con8ulate in India, mentioned in .the annexed list and their 
familiea 80 long as theY' hold the posts noted against their namel. 

LiBt. 
1. Mr, T. Inui, Chancellor, CODBulate General for Japan at Karachi. 
2. Mr. T. Ishidia, Chancellor, C-onsulate General for JapaD at Calcutt.. 

-GOVBBNMBNT 01' INDIA, HOIIII: DzpAaTKJ:NT, PJ:CL.UI.ATION 01' EXEMPTION, No. 21/68/39-
POLlTICAL (W), DATED SDILA, TIDI lIT J11NE, 1940. 

In exercise of the powers conferred by lection 6 of the RegiBtration of Foreigners 
Act, 1939 (XVI of ~  the Central Government is pleased to declare that the 
provisions of the Registration of ForeignerB Hulea, 1939, except rule 8 and IUch of 
t~e ov ~ on  of rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and 
Visitors who sre not foreigners, shall not apply to, or in relation to, Mr. Josef Laley, 
.:and his family 80 10nR as the said Mr. Josef Luley,"holds the POlt of Secretary of the 
-Consulate for Czechoslovakia at Bombay . 

.. 
'GOVRllNMENT OF INDIA, HOME DEPARTMENT, NOTIFICATION, No. 21/15/40-POLITICAL (W.), 

DATED SIIILA, TIlE 6tH JUNJ: 1940. 

In exercise of the powers conferred by section 6 of the Registration of Foreign8l'll 
Act, 1939 (XVI of 19.'39), the Central GoverDment i, pleased to direct that the follow-
ing further amendment ,hall be made in the DeclaratiOlll published with the notiftca-

-(i) a copy of the Home Department Declaration of Exemption No. 21/68/'lS-
Political, dated the 18th April, 1940; 

(ii) a copy of the Home Department Daclaration of Exemption No. 21/68/5-
Political (W), dated the lat June, 1940; 

(iii) a copy of the Home Department Notification No. 21/15/40-Politica.l (W), 
.dated the 6th June, 1940 ;  . 

(iv) .. copy of the Home Department Order of Exemption No. 21/B/40-Political 
,(W), dated the 15th June, 1940 ; 

(v) .. oopy of the Home Department Exemption Order No. Sl/75/'lIiJ-Political (WI, 
-dated the'27th June, 1940; 

(vi) a copy of tt.e Home Department Declaration of ExemptioD No. 21/68/39-111-
·Political (W), dated the 28th June, 1940; . 

(vii) a copy of the Home Department Declaration of Exemption No. 21/18/4f). 
Political (W), datecf the 3rd ~  1B4O; 

(viii) .. copy of the Bome Department Order of ExemptioD No. 21/2/40-Politioal 
(E), dated t.he 4th September, 1940; and 

(ix) .. copy of the Bome Departm8nt Declaration of Exemp'ioll No. 21i18/40-Polt. 
'tical (II), dated the 7th October, HMO. 

( 79 
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tion of the Government of India in the Home Deparlment, o o t ~ 
dated the mat JUDe 1939, namely:-. 

In declaration 3 of the aid DeclaratioBl, after clalUe (d) the following claaee eb&ll--
be inlarted, DameJ.y:-

-"(Ill) any French .abject of non·Aaiatic birth ordinarily reeident in any of the· 
French Settlement. boanded by India;" 

GovDUnOKT 01' INDIA, BOllZ DEPABTMBIft'. <mnn, ·No. 2l/2/40-PoLmCAL (W), DATZJI' 
Snn .. , THII: 150m JUKE, 1940. . . 

In exerei. of the powera conferred by l8Ct.ion 6 of the Regietration of Foreigner! 
A.ct, 1939 (XVI of 1939), the CeDtral Government ie pl .... d to e ~t t the· 
proviBiODl of .ab-rule (8) of rale 7 and of .ub-ral .. (1) and (l·A) of 15 of the-
Regiltration of ForeigDera Rules, 1939, shall not apply to, or in rei to, Mr. 
Philip "WIilliam Swan and Mrs. ~ et NaWlen Swan, American aubjecte, on any-
OCCIIIion on which they depart from British India with the object of proceeding only-
to Portugue. India . 

. GOVII:BNMDIT 01' INDIA, HOIR Ib:PABTImKT, EXUlPl'ION QllDElt, No. 21/75/39.PoLlTICAL_ 
(W), DATII:D SIKLA, THI\ 27TH JUNE, 1940. 

In exercise of the powera conferred by eection 6 of the Registration of Foreigners--
Act, 1939 (XVI of 1939), the Central Government i8 pleased to declare that the 
provisions of Rub·rale (8) of rule 7 lind of Ruh-rules (1) and (1-.4.) of rule 15 of the· 
Registration of Foreignera Rules, 1939, shall not apply to, or in relation to, any· 
French aubject regiatered in Briti.h ~  on any occasion on which. he departs·' 
from Briti!lh India with the object of proceeding only to a place in the French pO!lses· 
lions bouaded by India. 

GOVERNMENT or INDIA, HOME DII:PAMMEN1', DECLARATION OF EXEMPTION, No. 21' 
68/39-III-POLITICAL (WI, DATID SI1U.A, THE 28TH JUNE, 1940. 

In exercise of the powers couflrred by aection 6 of the Registration of Foreignerl 
Act, 1939 (XVI of 1939), the Central Government is pleased to declare that the . 
provisions of the e ~t t on (If o e ~  Rules. 1939. ~ n  nat. apply to. or in 
relation to, the Administrator of Fren('h Chandernagore, or to meIfihers of his familv· 
or .taft accompanying him. • . 
GOVDNKDT OJ' INDIA, BOJa DZPAB'l'IIUIT, DECLARATION or EX_PTlON, No. 2l( 

18/40-PoLlTICAL (W), DATED SIMLA, THE 3BD Jl1LY, 1940. 

In exercise of the power. conferred by' section 6 of the Regiltration of ForeigDers' 
Act, 1939 (XVI of 1939), the Central Government. is pleased to declare that t.he-
provisions of rule 10 (2) of the Regi.tration of Foreigners Rule, 1939, shall not apply· 
to, or ill relation to, the peraons' mentioned in. the annexed lilt. 

LiaC. 

1. Dr. Galen Fisher Scudder,. Head of the Scudder Memorial BOIpital, Ranipet. 
2. Dr. Paul Fan RUIIIIell, at.taohed to the ·RockfeUer foundation, Internationat: 

Health Diviilion, New York. 

~  The Most Rev. Louie Matbiaa, S. O. Roman Catholic Archbishop of M1!4ral. 

GoVDNJONT OJ' INDIA, HOD DaPABmNT, OaDD, No. 21/S/40-POLmOAL (E), 
DATED SIXLA, 'DB 4TH SU'l'DJID, 194Q. 

In exercise of the powera conferred by section 6 of the e et~t on of Foreignerr. 
Act, 1939 (XVI of 1939), the Central Go"t'ernment ia pl .... cl to declara that th. 

o~ o~ of nb-rull! (8) of rule 7 and of Bub·rul .. (t) and (t.d) of rule 15 of the-
~ t t on of ForeIgners Ral., 1939, .shall not apply to, or in relation to, Mr. 
Richard Rhea ~~ ~ ~  an m~n n subject, on any occaeion on· whiCh he.-
departe, ,from Bntlllh Ind18 WIth the obJect of proceeding only to Portagae. India. 
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Govaxxm or INDIA BOD DnABTJlJl1lT, l>scLABAnoJf or lildllPl'lOJf, No. 'l1/ 
18/4().PoLlTICAL (E), DATBD 8Da.A, 'l'IDI 7m Qaroua, 1940. 

In exareille of the power. conferred by lleCtion 6 of the Betrilf,ration of Foreipen 
Act, 1938 (XVI of 1939), the Central Governmeat ill pl .... d to declare that the 
proyilioD' of rule 10 (2) of the Regi.tration of Foreignera RIll .. , 1939, Ihall not; .prJ, 
to, or in relation to the V ery e~ en  Monseigneur L. P. Kierke1a, Apostolic Delegate 
to the Eatt Indiea. 

STATEMENT 'RB NET EARNINGS OF NEW RAILWAY LINES. 

'!'he Bosaourable Sir Andrew Olow (Member for Railways and Commu-
nications): Sir, I lay on the table a copy of the ,statement showil1€ the net 
earnings for the financial year 1938-89 of recently coristructed railway 
lines. 
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CERTAIN PAPERS M',iTHEAGRlOUL.TURAL, PRODUOE ; OESS 
AOT LAID ON THE, TAl}LE. . 

Mr. I. D. TJIOD (Secreti:i.lj, Departmeht of Edueation, ~ t  and 
Lands): Sir, I lay on the table: . "  "  . .  ; 

(i) a copy of the rules framed by. t ~ ~nt  .. Board ~~ Revenue 
:, " under ~~t on .5, of the AgricultUra:l PrOduce Cess A.ct, 1940; 
(ii) a copy of the Oentra.l Board ,of,Bevenue .QObineatioD. No. 35-

Customs, dated the ~  ~ t •. ~ e~ ~  'tn. ~men
~~~t to the .I;'tles m~  ~  t.l;le )3of.lrd n~~  seotiQn, 5. of the 

n ~  Produce Cess Act, 1940; .. 

(iii) a copy' of the;;.rules frame,d n ~  ~ t on  QJ t~ Agricultural 
. i.Produce. ~  Act, 194(J; and ,., 

(iv) a copy of .the'Regulations made under" Motion:'1 (2) of the 
Agri9ultulalf Prtxluce ,Cess Act, 1940. . 

c·' •. 

CENTRAL, BOAaD OF B.V'ENUE.: i-

, '.... NOTIFICATION. 

Cu'8Tbva. 

New Delhi, tAe O~~ Apr;l, ,19,fO. 

No. II.-In exerciee of the powen 4111Dferred by. ~ on  of ~ • .4iricult.ural Pr0-
duce Ce.. Act, 1940 (XXVII of 1,940), the ~t  Boloi'd of, Baveuue makes t.be 
following rulea :- ',.' '. . '. ",. .,. . 

Rul ... ,  , 

1. When ces. hal been levied OIl &Dyarticle apecitled irk the 8chMlIJ., t.o the said 
Act e o~  by iI!ond, and the exporter within two month. from the date on which the 
ceas was paid applies for a refund and pr ... enta t.o the Land eu.t.om. Officer in 
charge .of, the t,&nd.customs .tation at which the cel. was Faid, a re·importation certi· 
ficate Itl'anted by the proper customs officer at the land customs station or customs port 
tbr.ongJa which ,.the ~e ~ reimported into India, the Land Customs 
Officer shall. if he is satisfied of the identity of the article referred t.o in the 
certificate with the article in relpect of ·whieb·-the refund is claimed, refund the whole 
amount of the cess so levied. 

2. If any "Person expOrting b1 'land any' of the artlcie. specified in the Schedule to 
the Mid Act declares that the article is subBequently to' be imported int.o India, the 
Land Customs Officer may. subject to any Iteneral or special orders of the Collector 
of Land Customll, permit him t.o., ellPOrt· \ the : anicle without payment. of the c_ 
leviable thereon: 

Provided that a person permitted to export any such article without payment of 
the cesl leviable thereon shall, if the raticle is not re-imported int.o India within such 
period as may be fixed by the Collector of' Land CUIitoms, pay the duty on demand, 
and the Land Customs Officer shall refuse to paaa anY' good • .belonging t.o luch persou 
unioil' the.said ·doty hal een~  . . 

:If. G.JAOOB, 

;', ~ Bevy., ( ~ .. BfHJf'tl ()f v~ ~  

'0';'. " 

No. 21.-C. No. 231-C118. Ij40. 
Oopy forwarded t.o-

I" 

All ~ e to  of Customs (including the Collector of Customs, 
,the Collector. of Salt Revenue, Bombay and Madras.) 

The Director Qf Inspection, CustomJl and Central Excil8l. 

( 83) 

Chittagong and 
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-;. ! 'The .leeretuy to the, J'iDaDcW Oommi.iOlMl', Burma. 
The Collector of CaIt.om,a,· BaJiIacm. 
The Education, ~ and Landa e~ment  

The Commerce Department. 

The Political Depanment. 

. .... 

[5TH Nov. lNO 

The Jxt.enIIJ AJIair. ~ t ment  

The Director Generel of CommercirJ. Int.J.ligence imd" StatiatiCi 'for publioatiaD 
ill the IftI&a f'tal. 1 __ . 

The Indian Trade Commiuioner, London. 

-The Indian GnvAmmflllt TrailA Cnmmi .. ~n  HlUnbu1'lr. Gt\1'maDy. 

-The Indian Government Trede ComJrtiaioner, Milan, Italy. , 

The' Indian GOvernment Trade Commiaioner ,Japan. : 

The Indian Government Trede' Coumtiaioner, Mombua ( t ~  

The Indian Government Trede 'CommillioDar, N.w York., 

The Indian Government TrecMi Commiaioaer at Alazandria. 
The Canadian Government Trede Clommi .. ioner, Calcutta. 
The American Trad.: ComlliiMiOller, ·Ce4catta. 
The British Trede Commissionerl ilt-India, CrJ.cutta and Bombay. 
The Director, Federetion of Britilh ,Ind_riel, London. 

The Hon'ble the Resident for the Statel of Weatem India. 

The Relident for Baroda and the Gujeret Statu. 

'1;'he Reaident for the Madraa Statu. 
The 'Beiident"forKolhapur and the Deoean Statu. 

the chief" CuatOms Officer, Okha ( t ~  
The Principal Collector of Cuatoma, Colombo. 

The Ea_ 'lnspector, Sea Cut.oaa, . Al1eppy. 
By.order, etc., 

W.'A, BOSE, 

for S,;otttl, tJ.tJI'etary, Oentf'tlf BtI!Iitl of B..,"'tII. 

CENTBAL BOARD OF" REVENUE. 

NOTIFICATION. 

8"-, tAt Ird ,August, 19,#0. 
i).1 \  " 

No. "5.-In exercise of the power:. conferred by ·eection Ii of the AgrioulturrJ. 
Produce''Cus ~  lMO (XXVII of 1940), the Central Board of Revenue directs that 
the following amendmend shall be made in the Rulee publilhed with ita notifiCl&tion 
No: 21·Cl18to1rii. da.ted the Dh April' 1940, namely:-

In mle 1 of the said Rul .. , for Ui'; word "two" the word "six" lball be Rb. 
stituted. ' I 

X. G. JA'COB, 

8econd Becy., O",tfoaZ BOlm; of Reve" •. 

·c/o The High Commissioner for India, London. 
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,I eap,. forwarded to-
C. No. 36/638-C171I. 1/40. 

All Collectora of CUItoma (including the Collector of Cultoma, Chittapng aacl 
the Collector. of Salt Revebue, 'Bombay and Madra.). 

'The Director of In'paction,' Custom. 'and C7entral ~  

The Secretary to the Financial ~ nm one  B1IJ1Da. 
The Collector of Cuatom., Rangoon. ,. 

The Education, Health and Land. Depalltment. 

The Commerce Department. 

The PoHtioal ~ 
The Exterual Affair. Department. 

The Director General of Commercial Intelligence and StatimCi for publiaatiOD 
in the In4itm 'l'rade JoumtJl. 

The Indian Trade Commiuioner, London. 

The Indian Government Trade Commiuioner, Japan. 

The Indian GoverDment Trade Commiuioner, Mombua (EMt Africa). 
The Indial;l GoverD_t. Trade Cammiaioner, New York. 

The Indian Govenmi8llt. Trade Commillioner at. Alexandria. 

The Canadian Government Trade Commiuioner, Calcutta. 
The American Trade' Commissioner, Calcut.ta. 

The British Trade Commisaione1'8 in India, Calclltta and Bombay. 
The Director, Federation of Brit.illh Indultri .. , London. 

The Hon'ble the Resident for the State. of W .. tem India. 
The Resident for Br.roda and the Gujerat Stat... 

The Resident for t.he Madras Statel. 

The Resident for Kolhapur and the Deccan Statu. 

The Chief Cuatoms OfIicer, Okha (Kathiawar). 

The Principal Collector of Custolll8, Colombo. 
The Excise Inlpector, Sea CUltoml, Alleppy. 

By order, etc., 
KISHORI LAL, 

for Second Sec'll., O.aeral Board 0; Be"."ue. 

DEPARTMENT OF EDUCATION. HEALTH AN·D LANDS. 

NOTIFICATION. 

AOBJCUI4'11BII. 

NetD DelAi, the 18th Sl!ptember, 19l0. 

No. ,. 8/l0.-In exerci.e of t.he powers conferred by eection 9 of t.he Agricultural 
Produce Ces. Act, 1940 (XXVII of 1940), the Centl'al Government, after coDlultation 
with the Imperial Council of Agricultural Research, i. pleased to make the fonowing 
Nl .. , namely :-

2'Ae Imperiol Oouncil 01 t~  ReeearcA Reler"e 'und tmd RegvlatiOfJ 01 
- Ezpeaditvre Rulu, 19-10. 

1. Th ... Rule. mal ,be called the Imperial Council of Agricaltara! Research. ReBe"e 
!'ud and Begplation of Expenditare Rules, 1940.' . 

2. In th .. e Rule., unleu there is anything repugnant in the lubject or COJ1teD.-

(a) 'Act' mean, .tile Agricultural Produce eeas Act. 1940 (UV1I of 1940); 

(ob) 'Committee' means the Standing Finance Committee conitituted und8l' ._ 
tion 7 of the Act.; 
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(c) 'Council' meaDa the Imperiat Council of Agricultural Buearch; 

(d) 'Financial Adviaer' means t.be otica' appointed by the Central Go ..... ' 
.. a member of tbe Commit.tee under sub·HCt.ion (tt, ot-___ 7-fill ~ 
Ad; 

(e) 'Fund' m~ the reaerve btrd created' under aectlOn 8 of the Act. 
3. The Council aball oontribut:e aDDuaUl k? the Fund ancb .&mount of . Ute Det 

proceeda of the duty received elanng the finanCIal year under aection 6 of th. Act ae 
may be in eJ:ceu of RI. 14' Jakh. ; 
Provided that the annual contribution-'· 

(a) need not. be greater than the amount. DlICIIIIIIary to· briq the aooumulatecl 
balance in the Fund up to Ba. m lakha; 

(b) ,hall not exceed RI. 2l lakha except on the _enclatUa of .the Com-
mittee. 

4. . 'IIbe Fad m ~ be inve.ted wholly or in part. in the laDle maDDer .. the other· 
lunda of the CounCIl. 

5. The uninveated balanC81 of the Fund .hall be kept with the Imperial Bank of 
India aaparat.ely from the other fundi of the Council. 

6. All . interest &Ceruing on investments of the Fund lhall unt.il t.he accumulated' 
balance t ~ e n amounta to Ba. 00 lakbs, be credited to the F1IDd, md &baD thereafter 
be available for eJ:penditaftJ for t.he purpoaea of the Coaacil. 

7. (1) If in any yew the net proceeds of t.he duty reGeived ader section 6 of the-
Act fan ahort. of Ra. 14-lakhs,. the Council may, on the recommendation of .the Com-
mittee and with the approval of the Governing Body, draw upon t.he Fund to make-
good the deficiency. 

(2) Save al proVide\! in sub·rule (ll, no money Ihall be withdrawn from t.he Fand' 
without the previoul app_1 of the Central Gcwetnment. 

8. The Council Mall refer to the Financial Adviaer for hi, advic&-
(i) the annual ltatement of income and expenditure of the Council, and 

(ii) luch mattera relating to the expeaditure of the money paid to the Coun· 
cil under section 6 of t.be Act a. the Central Government may hy generaf 
or special order specify. 

9. The Financial Advi .. r shall be given access to all such records of the Council AS' 
may be required by him for the purpoae of advising on· the mattera referred to himo 
~e ~  . 
10. In the event of diaagreement between the Council and the Financial Adviser 

in respect of any· matter referred to him under rule 8, the Financial Adviaer may uk 
t.he Council to bring the matter to the notice of the Cent.ral Government and th .. 
Councn shall comply with the requelt. ' 

11. Save al otherwi.e expreslly ~ ov e  in theBe Rulel,. all tranaact.ionl relatiag 
~ the Fund Ibllli ene ~  lie ~ e t  to ~ provisions 6" the rIllee and regula_ 
tIonl and bye.lawl of the Council a8 are apphcable to the financial t.ralUl&ctiona or 
the Council. 

G. S. BOZMAN, 

Joint BeC7/., to tAe OO'f)t. of ~ 

IMPUlAL COUNCIL OF AGRIOULTURA'L .RESEARCH. 

NOTIFICATION. 

Netl'! Delli, the 10tll llepttimie,., 1940. 

No. ,  . .#" {to)/.#O·O.-The o o~ If,egu1.atioo8, made by· the Imperlal COUDCil or 
Agricultural Reaeareh under Section 7 (2) of the Agricultural ProdllC8 OUi, Act, 1.940,. 
are'pablbhed b: jJeneral information ;-

STANDING FINANCE COMMITTEE REGULATIONS. 

(~ e (by the Imperial Council of Agricultural Researeh· with the ~O  approval 
of the .Central Government under Section 7 (2) of t.he Agricultural ProdllCII c.. ~ 
1940.) 
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(I) 'Committee' mue the Standing Finance Committee conetftuted 1IDder SeCUOD 
~ of the Agricultural Produce Ce.. Act, 1940, (XXVII of 1940); . 

. (ii). 'Co1UlOi.V ~  tile Imperial CoDDOil of AgrieultDrat Reaearch. 
CDfI,titutiOfl of tA. O""..ittee. . 

a The Committee .hall conailt of the following memben:-
(i) the Vi_CbainDua of' the Council ,z-officitJ, 

(ii) one member appoiated by the Central Governm.t (hereinafter referred to 
al the FiDUCial. Adviaer). 

(iii) three meillber. elected annually by the Governing Body of the Council, two 
from amonll; tbelD1lelvel and one from among the representativ81 of the 
Central Legi.lature on that Body. 

3. The elected membere Ih,n hold olice for 12 montbe commencing on the 1d 
September, but. Ihall be eligible for rl'·election. 

4 .. ~ clflUal-'YaClIl1ley' in the €omJaiM4le .b&B .., ftIIed . by eleefIba .. (If ~  
a. the cale may be, in accordance with the pJOTilionl of regulation 2. 

6. The term of office of a member elected to a calual vacancy ahall COBlJlleDce from 
tlie d&te of election and .hall continue to the 311t Augaat next. 

6. No act. or proceedinll; of the Committee lhall be invalid by reaaon only of the 
eJdlteDce of a vacancy in th,. Committee. 

7. The Committee lhall elect. annually, as IOOB after the lit September, &I may be 
practicable, a President from amoDg ita members. 

8. The Secretary of the Council .ha)l ezoo_rio be the &!cretary. of the Committee. 

fi'mar.tio", of tile Oommittee. 

9. The funct.iona of the Committee are-

(i) to Icr.utinis. the annual statement of income and expenditure of the Council 
and lubmit it to the GovemiDg Body with ite recommendation. j 

(ii) to examine tte eltimate. of all Icbern .. iDvomng-

(a) an annual expenditure of not lell than Re. 10,om or 
(b) a total expenditure of RI. IiO,OOO or more. 

(iii) to scrutinise all propolall for the creation of Clue I posta; 
(iv) to scrutinise all proposals for amendment of the bye-IaWl of the Council 

affecting delegation of financial powerl by the Govemini Body j aDd 

(v+-,uch otllef n ~ n  in respect of ~  matter. almay be auigned to 
the. Committee by the Go'monhlg JMdy of t.ke· Co •• cit 

Procedu,e 01 tA.e Oommittee. 

10. (1). The President of the Committee shall pralide at. all IIl4Ietinp of the 
Committee. 

(2) ·1'11 the absence 01. the President t.he membere preaent ahall elect a mem~ of the 
Oornmifitee· to praia '" tbe meeting" 
11. Three members of the Committee shall conatitute a quonun. 
a: (1) M';tinlJl of the Committee shall ordinarily be convened by the Secretary 

... occuion m&f require, and at least once a year. 
(9) A meeting Ihall alao be convened if not leu than three membera of the 

Committee make a written request to tha! eflect.. 

-13. Ten clear da,..' Dotice of every meet.u., of t.he Commit.tee aball be Jiven to 
.. b member. 
14. In the cale of a difference of opinion among the members of the FiDance Com-

mittee the opinion of the majority .ball prevail: 
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Provided that the di_Dting membeR .hall have the right to record minute. of 
dilleDt. 

.r,,· , 

.15 .. ID ~ ~ ~ equality .<If votel OD anv qllutiou, t.he Pruident \»f ~ meatiq 
IhI11 have 10; ~  .... '.' . 

16. Notwithatauding anything contained in regulationa 14 and 15, the Financial 
Adviaer may iii t.he event. of hi. diaagreameDt with t.he other mem~ of the Com· 
mittee in rupect of any matter, requi.re a reference to be made by tbe Committee to 
the Governing Body, and by t.he Governing Body to the Central GoVermDlIlt. 
17. Any bUline .. , except .ueb M the Committee may by __ eral or apecial order 

direct to be placed before a meeting. may be tranaacted by''clrculating papeR to all 
members and by obtaining in writing the vie". of at leaat 'It.hree of them. 

18. The Secretary .h&ll keep a record of all proceedings of tbe Committee IIId 
diacharge .ucl) other functiona .1 the Committee may auip ·to him. 

. 8.' BAllU, 

Secretary. 

OERTAIN PAPERS BE MOTOR VEmOLES RULES LAID ON TJD!l 
TABLE. 

The Honourable Sir Andrew 01091 (Member for RailwaYR and . Com-
l2 NO()Il. municatioDs): Sir, I lay*' on the table: 

(a) The Motor VehiC'les Hules, 1940, for British Baluchistan and 
. two notifications. dated 24th June 1940 and 7th September 

1940 amending them; 

(b) The Motor Vehicles Rules, 1940, for Ajmer-Merwara; 

(c) The Motor Vehicles Rules, 1940. for Delhi and two notifications, 
dated 29th May 1940, a.nd Brd October 1940, amending them; 

(d) The Motor Vehicles Rules, 1940, for Coorg and two notifications, 
dated 15th June 1940, amending them; 

(e) The Motor Vehicles Rules, 1940 for the AJ¥laman and Nicobar 
Islande ; and 

(f) Two notifications, dated 9th April 1940, and 9th August 1940, 
amending the Motor Vehicles International Circulation Rules, 
1933. 

MOTION BE ELEO'l'ION OF A MEMBER ON THE COUNCIL OJ!' THE 
INDIAN INBTI'IUTE OF SCIENCE, BANGALORE. 

Mr. 'J.D. 'l'y1lOll (Secretary, Department of Education, ~ t  u.nd 
Lands): Sir, I move: 
"That thia A888mbly do proceed to elect, in wueh manner &II may be approvecl by 

the Honour.ble the Preaident, " member to rep ....... tthi. HOUle OIl the Council of the 
Indian Inltitute of ScienOl, BlIIgalore, for the period 1941-43 (both ye.... iJacluai .... ) 
ill pursuance. of the proviaiona of clauae 11 (Secondly) of the Scheme for the .dmiDia-
tration and Management of the Properties and Fnnd. of the IllIItitute, which WM 
publiahed in the Gazettle oj India, with the notification of the Department of Educatiou, 
Health and Landi, No. F. 53:1/37, dated the 2Iul December 1937 M ftbaequllltly 
amended." 

·Not included in thee debates, but copiel have been placed in the Libr&ryof • 
Roulie--Ed;' of D. . , 
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',;JIr. t ~ (The Honourable Sir Abdur Rahim): The question is: 

"That thil A_mbly do proceed to elect, in luch manner al may be approved by 
the Honourable the Prelident, a member to represent thia Houl8 on ,the Council of the 
Indian Inltitute of Science, Bangalore, for the, period 1941--43 (both yeara inclusive) 
in pur8uance of t,he provision. of clauee 11 (SeconcJlY) of the Scheme fClr the Adminis-
tration od Man&gement of the Propertiee 'and"FtlDds of the Inltitute, which W1UI pub. 
lilhed in the G ett~ of India, with the notification of the Department of Education, 
H-.lth and LandI, No. F. 53-1/37, dated the 2nd December 1937 al lubsequently 
amended.'" , 

The mofiion was adopted. 

JIr. Prealdat (The Honourable Sir Abdur Rahim): I may inform Hon-
ourable Members that for the. purpose of election of a Member to the 
Council of the Indian Institute of Science, Bangalore, the Notice Office 
will be open to receive nominations up to 12 noon on Friday the 8th 
November, 1940, and that the election, if necessary, will be held in the 
ASRisto.nt Secretary's room in the Council House, New Delhi, between 
the hours of 10-80 A.M. and 1 P ••• on Monday the 11th Novsmber, 1940. 
The election will be conducted in accordance with the principle of propor-
tional representation by means of the single transferable vote. 

THE REPEALING AND AMENDING BILL. 
,The Honourable Sir Kuhammad Zarruuah Khan (Law Member): Sir, 

I beg to move fol' leave to introduce a Bill to repeal cerl,ain enactments 
and to amend  certain other enactments. 

111'. Pre.dent (The Honouro.ble Sir Abdur Rahim): The question is: 

"That leave be groted to introduce a Bill to repeal certain enactments and to 
amead . certain other 8I1lIIctments." 

The motion was adopted. 

'!'he Hono1U'able Sir KublUDmad Zarruuah Dan: Rir, I introduce the 
Bill. 

THE INDIANi REGISTRATION (AMENDMENT) BILL. 

'!'he HODo1U'able Sir BeliDald KoweU (HomE) ¥em'ber): Sir,. I beg to 
move for leave to introduce a Bill further to amend 'the !ndian Registra-
tion Act, 1908, for certain purposes. 

Mr. ~e t (The Honoul'able Sir Abdur Rahim): The question is: 

"That leave be granted to introduce a Bill further to amend the Indio Regil-
.. ration Act, 1908, for certain purpOI8l." 

The motion was adopted. 

The Honourable Sir BesJ.naId KuweU: Sir, I introduce t4e BiU. 

THE CODE OF CIVIL PROCEDURE ( ( ~  BILL. 

The Honourable Sir BeJinald Kuwell (Home Member): Sir, I beg 
to move for leave to introduce a Bill further to amend the Code of Civil 
Procedure, 190ft 
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Mr. Prllidlllt (The Honourable Sir Abdur Rahim): The question is: 
"That leave be grant.ed to introduce a Bill further' to UDend the Oo4t of CivU 

Procedure. 1908." 

The motion was adopted. 

'the aOUOur&1:l8 Sir Begtnald .uweD: Sir. I introduce tbe Bill. . ' 

THE CODE OF CRIMINAL PROCEDURE (AMENDMEN't}'SLLL. 
The Hcmourable Sir Beg1Dald lluwell (Home Member): Sir. I beg to 

move for leave to introduce a Bill further to amend 'the Code of Cru-mal 
Procedure, 1898. 

Mr. PreIl4 .. t (The Honou!"8.ble Sir Abdul' Rahim): The question is: 
"That leave be granted to introduce a BiD furt.h.. to ameud the Code of ~ 

Procedure, 11118." 

.The motion was adopted. 

The Honourable Sir Begtn&1d Maxwell: Sir, I introduce the Bill. 

THE INDIAN WORKS 0]<' DElo'ENCE (AMENDMENT) BILL. 
Mr. O ••• G. OgilVie (Defenee Secretary): Sir; I beg to move for leave 

to introduce a Bill further to amend the Indian Works of Defence Act, 
1903. 

Mr. Pre81dlllt (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill further to amend the Indian WorD eI 

Defence Act, 1903." 

The motion was adopted. 

111'. O ••• G. Ogilvie: Sir. I introduce the Bill. 

THE INDIAN NAVY (DISCIPLINE) AMENDMiENT BILL. 
Mr. O ••• G. OIlh1e. (Defence Secretary):' Sir, I beg to mov'e for leave 

to introduce a Bill further to amena the Indian Navy (Discipline) Act. 
1934, for certain purposes. 

111'. Pnt8lclent (The Honourable Sir A.bdur Rahim): The' question is: 
"That leave be granted to introduce & Bill further to lIoJIlend the Indian NaVJ 

(Discipline) ·Act. 1934, for certain PUrp08es." 

The motioh was adopted. 

Mr. O ••• G. Ogilvie: Bir, I int.roduce the Blll. 

THE INDIAN NAVY' (DISCIPLINE) SECOND AMENDMENT' BILL. 
1Ir. Q ••• G. Ogilvie (Defence Secretary): Sir, I beg to() move for leave 

to introduce a Bill further to amend the Indian Navy (Discipline) A.cfi, 
1934. (Second Amendment.) 



THE INDIAN NAVY (DISCIPLINB) SBCOND AMBNDMENT BILL. ft 

Mr. Pnlt4i1lt (TbeH6houlable' Sir Abdur Rabim): The qlfestion is: 

"ThAt leave be gmnted to introdnce a Bill lIIrther to IIIWld t.he IDcliaaNa"7 
(DilCiplinel' .Act, 1934. (Second Amendment..)" 

The motion was adopted. 

Mr. O. II. G. 0lbie: Sir, I introduce the :SUI. 

THE IN'DIAN MERCHANDISE MARKS (AMENDMENT) B.ILL. 

The Honourable »tW&D B&hadur Sir A.. B.amasw&mi lIudaUar (Mem-· 
ber for Commerce and Labour): Sir, I beg to move for leave to introduce a 
Bill further to &meDd the law relating to ~ en t  marks· qn IDeKhandise_ 

Mr. PreIldIDt (The Honourable Sir Abdur Rahim): The .question is: 

"That leave be granted to introdnce a Bill t ~  to amend the law relating • 
fraudulent marks on merchandiee." 

The motion was adopted. 

The Honourable Dlw&D Babadur Sir A.. B.amuw&mi lIud.aU&r: Sir, I. 
introduce the Bill. 

THE INDIAN COMPANIES (AM;ENDMENT) BILL. 

The Honourable Dlw&D Bahadur Sir A.. lI.amaawam\ J[udall&r (Mem-
ber fo!" Commerce and Labour): Sir, I beg to move for leave to introduce a. 
Bill further to amend the Indian Companies Act, 1918. 

1Ir. PreIldent (The Honourable Sir Abdur Rahim): The question is: 

"That leave be grauted to introduce a Bill furt·her to' amend the Indian Com-
panie. Act, 1913." 

The motion was adopted. 

'!'he Honourable Dlwan B&hadur Sir A.. BalD&lwamt J[udall&r: Sir, I 
introduce the Bill. 

THE WAR DONATIONS AND INVESTMENTS (COMPANIES) BILL_ 

The Honourable Diwan Bahadur Sir A.. Ramaswaml lIudallar (Member 
for Commerce and Labour): Sir, I. beg to move for lesve to inkoduce 8', 
Bill to enable companies in British India to make donations to public-, 
funds formed, and to make investments in Government loans floated, for 
the purpose of assisting the prosecution of the present war. 

Ib;: .. PlleIId1Iut (The Honourable Sir Abdur" Rahim): The. question' is: 

"That leave be granted to introduce a Bill to enable companies in Britiah India to 
make dona.tions to pu.blic funds formed, and to III&ke inveIJtments in Gove ~e t loan. 
floated for he purpose of, assisting the prosecution Of the present war.'_' 

The motion was adopted. 

The Honourable Dlwan Bahadur Sir A.. Ramuwaml lIudaDar: Sir r 
introduoe the Bill. 



THE CANTONMENTS (AMENDMENT) BILL. 

!b. O. x. G. 0Plvil (Defence Secretary): Sir, I beg to move for leave 
to mlroduce a Bill further to amend the Cantonments A.ct, 1924. 

JIl. PMdant (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce a Bill furt·harto amend'the Calltonmenti-Act, 
:1924." , 

The motion was adopted. 

JIl. O ••• G. Ogilvie: Sir, I introduce tbe Bill. 

THE RESERVE BANK OF INDIA (THIRD ~  BILL. 

"1'he Honourable Sir Jeremy B.alaman (Finance Member): "'Sir, I move 
'for leave to introduce a Bilf further to amend the Reserve Bank of India 
Act, 1934. 

JIl. Prealdent (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce II. Bill further to amend the Reserve Bank of 
'India Act, 1934." . 

The motion was adopted. 

'!'he Honourable Sir leremy B.alaman: Sir, I· introduce the Bill. 

THE MOTOR SPIJUT (DUTIES) AMEND){EN:T BILL. 

'!'he Honourable Sir Jeremy Jl.aiBman (Finance Member): Sir, I move 
lor leave to introduce a Bill further to amend the Motor Spirit (Duties) 
Act, 1917. 

JIl. Pr8l1dent Crhe :ij:onourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce a Bill further to amend the J40tor Spiri' 
(Duties) Act, 1917.". 

The motion was adopted. 

fte Honourable Sir lertmy Batman: Sir, I introduce the Bill. 

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

'!'he Jlonourable Sir leremy Ballman (Finance M;ember): Sir, I move 
'for leave to introduce a Bill further tQ amend the Indian Income-tax Act, 
1922, and to make certain transitory provisions with respect to the opera-
tion of that Act on the coming int<l force of Pnrt II of the Indian lncom., 
tax (Amendment) Act, 1939. 

Mr. Pr.-unt (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill further to amend the Indian Income-

ltax Act, 11W2. and to make certain transitorY provillioDi with reipeCt to the operatioa 

( 92 ) 
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of that. Act. on the coming int.o force of Part. II of the India Inoome-tu (had. 
mant) .Act., 1939." 

The motion was adopted. 

The Hoaouralt1e air l_em1 Baittman: Sir, I introduce the Bill. . 

FINA;N:CE Jd;EMBER'S ~  .ON T;EIE FINA.N:CIAL 
POSITlON. 

1Ir. PnaJdeD" (The Honourable Sir Abdur Rahim): The Chair under· 
stands that the ,ROIlourabUt Sir Jeremy Raism&n wishes to ;make a state· 
mE8lt .. 

. , fte o o ~ Sll J_im.y "'pau (Finance Member): SiI:, in the 
course of my ~ et .. peech, I e ~ e  tbe impossibility· of ~ ee n  
the future couree pf ~ e War apd t ~  conjectural n .. ~ e Of ~  
of. the aBsumptions wid£llllymg our Estimates. for the cUrrent year. In 
particular, 1. m~e  it ~ .. ,1i!lat. t.J:le ,Budget t m~te  of Defence.;ExpuAi-
t ~ provickd ~  o~  ~ ~e en  meaBures chal'geab.letp Indian 
Bev,enues aBJlad t ~ ~ ee  put into foroe or were 41 train, awl 
I &lao drew attention to the precarioua nature under War oonditic;mat of 
our revenue, particularly 0ll! revenue trom Cuato;tllB duties. 

The tremendous events of the last six nlQIlths have justified these 
premonitions to an ex'tent which no one could foresee last February. The 
overrunning by the Germll..D9 of Norway, Denmar1t, Holland,arid Belgium. 
the entry of Italy into the war, and tinally the catastrophio collapse of 
France, all within a space of less than four months, are developments of 
such immensity that no ~o nt  however far removed. from the actual 
arena of war, oan hll'le escaped their disturbing inftuence. Their effect. 
on the generaJ economy of India is twofold, for apart from the wide 
resultant dislocation oftraciing activities, the sense of insecurity 
that these happenings engendered has eompelled us to review the whole 
question of India's needs in the matter of defence. The threats to India '. 
security from land, sea and air have, in the changed world conditions, 
become infinitely more menacing, and clearly necessitated the taking of 
further measures. 

2. So far as the eoonomio aspect of these developments is concerned, 
it is clear tha.t t ~ passing under German domination of many of those 
European countries with which India. had ftourishing trade relations must, 
for the time being, ~e e a serious adverse effect on India's export and 
import actiyities. Moreov 3r, for the purpose of on ~v n  dollar exchBIlge, 
'o/e have had ,to impose certaill restrictions on the import of non-essentiaf 
goods from outside the sterling aroa. These factors, togeliQer with the 
dislocation inshipJ?ing caused by the ent.ry of Italy into the war, have 
resulted in. a marked decline in our Customs receipts. On present indi-
cations the current year's revenue :from Customs and Central Exeise taken 
together is likely to be' considerably below even our conservative Budget 
estimates, and we now expect a decrease of Rs. 2t crores on this account. 
At the same time owing to idle piling up of stocks of Salt last winter, which 
inflated the receipts of last year, our revenue from this source in the 
current year is expected to be B crore less than the budgt-t. estimate. 
Railway receipts have ~ont n e  to be satisfactory; it is now expected that 
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they will pay to Central lievenues under the Railway convention not only 
their full contribution of Rs. 468 lakhs, based on 1 pel" cent. of the 
.capital at charge. but also & further Rs. 79 lakhs 11.& one ·third of libe 
~ e  over the filat B.s. a crores·tl'aQBfm:edto t e ~ ~e Fund. 
But 88 the arrears in the contribution due on account of last year are 
,f,lDuJler than anticipated, the actual increase in the Railway contribution 
thIS ~~ ~ e t~ ~ t oJl:ly: ns.n ~ m ~ ~  the .h,\1dgtlt . figure. 
At the same time the share Qt, ~ ~v n e  in the divIsIble pool of 
income-tax for last year hilS worked out at Rs. 2,81 lakh& 11.& compared 
with our Irevised estima.te ofHa. 2,88 lakhll. 'Rs.OO' ~ ·wwe due as 
arrears from the ,previous yotU' Bnd the awn actually t ~ last March 
was Re. 2,79 lakhs. There will thus be a further Hs. 41 lakhs to be paid to 
the Provinces along ~t  the provis!(:>nal ,payment for ,the c!m.\ent 'year. 
"The -only' other appreclllbJe ehange ~ 1m IDci'e&se of R1I.ro'laibs under 
Currency and ,Mint from the larger' 'proHts from ltbe.clr'CalatioD· of coin 
aod notes; this provides a' e t~ 'to tbe" heavy ell!penditure ,'that nas had 
to be inCUrred in the Mints and t ~ee t n e  The total 
reSli'h il8oatop at nearly-Rs. -8 ctores In'revenue':in-the current year. W. 
are; 'however; fortunate in 'baving,-an ,&dditidYl· Ra.-6.86lakhs availahle 
in 'the ~ e m e 'Reaerve Fond from' the -unexpectedly large surplus' 'of 
Iast:'year.'This w8smainly due to the layang in of stocks in the cl(J8ing 
months of the ;1sst .nnancisl year 80 that the ~ no n e e t  which then 

e~ fro.ln Customs, Salt and Uailways, e ~ not only temporary, but 
baye ee~ the (Gause ,of correepondiQg decreases ~ e  these same revenuE! 
e~ ~  ';year. . ..' "  . 

Agamst this ~ on  balance'in the Revenue ~e e ve F.und we h80ve to 
set off not only the current year's drop in revenUB but also ;the. additional 
~v  e en t ~ ~ n ~ at o m te~ Rs. iaO lakbs which has had to 
be n ~e  t~ ;year. '['he e ~  part of t.his hM been directly or in-
directly due to the war and the schames in question have been approved 
by the Standing Finance Committee or sanotioned by Government on this 

o n~  Thus there is th,e sclaeme for. t~et n n  of 800 pilotH and2,QOQ 
mechanics ,each year for the Air .Foroe ~ e ve  Hs.aU ~  are to be 
e en ~ this :)'-ear, on the purehllo6e of ael'oplanes and p.quipment· for train-
ing ,centrea,Bnd.for the payment of allowan.ces :Wld. ~  Jor the trainees. 
Then there is the scheme for the training of war techniciana designed 

to ensure., a constantly. growing supply of skilled personnel for mu.nitions 
factories and other war lIlduBtries. The arrangements for obta.ining addi-
tional equipment for the instituti()DS already  seleC'tedfor training purposes 
and ~o  the calling up of vo ntee~ are now nearing.completion and -there 
is 'every. reason to hqpe that f,he trafning courses win be in operation by 
January imd that within 6 months trainees who have bad ptevious ex-
perience will be ~ n  uut into the techniC'al bra.nches of the defence 
services 'as ~n as into ordnance factories .and civil in4ustry. Within the 
next 3 months many more instit\ltions will have. been sE\lectfld for training 
purposes and the number of traineAS greatly incl'eased, 'while by the 
en'd of next year it is expected to have 15,000 men" trained or under .train-
n~ .. A very large expenditure is involved, estimated at about 'Rs. 93 
lakhs but AS the hulk of thiA will have to be met in the finanoial year 
1941-42, only initial payments amounting to Rs. 10 ,lakhll fall tel .be 
provided in the currel'1t e~  . . 

en~ t e on ,,A.ir Uaid Precautions, though o n ~ e v ~n ~ 
Provfncial field, is 'to be met by the Centre through grants-in-aid to the 



Provincial Governments alld this is expected to coatBs,' 21) 'lakha in the 
ourrent year. Paymente amounting to Us. 25 lakhs are also being made 
to the Provinces to cover the COdt of extra police ,employed as the result 
Of the war for agency functions and for protective duties. The Centre 
has also agreed to pay one-third of the cost:of the trainiD,g of Civic Guards 
which is expected to involve payment,s m ~ t n  to Re. 10 lakhs this 
year. The strengthening of the }'rontier Constllbulary ill the Tribal Areas 
has cost Rs. 8 lakhs. A scheme for the improvement of the road from 
Mliltan to Quetta to ensure the maintenance of through communications 
for heavy. motor transport has been sanctioned by the Standing Finance 
Committee ~ on this Rs. 20 la.khs are expeeted to be spent this year. In 
*iew,of the, danger of the interruption of supplies of quinine from abroad, 
the Oentral Government e,greedto financE' a large-scale purchase on behalf 
of ~ e pooled requirements of the Provinces and Stat-es ~n India and of 
the Defence Services. The amount to be !}harged to revenue on account 
of the Oentral,Civil Reserve is Rs. 15 lakhs .. Another large sum has to be 
provided for the additional expenditure on metal, paper and machinery for 
the Mints and theCllrrency Note and :,Secllrity Presses to meet the 
wide-spread demand for, coin &J?d notes.·Of this Slim, Rs. 29lakhll is 
~ e te  to be spent in the current year. Other iteIJls approved by the 
Standing Finance Committeeinolude a grant ofBs. 81 lakhs to, the 
Tuberculosis Association of India towards the cost of ~ t n  and 
maintaining a Tuberculosis Sanatorium at Kssauli, of which Rs. 2 Jakhs 
are to be paid this year. Then in addition to, a number of self-balancing 
items, the cost of which will be recovered later; there is the grant of Re. 5 
lakhs to .th,e Board of Scientific and Industrial Research promised at the 
time of the last Budget and not provided in the grants then voted. 
Finally. a. further Rs. 15 lakhs have had to be spent on Famine 'Ralitsf 
works and on Medical Establisbment for Famine 'Camps in Ajmer-
Merwara whicH. oWing to the failure of the winter crops had to be extended, 
till September of this year. 

S. ~t it is ~ the field of e~en e axp.enditure flbat our budget has been 
mostsenously ~t e  The Increase m such expenditure over the pre. 
war level was estimated at B.s. 884 lakhs. The 0pinion has. I know, been 
held in many quarters that tl1is represented a remarkably modest addition 
to n~ ~ e ~ e expenditure: and if it had been intended as the measure 
of India, s war effort for the. en~ year, it would clearly have been 
grossly lDadequate. ~~ ~ I explained at the time it represented only 
80 much of .the cost of the commitments already undertaken as was charge. 
able to, Jndllln, l'e.yen,ues ~n e  ~ e financial settl@1ent ~t ~ His MI'jesty's 
Gov~ nn ent  o eov~  n ~  s war effort. ~  ~t t ~ .tlme very severely 
restrIcted by supply difficulties.. The position lD this respect has since 
improved enormously and it wiII perhaps not be out of place here to give 
the House a conspectus of the present situation and some indication of 
our future plans. 

. Owing to a variety of factors into which I need not enter, the provision 
of certnin forms of equipment for whioh rndisis dependent upon overseas 
80ut'Ces has been unavoidRbly delayed. The position is, o e~  now 
steadily improving and regular consignments of some of these supplies are 
now beginning to TCRch India. There Bre still difficulties in the way of 
India procuring certain types of machinery, aircraft, and some of the more 
specialised forms of equipment. Every possibility has been explored in our 
eftorts to make good these defioiencies and there is no doubt that as soon 
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as the over-riding requirements of the United Kingdom and other active 
war fronts have been met, our wants can and will be supplied. AI 800Jl 
as this happens, and I do not think that we shall have to wait long, muoh 
il1lavier charges than hitherto will have to be undt:rt&ken. 
Meanwhile the financial settlement with His Majesty's Government haa 

enabled the mobilization and development of India's resources for war to 
be expended with the utmost rapidity at a cost to the Indian tupayer 
which represents no more than a' fair charge to India for her own require. 
ments. Indeed it is not too much to say that apart from. having made 
invalullble contributions to the conduct of the war on many" fronts, n~ 

has reached the stage when virtual e ~ en  in m tt~ e t n n  
to her local defence is no longer a dilltant' dream. "When the warbegaJi 
India's main 8ssets were an enormous supply of man power and an 
abundance of raw materials. She has now become, in addition, a producer 
of a great range of manufactured' stores. Starting as she did with small. 
though highly organised Ordn,nce, factories, she has been enabled owing 
to ~e~ e  planning, not only vastly to increase the output of 
those, "rticles which 1Jhe was already producing, but to develop new lines 
t~ 'Buccess !lnd rapidity. ' This progress could n~t possibly have, been 
achieved 'had It not been for the completeness of thIS pre-war' plannIng. 
'For reasons ",:hich :t trust will be generally ~ e t  we have not 

hitherto felt justijied in describing in any detail the progress and dimen-
sions of our yvareifort., The time has, however, oome when we can lift 
tbe veil ,a little more than we have done in the past, though t.here· is, of 
course, still a good deal which in the interests of security I am unable to 
mention. ' , 

Our schemes for the expansion of our armed forces, have, of course, 
,deptlnded on the availability of supply both from·the United Kingdom and 
other overseas sources and from the development. of Indian industries. We 
are now actua.lly engaged in producing as a first step and in a comparatively 
short time an army which will amount in all to close upon half a million men 
of all arms, properly traine,d, equipped and mechanised according to 
modern standards'. On ,oompletionof this we shall proceed to whatever 
degree of further expansion the circumstances may dictate. 

Schoqls for advanced training in all bra:nches of military knowledge and 
in the use of the new weapons which mOdern armies are called upon to 
employ have been vastly increased. For example, tlhe 'number of those 
unciergoing i.Qstruction lit the Armoured Fighting Vehic1es School 'is more 
than five times what it was in August, 1989. Three quarteN of these are 
Indians. The Signals School has more than trebled its numbers. New 
officers' training institutions have been formed, the IMximum output of 
which ainounts to about five thousand a year at the present rate. 
Mechanical transport schools have been developed and increased on a 
tremendous scale for the production of the necessary numbers of men 
capable of driving and maintaining motor vehicles. Apart from mechanis-
ed cavalry and artillery, who train their own men, the output. of drivers is 
now about sixteen times what it was in August last year and will within a 
few months UIldergo a. further spectacular increase.' The increases in the 
training of Sapper and, Miner and other technical troops are equally 
striking. 
Recruitment for all arms has gone on steadily &r;ld at a rapidly increas-

ing·tempo as the facilities for training and equipping the men have n e ~ 

ed. Up to date over 60,000 troops from this country have proceeded 
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overseas to assist in defending what have been described 8S the outer 
bastions of India and over 100,000 lUen of all arms, a large proportion of 
whom are already fully trained, have joined the colours. A modern army 
is a most intricate and complicated mechanism; apart from infantry, 
mechanised cavalry and artillery, no formation is fit to take the field 
without 8 large number of specialised ancillary troops. There are, for 
example, railway construction companies, railway o'perating companies, 
engineering workshops, base depots for stores, field survey companies, 
bridging sections, excavating machinery establishments, signals units of all 
kinds, ordnance workshop companies and many other units t<? be provided. 
Mechanical transport haR, of course, increased enormously und, apart from 
existing strengths, there are now 85 new M.T. sections in process of 
formation. The expansion of the medical services has been planned on 
the fullest scale. Provision has been made·for no less than 19 new general 
hospita.ls consisting of no less than 290 sections. In addition, casualty 
clearing stations, field ambulances, ambulance trains and hospital ships 
have been provided and equipped. 

The Royal Indian NaVty started from very much smaller beginnings 
than the Army  and proportionately its growth and development has per-
haps been even more striking. A little over 11 year ago, provision for local 
naval defence was purely on a peace-time basis; now, not only are sloops 
of the Royal Indian Navy Rssisting the Royal Navy in Indian waters, but 
Indian ports and harbours are watehcd over by 0. large and growing Beet 
of minesweepers and anti-submarine patrol boats. More new sloops of 
the, latest pattern are being completed in the United Kiugdom Rud will be 
ready for' delivery in a few months. Powerful and well-armed mine-
sweeping craft, corvette9 and patrol boats 8.re being constructed in Indian 
yards and also overseas. Every slip in Indio. which is capable of accom-
modating the hulls of these craft, some of which are of considerable size. 
is occupied. 

With this expansion in the scale and activities of the Royal Indian 
Navy there has been a concomittant notable increase in the number of 
ratings of all classes, officers and warrant officers. 

As I have already pointed out, the di,fticulties to be overcome with 
regard to the expansion of the air force have been much greater than in 
the case of the other services, though in. their case Jico they were ~ from 
inconsiderable. Much progress has, however, been made and we have 

e ~  on ill every possible way with our preparations so that. when 
machmes become QVRlluble, we shall be ubleto go straight ahead. The 
expansion of thE! Indian Air Force, of which Honourable Members are 
aware, is well under weigh, and Ooast Defence flights of the I. A. F. 
Volunteer Reserve are now actually operating. I have already mentioned 
the scheme, which is now being actively carried out, for t.he training of 300 
pilots and 2,000 mechanics to form a reserve for the air forces in India. 
The personnel of this reserve will receive their elementary training under 
the auspices of the Director of Civil Aviation before entering schools for 
in1Jennediate and advanced training. A training school for officers has 
recently e~ opened and will provide initial flying and ~ o n  trAining 
for fifty officers at a time. One of the schools of Air Force Technical 
Training hubeen expanded. to train 850 Indian Binnen at 8 time. The 
work in counection . with the en ~ment of aerodromes for the most 
modern. types qf aircraft is prpceed"ing rapidly and. buildings to· accom-
modate squadrons equipped wit.h sllch aeroplanes have been and are being 

G 
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constructed. A new flying Training School is in process of formation 
and training in it will begin in a month's time. A large number of service 
aircraft for trainiJig purposes are being supplied by the United Kingdom 
and, as soon as further supplies of aircraft are received, we shall be in a 
position to make in'lmediate use of them. In this connection, I may 8ay 
that the scheme for establishing aeroplane factories in India has by no 
means been abandoned. On the contrary, it is our intention to proceed 
with it as soon as the necessary plant and ma.terials beQ,ome available. 
Steps to increase our reserve of aviation spirit and to introdpce the manu-
facture of aircraft lubricat.ing oil in this country have been taken. 

As far as the land forces are concerned, the development of the 
equipment position has been phenomenally rapid; in fact the last few 
months have witnessed a radical change in the position. The basically 
important article in a mechanised army is the motor vehicle of varioua 
types, planned and adapted for military needs. Before the war we had 
something like 5,000. Now we have actually in service or on the way 
approximately 80,000 and by next year these numbers will have doubled. 
The most complicated and fornlidable motor vehicle is, of course, the 
ta.nk or armoured fighting vehicle. Most of the difficulties, and these were 
ma.ny, in the way of producing a suitable armoured fighting vehicle in India 
have now bean successfully surmounted. Armour plate, which has never 
been produced in India before, is now after an exhaustive series of tests, 
being successfully manufactured and will shortly be produced at the rate 
of hundreds of tons a month. A suitable type of chll.&Sis has been selected 
by our experts here and is being m o ~  ~ t;he necessary quantities. 
Plans exist for an output of something like 3,000 armoured fighting vehiclea 
within t.he next year for India's own requirements and ·Illanufa.cture will 
shortly begin. 
As regards the remainder of the supply position, I will not attempt to 

go into the details of the vast number of items of ordnance stores, apart 
from the M. T. stores, which are now produced in India. With t.he success-
ful harnessing of civil industry to t,he task of war production, not only is 
the output being very greatly and Flteadily increased but new items in an 
ever-increasing quantity, which had previously been imported from over-
se'&s, are ·being produoed in this country. India is already in a position 
to'prodU'ce far more than she at present requires for herself of many classes 
(jf1ethal and ordnance stores a8 well 8S of clothing and other military 
eqtliPrnent, and. ~ e requirements ~  His Majest:y's ~ove nment have not 
ordy enabletf IndIan dtdhnnce ~t ne  to be mamtamed at full blast, ~ • 
have en ~  us to ~m  on a prOgramme of greatly expanded production. 
I will gi-.e a few exmnples of What we have already been able to do in 
addition ·to fulfilling om oim Ibeal reqUirements. ~ n e the war bagan 
o ~  ]00 million rounds of sman Ilrtns ammunition have been sent overseas 
and ne81'ly 400,000 rounds of· gun ammunition of vanous kinds. Large 
quantities-of explbsiveshave also been despatched including 100 klns of 
cmtlite ahd a quarter of million detonaton. . The clothing figures are also 
~ t  fOr80ldiers must be clad and shod 88 wen as armed. We have 
~nt bverseas over 11 million pairs of boots: lJ minion bJankets; more 
than 10 mi1.lion 'Yards of khaki drill; 1'2 million cottOn shirts and ~  million 
pait'l. of socks. . Our ~ t on of m~t  unifortns arid m e~  clothing 
i. ~  'seVenteen times the a"erap pre..,,-ar production and O~ even;tuiQ. 
~ . 'Will' h more than double··t1lia. . .. 
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Much remains to be done and there is still a considerable field of 
e~enoe equipment in which the ra.teof our expenditure is for the present 
determi.ned, nGtr. by. our rel¥iinesa lo incur it, but by the limits of the avail-
able supplies. But considering the difficulties with which we have had to 
cODtend-the uncertainties of the early period of the war; the scarcity 
both of certain types of equipment and of the wherewithal to make them; 
and finally the events in May and June last which no one could have fore-
tIold, we can, I think, fairly claim that the results achieved and in process 
of achievement have been surprising. I have of course made no mention 
~  tIhe Eal1iem Group Conference, wbieh has 'just commenced its delibera-
tion.. 'Phese proceedings8re bound to have an important bearing on the 
:further production of' ~  supplies in India, but it wouI'd be beyond the 
seepe of this statement to deal. with thoSe possibilities of the future. 

4. I return now to the more immediate purpose of my speeoh. For that 
purpose it is only neceuary to cOllsidm' the effect' of all these activities on 
the amounts that India has herself to prOvide for d6fenee. As a result 
of the review of India 'it own defence needs to whieh I have already referred, 
a general expansion of all three Branches of the, Service-Army, Air 
Force and Navy-was decided upon and some indication of the measures 
contemplated has already been given to the public from time to time in 
the ~o m of press communiques and broadcasts. These measures comprise 
a large expansion of the Army in India on a full:r mechal'\ise,d basis and 
equipped according to modern standards, the raismg and ~ o ment of 
additional I., T. F. battalions, garrison companies and coastal defence 
batteries, the special training, equipment, and employment olltside"their 
SltBtes of additional I. S. F.urtits, measures to ensure the protection of 
aerodromes and raising Of an4li.-pM'&chute troops, the creation of an Indian 
Observer CorpS, and the t en t en n~ of the ciefences On India's land 
frontiers. In ~ e R. I. No, IW already mdioated, an exteusive fI'Ogr.a,mme 
.of sh!p-hnildinl! has been embarked uPon for the provision of additional 
trawlers and other vessels required for local naval defence purPoses, while 
numerous measures connected with the oefensive t e~t Rnd e ~ ment 
of merchant vessels on the Indian register against submarines and mines 
haye been n e t ~  Lastly, there is the expanaion of the Indian Air-
rorce strength and the ~~ O  of 6,. reserve of trained ~ and ~ 
to which I have referred. above. ~  1lheae measures, OCJIlstitutmg tbat 
portion of India's total WOJ; effar. which ulilder' t.he 'settJement with His 
Majesty's Government is chargeable to Indian revenues, involve heavy 
expenditure. The total initial outlay earinot' be Mttlllated at this stage' 
with any 8CCUr&CY but a very rough' as.aDient indioates that it may amount 
to a& much as Hs. 88 crores. Other large measur.es we under O ~e t on 
and will probably come forward in the very near future. 

The eXtra recurring expenditure invohled will alto be very large, 
that on the Army expansion scheme alone being now estimated at approxi-
mately Rs. 12 crores per annum while the remaining em~  will add 
a further Ra. 4 crorea per annum, millring DB. 16 etore& per annum in all. 

Of these total commitments the amount that will come forward during 
~  must depead on a' number of lDlceriain leeton, and tbili makes it 

.tremely difficult to frame a cloee eafiimate of" such expenditure at this 
Il_e. ~ ~ $be .... ileble ~ O  boWe'ftll''' teem. ftlMy Mriai!l. 
that the total will amount to not less than Re. 1,q crores and may podihl". 

:\ 1 
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~ even greater; our defence expenditure for the year is thus likely to reach 
at least Rs. 68 erores against the budget estimate of RB. 581 crores. . 

We are therefore in· the position of baving to meet an increase of at 
least RR. 14! crorcs in defence expenditure and nearly ~  2l orores in Civil 
e ~ n t e  while ngajnst the extrn balance of nenrly Rs. 7 crores available 
in the lUlvenue Reserve Fund has to be aet off the drop of Rs. 8 crorea 
in revenue this year. In the result we are faced with R ~o e t ve deficit 
of roughly Rs. 18 crores in the current year, which migh, easily expand 
to Rs. 15 crores. But a more important aspect of the matter is that we 
have entered into commitments in regard to defence measUl'es involving 
a recurring increalle of Re. 16 crores in a full year and non-recurring 
expenditure of well over lUI. 30 crores to be spread over the next year or 
two. While I do not propose that this should be met entirely from 
t8xation, it is obvious that· with defence expenditure now running at the 
rate of over RH. 20 lakhs a day, we must begin at once to raise extra 
revenue to cover at least a POrtiOD of the additional expenditure, the 
remainder being met. from the proceeds of our Defence Loans. 

5. I therefore propose that the provisions of the Finance Act, 1940, 
should now be supplemented by two simple measures of fresh taxation 
designed to bring in Rs. 6 crores in a full year,  leaving th9 position to be 
fully surveyed at the time of the Budget next February when we shall be 
better able to gauge our financial position. 

Mr. PreIldent (The Honourable Sir Abdur Rahim): The Honourable 
Member is going to introduce a Bill. This is only a statement on the 
financial position and, therefore, the provisions of the Bill cannot be dis-
cussed now. The Bill will speak for itself as to what provisions it contains. 

"the BOIlO1I1'&bl. Sir ".remy ltallmall: With all due deference, Sir, I 
submit it has been the practice when making ~ statement on the financial 
position which is subsequently folJ.owed by legislative proposals to indicate 
how these fit in with the financial statement which has just been made. 

Mr. PrIIident (~e Honourable Bir Abdur Rahim): The Honourable 
Member has already said that so much deficit has to be met and YO much 
expendit.ure will be incurred which has also to be met and so to discuss the 
provisions of the Bill will not be in order now. 

Sir Oowaajl ".hangir (Bombay City: Non-Muhammadan Urban): ])0 
I unde!'8tand the Honourable Member is going to introduce his Bill now? 

fte HonOurable Sir ".remy ltataman: I shall be nt~o n  the Bill 
immediately after the statement which I am making. 

Sir Oowllil ".h&ngIr: Why not introduce it now and, then continue the 
statement. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): That must be on a 
separate motion. 

Dr. P. B. Ban'rJea (Calcutta Bubul'bs: Non-Muhammadan Urban): 
·Tbis is in the nature of a supplementary financial statement and both 
relVenue and expenditure should be explained in co'Dneetion with this state-
ment.. 
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»t. SlrZiaudcUn4bmad' (United Provinces Southem Divisions: Muham-
madan Rural): ~t should be done when the Bill is under discussion a.nd 
not now. ' 

Kr. Prealdent (The B;onourable Sir Abdur Rahim): If the Honourable 
the Finance Member discustles the. provision. of the Bill now, other Hon-
ourable Members will have no opportunity at this stags to discuss them. 

Mr. K. S • .luy (Berar Non-Muhammadan): Sir, may I jlist point out 
that in this House, whenever a Finance Bill has tO'be introduced a general 
statement is made before its introduction by the Honourable the Finance 
Member, which not only gives us an idea of the general Tevenue and 
expenditure position for the' year, but also explanations relating t.o t ~ 

cular items on which taxation is intended to be raised. That is the usual 
procedure followed with regard to the introduction of the Financial Bill 
and on this snpplementary ·Finance Bill, I thi.nk you will be justified in 
permitting the Honourable the Finance Member to follow the same pro-
cedure pow. 

1I[r. Prelident (The Honourable Sir Abdur Rahim): If the House gen,:r-
ally wants to hear such explanation, the Chair will allow that, but there Will 
be no discussion of the provisions of the Bill. 

Xl .•. S. ADey: There will be none today. 

Kr. Pr8lldent (The Honourable Sir Abdur Rahim): If it is not the 
desire to discuss the -provisions of the Bill, the Chair will allow the Hon-
ourable Member to indicate the provisions ~ is making in t.he Bill. 

Sir lIubammad. YamlD Khan (Ap Division: Muhammadan Rural): 
lt is not the practice to discuss the statement. It is merely a statement. 

Mr. Pr8lldent (The Honourable Sir Abdur Rahim): If it is the general 
-desire of the Houss, the Chair will allow the Finance Member to indicate 
what provisions he 'proposes to make to meet the n ~  position, but 
there shall be no debate at this stage. 

Baba Baljnatb Bafada (Marwari AssociatJ.on: Indian Commerce): Sir, 
.may I suggest that an early date should be fixed for discussing this im-
portant statement and the taxation proposals made? 

111'. Prelldent (The Honourable Sir Abdur ;Rahim): The Bill is going 
to be introduced now. That Bill wiJl give Honourable Members an 
opportunity to discuss it. 

Babu BatjnaUl BalO11a: IWill the whole of the-statement be open to 
discuBsion? 

Kr. Prelident (The. Honourable Sir Abdur Rahim): Yes, certainly on 
oConsideration of the Bill. 

THE INDIAN FINANCE (NO.2) BILL. 

The Honourable Sir Jeremy Bai8m.an (Finance Member): Sir, I move 
'for leave to introduce the Indian Finance (No.2) Bill, 1940. 

Xl. Pr8llden' (The Honourable Sir Abdm. Rahim): Motion moved: 

"That It'ave be granted to introdllce the Indian Finance (No. Z) Bill, 1940." 



SIr Oowujl "eb&DP (Bomba,. City: O ~  ... ~ n  
may t know whether the usual o e ~ ~~ ~~ ~  :f,iaaDce BW. 
win be followed in this case? Will the same time be allowed for ooDiddera-
tion and discussion a.nd for voting? 

~ ~ Sir " • ., a._ .. : It will be the same as the 
n n ~ Bijl but theN is no voting of demands for grants. 

Mr. PrtIid811.\ (The Honourable Sir A.bdur Rahim): ~ oilly thing for 
iiscussion will be the Finance Bill. '" 

Sir Kaha-mM Ya.mb1 BlIaD (Agra. Diw.mon: Muhammadan Rural): 
Oil cpe Finance Bill is it ,not open to every Member to diseuss' the expen-
dibure for which the provision is being asked. for? 

Mr. l'HIklea\ (The Honourable!3ir Abdur Rahim): Yes, certainly. 
The questiOll is: 

"That leave be granted to introduce the Indian Finance (No.2) Bill, 1940." 

The motion was adopted. . 

'!'he Honourable Sir .Teremy Bal8man: Sir, I introduce tbe :a,ill. 

FINANCE MEMBER'S STA'll'EMENTON THE FIN,ANCIAL 
' ( O n~  

~ ~  air ~ Batlaan ( n ~ ~m e  My firSt prQ-
posal 18 to Ul.l.PC:lSe a '25 per cst. surcharge :for ()eDtral purposes on all 
taxes on income including Super-tax. and COl'poratiPD ~ whleh for the 
CUlTent year, will o ~ out as ~n  n ~~e  of8 liB pt:l' cent. QIl 

lWCOOuut 9f the last four mo:r;tths of the ~  In the case. of incomes other 
thansalRties there will be Ii stJpplemen,tl1,ry assessment. increasing the ~ 
already assessed for 1940-41 b'y one-twelfth and in the case of incomes from 
which ta.x is. .deducted .tso\.lrQe, ,t.hat is salaries, iaAieresi on aeebritiea-and 
div.idend.s t.ha pr,eviouB ded\lCtion. will be treated a8 shoet by one-twelfth, 
80 that for the remaining,:4 lllonths of the year deductJions will be increased 
by. 25 per. cent. This surcharge is imposed na a e e ~  surcharge for 
Oentral purposes so that the entire pl'Qceeds will go to the Centre for the, 
financing of the war effort. I hllove already mentioned, that the provincial 
share of income-tax for last year has turned out: to be Rs, 2,81 1Rkhs as 
compared with the budget ~ t n t e for 1939-40 ,qf .lla., 1,78 la.kha and 
our revised estimate on the basis of the amended eme~ e  formula of 
Re. 2,38 la.khs. The Provinces will thus be e~e v n  nearly doub:e the 
amounts that fell to theft' sbareon account of each of the ''two preceding 
years and considerably more tq.an they could e~t ve ~ e te  to ge1l 
but for the war. 
I now come to my second taxation proposal; whieh is to increase the 

postol rates to a limited extent to brinlt in Rs. 1 ~ o e in a. full :veRr. ~ e 
initial rate for. n ~  .letters is to be raised from 1 anna to 1 anna S plea, 
for letters to Burma from 1 anna 6 pies to 2 annas, and for ett~  ~ ~ e 
countries from 2 anna. 6 pies to Sannas 6 pietl, :wbile that lor ~ pti'lkets 
is to be raised from .6 pies for the first ,2l tolas to 9 pies for the first 5 tolas. 
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AU ot.herpoetM ates including that of the post·eard, are ., remain un· 
ahanged. Tbesejncl'MSe8 are expected to bring in Rs. 88 lakha. The 
~t n  item. 8l'I& the levy 01. a surcharge of 1 anna on each ordinary a.nd 
2 annas on.aoh express inIa.nd telegram and a surcharge of 10 per cent. 
QD trunk telephone bills, which to8'ether are estimated to yield a futtiher 
Re. 17 lakhs. The actual increases will be brought about by notification 
after the pasamg of the Bttt whioh provides for the raising of the maximum 
l'8t.ea to enable this to be done. 
That, Sir, ·brings me to the end of my statement. It is a truism that 

in time of war Finance is the handmaiden of Defence, for no country can 
afford not to take the measures neoessary for its own survival. In relation 
to the needs of .the present situation, the sacrifices which I ~ to ask of 
the oommunity at this stage are not excessive. Clearly they are not the 
!ast that. we IIhall. ~e called upon. to ~ bear if Ia,dia is. ~ pJ.a.y:.a, wonhy part 
In secunng the -rietmy of CiVilisatIOn over the dark fOl'Ce& that would 
engulf it. 

RELINQUISHMENT OF SIMLA FOR SITTINGS OF THE LEGIS· 
LATIVE ASSEMBLY. 

De BODOUl'&ble Sir Kubammad zafraUaIl Khan (Leader of the 
House): Sir, e ~ you adjourn the House, I would ask petmission to 
seek y.oW' ruling on 8 question raised by the e n m~nt of Simla as 
the scene of the sittin.!!1l of this House. In a ruling delivered on the 25th 
Mamh, 1984, your predeoessor observed incidentally that unless otherwise 
specifica.lly directed hy the Assemhly, the meetings of Select Committees 
should be held within the precincts of the House. There are now no 
precincts of the House in Simla, but, for so long as Government continue 
to move to Simla, there will inevitably be occasions on which it will be 
desirable for a Select Committee to meet iIi Simla. If your predeeessor's 
l"Uling is strictly construed, it will be impoSsible for a 'Select Committee 
to meet in Simla unless the o e ~ in setting-up the Select Committee, 
specifically direct,ed it. to ~ in Simla. I sub'initfor your consideration 
thllt Simla should continue tlo be regftrded I1,S the normAl Bcene for meetings 
of Select, Commit,teps Rnd that express directiopshould he required only 
when it' ts :desired that a Select Committee Sh01lld meet elsewhere than in 
New Delhi arSimla. 

xk. SlrZir.udcUa Ahmad (United Provinces o t ~ Divisions: 
Muhammadan Rural): Sir, before you give your ~  you should give 
liS an opportunity.to discuss this· matter. Government gave us alearly to 
ullderatand that they 'Would be going up to Simla only for .8 short term 
and come down. in September. :Now they have been stayiDg there for 
six weeks longer. The amount of saving they said ... 

lit: Pl-esldeD.,t (The :HonoUrable Sir Abdur Rahini): 1'he Honourable 
Member need not go·into the s8ving. 

Dr. Sir Zlauddln Abmad: When' our houses in E!imla have. been ta.ken 
away from us, it is desirable that Government Members '-should come iiown 
here to hold these meetings. They should not have all the advantages of 
Simla and drag Honourable Members to Sim,la and gi'V'e ·00 ~nv en enoe of 
accommodation and of office to them and even refuse the sessIons to be 
held there. Therefore, this matter requires serious consideration, 
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Sir X1Ihammacl Yamin Khan (Agra v o ~ Muhammadan Rural): 
Sir, the remarks ,made by the previous speaker are very pertinont and 
Government should have given some explanation for the departure which 
they made from their laid-down policy. This House cannot sa.y anything 
unleBB we ,kllQw from what time to what time Government propose to 
remain in Simla. Of course there will be inconvenience if Gov6rnment 
Members do not find sufficient time to come down from Simla from May 
to August, and postpone meetings of the Select CommittJees to take place 
here just before the Sessioll' I think some kind of expla.nation is due from 
Government as to thf' course of action they are going to adopt in future. 
Let the matter be settled for the present year but for the future some 
kind of indication must 'De given before Gny decision can be taken on this 
motion. . 

JIr. KuJJammacl AzhIr All (Lucknc>w and Fyzabad Divisions: Muham-
madan Rural): There is one point more which I would like to put .  .  .  . 

Kr. Prelident (The Honourable Sir Abdur Rahim): Two Honourable 
11'... Members from his Party have already spoken. 

The Chair has had occasion too consider this ma.iter. There is no 
doubt that it is the pra.ctice in the British Parliament that meetings of the 
Select Committee or of coromittees analogous to Select Committees should 
be held ordinarily within the precincts of the House, unless otherwise 
desired by the House itself. It is really a ma.tter of consulting the 
convenience of the House and also how best the Select Committee under, 
particular circumstances can discharge its duties. For instance, suppose 
a member of the Select Committee is too ill to attend the House of 
Parliament, the Select Committee has been ordered by the House to hold 
its meeting in his place to enable him to participate in the deliberations; 
again where some inquiries may have to be ' made and witnesses 
summoned or examined in certain localities, under those circumstances 
the members of the House have specially authorised the holding of the 
meeting in those localities. The Chair thinks under the aircumstances 
there can be no doubt that ~e proper course for the Government would he, 
when a motion is moved for the constitution of a Select Committee, to 
ask the House at the same time if it is so desired. to authorise the meetings 
of that committee in Simla. If that is done, the Chair does not think 
there will ordinaril.v be very much difficulty in obtaining the authority of 
the House on the point. That is the ruling of the predecessor of the 
Chair. and that is in acqprda-nce with the parliamentary practice, and 
the Chair thinkB it is a course of action which would meet the convenience 
of ordinary members of the House as well as the members Of the Govern-
ment. The Chair, therefore, rules that whenever it is desired, under the 
present circumstances now that there is no Assembly House in Simla, 
that a meeting of any particular ~e e t Committee should be held there, 
to obtain beforehand the consent of the House to that eBect. 

Dr. SIr ZlauddfD Abmad: Then we will impose a condition that the 
office should be permitted to move up. 

Sir K1Ihnunacl Yamb1 lDIan: May I ask, Sir, what ha.s happened to 
the ConncilHou8e that was built t·here e ~ for the Assembly? With-
out the cons.ent of the House it (,Rnnot be given away to any other body. 
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It was in charge of you, Sir. Sanction was obtained fl'ODlthi. House to 
build that House in Simla for the purpose of holding meetings of the 
A.ssembly, and, therefore, it was property which was vested in the President 
&nd not in the Government C1f India, and it dannot be given· out without 
the consent of the President. 

111'. Prealdtmt(The Honourable Sir Abdur Rahim): What has happened 
to the Council House-the Chair is no.t quite sure whether it was called 
the Council House or the Assembly House-the Chair is not in a position 
to say; but according to the statement made by the Leader of the House it 
is no longer ordinarily available for the meeting of the Assembly. 

Sardar Sut Singh (West Punjab: Sikh): Was it done with your 
consent or not 1 

111'. PresIdent (The Honourable Sir Abdur Rahim): As regards the 
adjournment motion which the Chair said would be taken up at once as 
soon as the business on the agenda is tenninated, the Chair forgot to 
consult the House whether it will suit their conva-nience as ·to what hour 
they would like to meet to discuss that motion--i!.t 4 P.M., as usual, or at 
2-30 P.M. or shall. we begin at once 1 

Mr. M. S. AnIJ (Berar: Non-MuhammadaJ].): After the lunch interval. 
Mr. President (The Honourable Sir Abdur Rahim): Is that the general 

desire of the House, to take up the discussion at 2-801 
Honourable Kembers: Yes. 
The Assembly then adjourned for Lunch till Half Past Two of the 

Clock., 

The ASl!embly re-assembled after Lunch at Half Past Two of the Clock, 
).fr. President (The lIonQurable Sir Abdur Rahim) in the Chair. 

MOTION FOR ADJOURNMENT. 
DAOOA MAIL DISASTER. . . . . . . 

Dr. ,Po •• Banl11_ (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, I beg to move that the House do now adjoUl'n. The facts relating to 
this unfortunate accident on the Eastern Bengal Railway are these. On 
the 5th August, 1940, the Dacca Mail met with a. very serious accident at 
about 8 A.M., that is, at 8 0 'clock in the morning. While appro&Ching 
Jairampore station, about 80 miles from Calcutta, the engine and three 
bogies went down the bank and three more bogies were derailed. Thirty. 
four persons were killed outright and 59 injured persons were taken 00 the 
Calcutta Medical College hospital. Of these injured persons, several subse-
quently succumbed to their injuries . . 

Sir Abdul IIallm Ghuzuvi (DaCCl\ cum MymeDsingh: Muhammadan 
Rural): Not several. 

.Dr. P ••• BlIlerjea: Yes, several. 
Sir Abdul Kalim Ghumavt: How maD.Y? 
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Dr. P •••• ...,ea: r don 't ~e  the exact number; 1 think it was 
four, five 01' six. 

Sir Alaflul .BaI1Da Glulqavl: Not more titan three. 

Dr. P .... Banerjea: However, I say "several", you need not ooject 
to that. When the dead bodies were taken to the Sealilah Station the 
scene was indeseribabl,v pathetic. The relatives of the dead persons' \vho 
~me to ~ent  t e~ were in utmost distress, and when they found t ~t 
It was theIr own relatione who were dead or dying, you can easily m ~ 
what ~ the state of their mind. Sir, our hearts go out ill sympathy to 
the relatIves of the deceased persons in their dire distress. '. 

But mere sympathy will not do. What is wanted of us is to find out 
the oauae and apply a suitable remedy. It was mentioned in the papers & 
few days later that an inquiry had been made and the engineering autho-
rities of the Eastern Bengal Railway said that a rail had been removed, 
and this was the cause of the derailment. So, in their view, sabotage WIIJI 
the cause of the disaster. But, Sir, sabotage has been regarded as the 
cause of so many other disasters, and, subsequently, when independent 
inquiries were made, it w!Ls found that sabotage was not the real. cause. 
And why should there be "Bny sabotage? No reason has been assigned 
for this. I hold ill my hand two letters from very respectable gentlemen 
who were on this ill-fated train. One letter is from Mr. Pro full a Chandra 
Das Gupta, a pleader of Dacca. Another is from Mr. Priya Nath Ses, a. 
well-known public man of Eastern Bengal. Mr. Sen, although he is & 
public m&n, does not belong to the Congress Party, and 90 it may be 
said that bis testimony is not a ta.inted one 

.An Honourable Kember: Is that so? 

Dr. P ..... &JleJ'j_: So far as the Go'gemment are on e n~  whatevet: 
comes from congress source is supposed to be tainted .  .  .  . 

.Another lIonourable Kember: No, No. 
;  1 

Dr. P. N. Banerjea.: I am Ilpea.king Qf the official mind, and not of the 
public mind. The public, of course, give greater credence to anything that. 
comes from bhe Congt:esB Party than'>to anything 'tbQt comeR from other 
parties. However, let us not discuB'B that matter for the present. NOW', 
this gentleman, Mr. Gupta, says 

Ilr Abdul BaUm Gbu_vl: Let us first hear what Mr. Priya .NathSela 
Iilays: 

~ P. ~ Mr. Sen lays ..... . 
~ , .' ,  I \. .' 'i '  . 

air Abdul HaIDn Ghumavl: Where is the letter? Please read that. 

Dl. P, ••• Baa.,jea : If I were to read out. t.he whole letter you. will' get 
tired. I shall make it over to you later on. 

Sir Abdul Hallm Gbulnav1: I al'8o want to quote from. Hi, a.nd.a I 
. should like to know what he hal;! said to you, 
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Dr. P. B. B&DerJea: This gentleman says t t~ ~  m~  from 
Dacca and another steamer arrived at Goalando very late, so that the 
Daoca Mail was unable 60 start before one bout after the scheduled time, 
and 88 the line between Na.yanagaDj and Poradah il .ingle, 'there was ,not 
much "Uloe,to madte up the loss of time. The loss of time was actually 
made,up within a clistance of 91 miles·fromPoradah and Jairampur, and. 
therefore, he saya that the driver drove hit engine at a very higb Il>.eed . 

Sir Abdul Kalim GJJ,UlJl&vt: But what was tlle distance andwh&t 'Was 
the speed? 

Dr. P. B. BloD8rJea: He says the distance was between 20 and 
miJ.es . 

21 " 
~ 

.AD Bn.ourable ...... : What is the speed limit? 

Dr. P. B. Banerjea: The ordinary speed limit is 35 miles, but it is pro-
bable that the engine was driven a.t a speed 'of 65 miles:in ~e  to mak;El 
up the· loss of time. That iii his vel'Blon. He further says thl!-t there WB.B 
BO much jolting in that .irainthat people could not sleep. Besides, the-
ground at this particular place was soft with the result th"t the engine 
went off the rails. 

This, version is corroborated by Mr. pas G,upto.,. who is .a pleader of 
Dacca, and who was also a ~ en e  on the ill-fated train .  . 

An BOI1OI11'abl. _.lIiber: Not a congressman, I suppose? 

Dr. P. H. Banerjea: No, he it;! not a congressman. 

He says that this train arrived pun,ctually near. ,Tairarnpur,Jitatioll 
although it had started one hour· later,' and that accounted for the high 
speed at whioh t.he .engine was driven. ' 

These' two independent witnesses further Bay that no proper enqwry. 
was matie. An official enquiry, it is true, wus mnde. but these paijsengers 
were not asked to give their evidence. Mr.P. N. Sen. gave his.evidence 
before the Superintendent of Police, blit when the enquir.Y actuaU,Y took 
place he was not asked to attend. The opinion of the g'eneral public is 
that this enquiry which wail made was a white-washing enquiry; it Was 
not a true enq uiry . ' 

Sir. what waS e t~e cause? ,This.is one ve on t ~t the engine 
was driven at a very high ~ ee  and, .tothat'i.s &d.ded the ~ e that p.t that 
pal'tiicular place the ground was $oft and the rail-road gave way. There 
may 'be some other causes also. Perhaps, the line. was not in 8 PfOper 
state of repair. W e ~ t also consider whether the physiooJ. and. mental 
cOt;ldition of. t~e driver was what it ol¥Jht to hq,ve been. This was ODe af 
the ;matters. o e~  :whicp;Imentioned in connection with another 
disl'l.ster whiah tOok place last year on the East Indian Railway, and .excep-
tion was takeJ} to my remarks. On tha.t occasion I did not suggest that 
the driver was. drunk. What I suggested WIloB that it migb' be O ~ of the 
possible causes Qf the disaster. .There is no harm in ~ n  a. ~ e  
en!i\liry. There is no harm ,in making an enqwry into an the POBBlble 
causes. 
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. [Dr. P. N. Banerjea.] 

Then, Sir, there is another matter which should be suffioiently consi-
dered. W8.8 adequate relief given to the pa8l8ngel'8? My information 
is that the relief train came nearly five hours later, and in the meantime 
.everal persons died. Further, no anti-tetanus injections were given ~n  
it is held by some that if sllch injections had been given a few more hves 
eould have been uvea. 

JIr. Preatd8llt (The Honourable Sir Abdur Rahim): The Honourable 
Member has two minutes more. 

\ 

~ Dr. P. :N. Bansrjea: Before I conclude, I should like to urge that what 
is needed at the present moment is to find out the real causes, and the 
1'8al causes can only be found out by referring the matter to an ~ en ent 
and impartial' tribunal. 

. As for compensation, we have in S'ir Andrew Clow a very sympathetic 
Member and I hope he will realise the distress in which the families of 
the bereaved  persons have been placed and that adequate compensation 
will be granted to these persons. 

Railway disasters have now become things of ordinary occurrence. 
During the last four or five years, no less than fifteen disasters of a very 
serious character have taken place. The time has now come when the 
question should be taken seriously in hand and every step taken in order 
to prevent a recurrence of such disasters in future. 

lI'r. Prestdent (The Honourable Sir Abdur Rahim): Motion moved: 

•• That the Allembly do DOW adjourn ... 

Sir Abdul lI.&Um Ghusll&vi: Mr. President, I am glad that my Honour-
able friend gave me an opportunity to speak on this motion which he has 
moved. 

1Ir .•. S. A.Iley (Berar: Non-Muhammadan): Why? You have a right 
to speak., 

Sir Abdul Ba11m Gh11.lll&vl: He has given me this opportunity, because, 
if he had not had moved this motion, I o ~ not have spoken, I could not 
get an opportunity to speak on this .subject.-That is the thing. I am 
an elected Member from Dacca cum Mymensingh constituency, and as, 
800n 8.8 this disaster took place, the first step that I. took to find out tha 
lacts was to put in an advertisement in all the vernacular newspapers 
calling for evidence from whosoever had any evidence, and asking them 
to see me with their evidence so that I might know the facts. To that 
advertisement, I received half a dozen answers ... (An Honourable 
Member: "only?") .. yes, only. I was then up in Simla. I went back 
to Calcutta and made first hand enquiries about this disaster. My Honour-
'Bble friend will admit that the Honourable the Communications Member 
of the Bengal' Government referred to this disaster in the Bengal Legisla-
tive Assembly, and he spoke in most eloquent terms of the way in which 
the General Manager of the Eastern Bengal Railway, treated the wounded 
and, the dead, and their relation •. 
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PaDdtt Lakshmi Kanta Kaltra (Presidency DiVision: Non-Muhammadan 
Rural): And their sympathisers also? 

Sir A.bdul BaUm Ghuaavt: No use interrupting me, because my friend 
does not know the facts which I know, The HODoll1'&ble the Communi-
cations Member said on the floor of the Bengal Legislative Assembly tha.t 
he was personally satisfied that the cause was that of a sabotage and 
nothing else. . 

P&Ddlt LaklhmtltaDta Jlaltra: He never said that. 

Sir Abdul Ballm Ghuznavt: He has said that in the Legislative 
Assembly. 

Dr. P. X. Banerjea: One person's testiplODy is n~ sufticient. 

Sir A.bdul Ballm G ~vt  Immediately after, half a dozen llccidents 
at least have happened in Bengal, and I have been *t the stations, but 
never did I hear of the amount of trouble that the Railwav' Administration 
took on the occasion 01 this accident to give relief to the' people suffering 
from wounds. The first thing that the Administration did was, they gave 
free orders for all kinds of drinks and eat,ables to the wounded persons 
and those who were attending on them Qn the spot. Train ufter train 
went with food llnd medicine and appliam'es and doctors. I am awfully 
o ~  that my Honourable friend referred to the relief train arriving there 
too late. 

Dr. P. X. Banlrjea: Did it not arrive nearly five hours n.fter the 
accident? 

Sir Abdul Ballm Ghumavt: My Honourable friend is not. correct, 'and 
I am not going to give details 8S to why that is not correct, beca.use my 
time is very short. 

Dr .•• X. B&Derjea: All right. Go on. 

Sir Abdul Balim Ghuznavt: The fnet of the nlatter is that every person, 
every public man. every newspaper in Cal(\utta admired the way in which 
the Administration carried out the difficult duties of giving relief to the 
wounded and their relations. Mv Honourable friend referred' to anti-
tetanic injections. I am ama.zed 'at his CI?I6&Sal o n e ~  Not only had 
special 'arrnngemellts been made in the hospitals 'which had never been 
made before ~ any rail\\'ay, but additional expenditure has been incurred 
by the Eastern Bengal Railway in giving relief. Further, free passage 
was given to the friends and e t o~  of the wounded and fNe food was 
given to those who came to look after the comforts of the wounded, Rnd 
still mv friend says thlit the Rnilwa.v Administration did not do ,the duty 
which ~ e  owe to the wounded. Then, special nurses were engaged. I 
could go on like that, but I would now come to the mcts. About the 
accident. '1'he Honourable Member has forgotten them.Pubhc memory 
ill very short. The Members of the Legislative Assembly who' tra.velled 
bv t ~t train, including Mr. P. N. Sen. who made a stntement to the 
General Manager, said that. it· was a case of sabota!;(e and no.thing else. 
It. had appeared in the Amrita Ba,tJ.1' Patrika,the StaT of India and also 
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Mr. Sen's letter. If my friend had taken the trouble to read that letter, 
he would have seen tbat it was 8. ease of sabitJlla8e.' . 

JIr. CJhlllaDi *'it .abnl (East Punjab: Muhammadan): Mr. P. N. 
Sen said thail t  . 

Sir Abdul JI&llm GhUZD&vt: He told me that it was a case or sabotage. 
He is a colleague of mine in the Central Jute Committee. That is the 
reason why my friend would not read his letter. He o~  only give an, 
extract here and there. , 

Dr. P. If. Banerjea: I will give the whole thing to you. 

Sir Abdul Ballm G ~  You may give it to me, but you never 
mentioned what the contents of the letter were. 

Dr. P. B. Bultrjea: I read out portions. 

Sir Abdul Balim QhUlDltv1: There is a notorious gang. 

n~t x.1rBbml KaDta Jlaitra: Captained by whom? 

Sir Abdul Bal1m Ghumavl: That gang is responsible for that disaster, 
the later disaster. It has been proved ... 

Pandit Lakahmi Kanta lIaltra: Where? 

Sir Abdul BaUm Gh1llDavl: .  .  .  . by the different Railways, and 
my friend will soon hear that that gang will be arrested for committing 
what they have done in the Eastern Bengal Railway. Why they did it, is 
the question. That gang is not a terrorist movement. 

JIr. II. Ghla81lddin (Punjab: Landholders): Non-violent? 

Sir Abdul JIallm Ghumavt (addressing Mr. M. Gbiasoodin): Theohjl'l't 
is to steal people's goods and money. 

Mr. Prelideu (The Honourable Sir Abdur Rahim): The Bonourabl", 
Member should address the Chair. 

Sir AbdDl JbUm Qhumavt: I have found out that the object of tha.t 
gang is to make money by taking away the jewellery from the la.dies who 
travel, when they are dead and also ~ot the train. That has been 
proved. 

Dr. P ••. Banerjea: At Majdia also? 

Sir Abdul :BlUm Qhumavt: That was a clear ease whue the drivel' 
did not mind the signal, but here it is a cleu case that it is not~n  but 
sabotage. Nevertheless, the position that the Railway Board findS itself 
in is that, in the case of aabotage, no compensation is paid, and it is .. 
great pity that in the case of sabotage DO compeuaation is given. After 
~  it is a railway accident, whatever may be the cause, and there should. 
be oompenSation in every case. If the Honourable Member announces 
that, even in case of. labotage they shall be giVeD compenutian. you will 
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find that in nine oases out of ten people declare that it is sabotage and 
nothing else. Because there is no compensation, people do not want to 
.y that it is a. oase of II&botage. . 

Then, my Honourable friend said that the train was running very fast, 
at a higher speed, because the two Dacca steamers arrived an hour and a 
half late. I find that it is not the case. I have read the diary kept by 
th4 guard and the station masters in regard to thafl particular train. It 
showed no faster speed than was allowed by the timing. Is my Honour-
able friend prepared to say that the timing w.as changed right up from 
Goalundo up to· that spot·· where the sabotage had taken place? 

Dr. P. If. B&nerJea: Did that train start at the scheduled time? 

Sir A.bdul IIal1m GhUlnavi: The time of arriving at that point shows 
that the ~ n did not run at' more' than the speed allowed. That is the 
point. . 

Dr. P. If. Bmerlea: If the train started one hour later? 

Sir Abdlll JIa1iIa ~ Then it will arrive one hour later. The 
point is whether the time had been recovered. I say that it is not so. 
The driving shows that it did not recover the speed that you say was lost 
at the start'. Tbey had made no attempt to run faster in order to recover 
the loss of timing owing to the late arrival of the steamers. That is what 
I read from the diaries. Records are kept from the start up to the time 
of reaching the destination. They have been shown to me. I was enti-
1i1ed to see them as a member of the Standing Finance Committee. 

Mr. )[. S. hey: You have seen what the l!eoords are? 

B1r Abdul Ealim G v ~ Yes. 

Sardar Sant Singh: May I a.sk one question of the Honourable Mem-
ber? Is he ptepared to say that the time taken between the two inter-
mediate s*tl.tions, the statiOB of departure and the station of arrival, was 
the saIDe as is taken usually under the ordinary normal speed or had been 
less or more. 

Sir Abdul JlaHm Clhumav1: I have not beell able to follow you. 

Sa.rcIar S&D& Siqh: Suppose the train starts from station A and goes 
tp atation B. Did the train taJte the same time which it ordinarily takes 
if the speed is normal, or was it less or more? 

Blr Abdul Ballm ClbUlllav1: It must JJave been the same. My friend 
h$s made one mistake beca1iae of his ignorance. 'fhe allegation was that 
WI!! train was driven at a faster rate between Jairampur Bnd ~o  or 
one station sbove t t ~  I forget. T"e allegation W8S that the dis-
tartce cGvered· was only five m.iles, aD.d· s?me of. the e~ e  ~  ~ t 
at that particular time the t ~ walll ]ilrlqn.gtembly, tJiat ~  at the tIme 
when those five miles were bemg eo\l'ered, but· the records clearly show 
ij}at tJt-traia was not running fute!.' thn ~ o  from Poradabibut 
hom one station above Jairampar, where the accident took place. The 
records are there. Not only tbat. there is· further· evidenea .  .  • 
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Mr. JI. S. ADey: How did it reach Jairampur in time? 
'. 

Sir Abdul lI:alim Ghumavl: It did not reach in time. The time &s 
to when it left the station above Jairampur j.s recorded. 

, 

Sardar SatB1Dgh: What is the time? 

Sir Abdul HaUm Ghuzuvl: I cannut say from memory. It was BOme 
time in. the early morning, of course. 

Then, at the time of the accident, the inquiry showl! that the train 
3 wus not running fast. But I am coming to further facts 
P.II. which clearly prove that it was a case of sabotage, and I 

appeal to the Honourable Member for Communications that he must 
consider the question of paying compensation, because it is not a case of 
colossal deaths, and the Government of India would not lose much. They 
ought to consider this ~ to who is responsible for the sabotage as it is 
the Government of India which runs the trains, beoause, there is no poli-
cing on the way, and then why does he not provide the police 

The BoDo1l1'&ble ~ .Andrew 0101' (Member for Railways and Com-
munications): The police are not under me. 

Sir Abdul JIa1fm Ghuzuvl: Why do you not provide the police? You 
will find that accidents are going on every month, it is a daily occurrence, 
and that should be taken into account when you present your Budget. 
Provide your own police to police the lines so that there may not be 
sabotage; and then, if you do not provide that, then provide this: even 
in the case of· sabotage, you must give compensation,-6nd they are enti-
tled to compensation in tbe case of sabotage also . ._ 

JIr. Prelident (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. 

Sir Abul .&lim Ghumavt: Very well, Sir. In the circumstances which 
I have stated, I hope my Honourable . friend will ask tbe leave of the 
House to withdraw this motion. ' 

Dr. Sir ztauddln Ahmacl (United Provinces Southern Divisions: Mu-
hammadan Rural): Sir, my friend, ·Sir Ahdul HnliIq Qhu.navi,Ulst year 
ment.ioned the very important motto that "travel by. A. t. R. and see 
the world, and travel b;V the E. 1. R. and see the next!" Today he hilS 
come forward with the opposite proposition, and, instead of attacking the 
Railways, he is no'l\' defending them. The points which my Honourable 
friend, Dr. Ranerjea, raised, :;.re important nnd should be answered. The 
first point that wns made was that the train. was running at atremepdous 
speed. I think it would be well if we could answer this question ver:v 
simply, and I hope the Honourable Member for Communications will 
explain this poi!l.t which can easily be e ~  he must have got possession 
of the time when the train left t ~ lllst station and the time when the 
train arrived at this station and the distance .between the· two, and then 
8ll-ybody can calculate the speed easily . 

The Honourable Sir .Andrew 010w: Sir, to sav(l the tJme of the Honse I 
may say that. the .tra.in travelled o t ~  and a quarter miles sinee it 
left :the laRt, staMon and covered that distance in: eight. minutes. . 
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Dr. Sir ZiauddiD Ahmad: So this thing can be decided ver.Y easily oy 
the facts and there is no question of Imy argument about this purticular 
point. Now, the second thing is whether the euglDe driver was drunk. 
This is 11 point which oan be inquired into· by the people who ore on the 
:spot and it is very difficult for ut! to express our opinion on this question. 
Now, the third thing is whether it was a question of sabotage or it was .. 
question of some kind of mistake on the part of the railwa.y sel",'ants. 
'That is 1\ point which really ulso we cannot answer on the tioor of the 
House. Dr. Banerjea's point was that these points ought to have been 
'inquired into by some independent and impartial committee of inquiry, 
and we have alwnys insisted that there ought to be 0 kind of judicial inquiry 
"in all cases of accidents and should not depend entirely on the opinions 
of RailwHY Inspectorfl. Of course, 11 judiciul inquiry mlly not be. an 
inquiry b,v means of a judge but it should be an inquiry by a coinmittee 
presided over by n gentlernlln of the rank of a High Court J ~e or a 
District and Sessions Judge. . 

We have always pressed this particular point on the floor of the House 
that whenever there is nny ~ ent of a very great importance ill which 
there is a loss of life, then immediately there ought to be an ,impartial 
inquiry condv.eted by the Government. Now, we expected on this occu-
sion as well as Ofl the occusion of the accident on the Bombay,. BU1·od:J. 
nnd Central India Hailwllv thut. there would be an immediate Gove1'llment 
-communique on thi!' t~  point, but probably I missed the patticulllr 
copy of the statement, and I saw no such communique. I hope my Hon-
ourable friend in the reply to this quest.ion. will mention the dates of the 
.accidents lind the dates of the communique,,' issued by the Huilwa,v BOlircl 
-or b" the Government of India. Now, a:l that m" friend wanted was that 
this' particular thing on which we are raising questions ought to be inquired 
into and some Buthoritative opinion given to the public. Now, I hope the 
Government will appreciate the point of view which we have in our mind. 
We want that the railways should command the confidence of the travel-
ling public and it is essentinl that the public carrier should command the 
-confidence of the travelling puhlic and thi!' confidence can only be restored 
if a COilrt of inquiry is held and the persons \\'ho are really guilty ure 
properly punishcd,-nnd this is all we want: and therefore, the demund 
on this side is for the benefit of the Hailwavs themselves,-thot is, nIl 
lrinds of doubts' about negligence and irregularity should be removed nnd 
'should be propetly explained by the Government. Now, a further ques-
tion was also raised about the frequency of these accidents, I hnve got 
bp.fore mo the last report of the Railway. Board, and I find that in the 
Vfmr 1938-89 there were no less than 18,811 accidents in 0. whole ycur, 
some of them !'maUer, some of them weater, and the totHI 10B8. of life 
during the same period was 3,474, and the number of injured was 15,809. 

The Kouour&ble Sir Andrew 010.: These are not all accidents to rUll-
ning trains. 

Dr. Sir Ziauddln Ahmad: These are accidents of all Idnds; it 
may be running over b'y cattle, it mlly be broken rails, it 
may be flooding of the permanent-way, so there ,are twenty-
four differellt items under which they Bre classified, and I only gltve thA 
total. This total appears to be very P;1'eat. but if you l'onsider t e ~ent
age, then· it is small considering the amount of trlWelling inliolved, Rut 
in spi.tfl of all that, I think it is very desirable that there should be as 

lJ 
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few accidents on Railways as Inay be possible and I think greater care· 
should be taken by the Railway Board and the Government 80 that the 
confidence of the public should be maintained; and in any big accident. 
where there is a loss of life, the matter should be inquired into and 
thoroughly thrashed. out and an authoritative opinion should be given tCI 
the public about the causes of the accident and the action they have taken 
t.o punish the persons whose neglect of duty resulted in this accident. Sir. 
t.hese Ql'e all the things which the public want the Government to inquir& 
into and I think it is in the .interests of the ~  t~em~ ~e  that they 
should command the confidence of the travelling pubbc. With these few 
words I resume my seat. 

Mr .•• S. Alley: Sir, the point which a motion like this is intended to-
raise is this,-whether there is a reasonable case for the inquiry demande(L 
in the motion or not. Now, my Honourable friend,. Sir Abdul HaHm 
Ghuznavi, has given us 8 very valiant defence of the Railway Adminis· 
tration in regard to what has been done by the Railway after the acci-
dent. He also thinks that the inquiry has completely and satisfactorily 
established that it was a case of sabotage. How he is· satisfied we do not 
know,. but he says that somebody else is t ~e  somebody else has made 
the statement in the Assemblv somewhere that it was a case of 
sabotage, and on that testimoiIy of some third man my friend, 
Sir Abdul Ralim Ghuznavi, seems to have been completely satisfied. He-
also gave us a very graphic description of the promptness with which 
arrangements for the relief of the people were made by the Railw'lY 
Administration after the accident. But one thing is quite clear, "i •. , 
that there are two versions about. this matter which are presented to this. 
House. One is the version which is given by my Honourable friend, Dr. 
Bauerjea. He has, on the telltimony of a very respectable gentleman 
whose letter he holds in his hand, shows that between certain stations 
certain passengers were feeling that the train wns running at a very U11-
UllIlolly high speed. :r'here was another point made out-and this was 
not met by anything which has been said by my Honourable friend, Sir 
Abdul HaHm Ghuznavi, and I have not been able to follow him,-and that 
puint is this, that the train actually started late by an hour from the 
original station. T only want to know whether the hour at which the acci-
dent took place at a certain place near the J airampur station is the ordi-
nnry hour of its arrival there or was it an hour late? 

The Honourable Sir Andi-ew mow: Thp. train left the preceding statioD 
up to time. 

IIr. II. S. Aney: My point was this and I should like to explain it in 
order that I may be perie(·tly understood. I do not know whether it is a fact 
or not but I take the fact as it has come out from the letter whi<·h mv 
Honoura.ble friend has read out, namely, t,hat the steamer came late by. an 
hour and I take it that the train left the origitilrt stationnD. hOur lntor 
~ n it should o n~  have dOllE\. If it started late by an hOllr, then 
It IS expected that It should reach the other stations an· hour late if 'it 
goes by the normal speed. So, the real point is, ",hat was the t.ime 
when the train was ordinarily due at Jairampur station nnd whether the 
accident took place about the flame time 'or aohour later? That 'is one of 
the ofiteria which the Railway Administration· should bear in mind in· 
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deciding the question of the spt-ed at which the train was running. On 
that point, somehow or other Sir Abdul Halim Ghuznavi has not beell 
able to satisfy me or any Member on this side. He said that there is II 
record maintained in the diariEls. The record may be there but the point 
is this that the hour at which the accident took place is known to every-
body. The point is whether that is the usual hour at which the tram 
comes there. If it is the usual hour, then it meanll that the train had 
been running at a higher speed prior to that station, otherwise it could 
not have arrived there at that time. If it is really an hour later than that, 
then the question is ordinarily eliminated out of the consideration. That 
is the point on which up to this time DO satisfactory explanation haa· been 
offered. 

Now, it is perfectly true that the explanation with regard to sabotage 
iii generally regarded by the public outside with great suspicion. Thtt 
main reason for this suspicion is, as my Honourable friend, Sir Abdul Halint 
Ghuznavi, has himself explained, that that is the only way. by which the 
Railway can escape paying compensation to the injured persons. If the 
explanation comes from the Railway Administration that it was a case of. 
sabotage, it is ~n e e  to becoming from an interested quarter, which 
wants to be relieved of the liability which they have to pay on ~ nt 

of the injuries sustained by the passengers in the train. Therefore, that 
explanation is always and very n t ~ regar-ded with a great deal of 
suspicion by'the people. The only wily to remove that suspicion and to give 
a convincing explanation to the public is to hold an inquiry by or entrust: 
the inquiry to some independent tribunal which commands the confidence-
of the publit:. In this case who made the inquiries? I do no1V-know. 
We hnve not yet got the statement of the Honourable Member in· tlharge .. 
I do not know who has made the inquiries and what the Government 
think about them. Rut if the inquiries have been made simply  by the 
Railway Administration or somebody representative of the RaHway Admi·· 
nistrntion and no judicial officer or some independent Tribunal was there 
to go into these details, then the conclusion will always be regarded with B 
good deal of suspicion b;v the publio. 

As my Honourable friend, Dr. Sir Ziauddin Ahmad, has stated, rail-
ways are a matter of public. concern. They.are the public carriers and 
their running should he of such a nature a8 to command universal con-
fidence of the public. On the basis of the facts that have been put before· 
us I maintain that there is 11 prima facie caRe fnr ·an inquiry. But I would 
like to suspend my judgment till I hear the. Honourable Member in charge. 
For the time being, I am inclined to hold that a good case has been made-
out by my friend, Dr. Banerjea, in support of the adjournment motion. 

Pandlt LaIaIbml KaDta Xattra: Mr. President, Sir, as one who was 
perhaps the earliest to bring this matter to the notice of this House, I think 
lowe it to myself and to my I'onstituenc:v to plaoo certain faots that nrise 
out of this Adjournment Motion. My Adjournment Motion was based on 
the failure of Government to institute a; judicial inquiry or an inquiry by 
anitnpsrtial t ~  into thiR Dacoa Mail disaster .. But liS n;ty. Honour. 

~ friend, Sir'Andl'6w Glow, was more disposed to accept the phrastJology 
of my Honourable ~n  DI'. BAnerjee., I had to withdraw mine. The 
detsna of this disaster have been given by the previouR speakers and I do 
not want to repeat them but I will place certain, Acts which emerge out of 

R" ] 
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this disaster and whioh have not been brought to the notioe of this Rouse. 
It may not be known to many Members of this House that on the Eastern 
Bengal Railway as many as five disasters had taken place during the course 
of the last few years. 

The BODOIllabl. Sir Andrew Olow: How many? 

PaadU Lakabml Kanta II.Ura: I thibk there were three disasters on the 
Dacca Mail and altogether there were five disasters on that ·line. 

, " 

n. BCIIloarabie Sir .AIldteW mow: In ho,,' many years? 
Pandit LaJalbmt Kanta lIaitra: In about 12 years' time, or, sa1, in the 

course of the last decade and a half. Anyway, this disaster and the one 
which preceded it about 15 months ago happened in my own constituency, 
about 40 miles from the headquarters in which I live, and', naturally, I am 
interested in it. I am interested to know why these accidents have a kD&Ok 
of taking place in this particular locality? If they are to be attributed to 
sabotage, why is this partioular locality nnd t.his particular train seleoted 
for this sabotage and who are the persons involved in it? . These 8re the 
questiPns that would naturally arise in the mind of any sensible man. The 
fact is that the Railway track beiween Poradah Junction and Ranaghat 
J unction on the main line of the Eastern Bengal Railway, a distance of 
ahout 60 miles, has been the scene of these disasters. My learned friend, 
Dr. Banerjea, suggested, and, for ought I know, it is a fact, that the track 
on this side is not strong enough to hear the strain of the heavy pressure 
of thlf·buge locomotives which were introduced on that particular section. 
about 15 years back. The point that suggests itself to the mind of a 
1aynuln iq this: if it is due to t (~ misdeeds of, saboteurs or mischief mongers 
where are they? Why have they not;. been traced out so far? [n the 
absence of a satisfactory reply we are left to make our own guesses a.nd to 
form our own judgment. 

My Honourable friend, Dr. Bsnerjea, read a letter frof!1 a very esteemable 
friend of his, Mr. P. N. Sen. It was his personal letter and I am n()t going 
into it. But T will place before the House some extracts from letters which 
have been printed in the newspapers. . One letter is from one Khan Bahadur 
Anlad Hossain, M.L.A. of Manickgunge, who was trave1lin7 in the ill-fated 
train and narrating his experiences of the disaster he said: • After the train 
had left Chuadanga, it began to run at top-speed. There was considerable 
jerking, so much so that I had to sit up. One man who wag sleeping on 
the hunk n~ about to fall owing to jerking when other passengers securC'd 
him. " That, is the Rtatement of one gentlemRn which appeared in' the 
Press. 

Now, let \tR turn to another. This W8S the statemetltnf' one 
Mr. ChintahRran-Roy, an AdvocRte of the High Court residing in Kalighat, 
CRlcllt·tll. He told R repreRent,Rtive of the Amrita Blua,'; Patt'ika that he 
with I'fl'. R. }\If. RP.T1 rtllptA. Plpl1(1er ,mil Chairman of GonlpRl'fI Mtrnicillnlit:v 
of ASRam, had been travelling 'in the samp trnin in 81'1. 'Tnter ('IIlRA pomtlart-
ment of the DRcca Mail on the 5th instant when the t ~ t  took 'plAC'f\. 
At sMut 2 A.M. feeling Bomethinl'!; unustlRl, he woke u.,.. 'fl.T1d it 81lpeRl'Eld to 
him t.hat. thp tra,in W88 running ot n very bir:rh n~ fmt{ (leemf'd t,!,) be 
bul/rinp-at times. He and hi", ff'l1ow t ve e ~ ff'lt n ~  811d.-MulA t\ot 
~ to ~ e ~  Mark his ~ tetnent  
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HAre is :vet another statement from Mr. Surendro. Mohan Sen (}upta, 
Chairman, Municipal Board, 0081})ar8 and he said that he and other 
passengers of his compartment woke up at about, 2·30 A.M. by the tossing 
of the train which seemed to have been running at Ii very high speed. 

These are the views given to the ~e  by people who travelled by the 
same ill·fated train and ~  in the Amrita Bazar Patrika of the 6th 
August. In the face of these statements by highly respectable and 
responsible persons would it lie in the mouth of any supporters of the 
Government, like my Honourable friend, Sir Abdul Halim G ~n v  who 
I find is not in his seat and who has not had the courtesy to remain and 
listen to what I was going to say, to say that the accident is due only to 
sabotage and to nothing else? Would it be easy for any o~ n  sensible 
man to believe that there was no other eause behind tpe disaster but th"t 
of sabotage by some unknown persons? Let it he remembered that the 
danger zone on the Eastem Bengal Railway is the portion of line-between 
Poradah and Ranaghat junctions. Several accidents had taken place there . 
. Strangely enough, before this accident took place, another train-the North 
Bengal Expre8a,-passed over this scene of occurrence a few minute. before 
and nothing happened to that train. There was only a very short interval 
between the pRssing' of theRe two trains-the Dacca Mail and the North 
Bengal Express. Sir ,,*e are told at a subHequent enquiry which was eon· 
ducted by the Govemment ageric, that tl'he railway track of about -42 feet 
long had been removed. I want the House to hMr in mind that 4:2 feet of 
railway track was missing. Who removed it? For aught we know, there 
was no strike on the Eastern Bengal Railway, there ·was no discontent 
,.J;nOU,g the railway labour force at the time. No report is there about these 
things. Moreover, for ordinary laymen, .for ordinary mischief Dlsken. it is 
extremely difficult to remove rails within such a short time, as it requires 
a lot of time. technical knowledge 8I\d. skjll, let alone the appropriate tools 
and appliancelJ. If p,.ople with such technical kriowledge and skill were 
lurking about the spot, the policesltould have heen able to traee them. 
After the acoident took place, where' did they disappear? I was indeed 
shor-ked when I heard the news of this accident in my constituency and I 
was myself proceedi&g to the scene of. occurrence when reporta came to 
me that the District Magistrate of Nadia and the Superintendent of Police, 
~  taken the earliest opportmity to run to the spot . 

• aulana Z&!N' All Dan (East Central Punjab: Muhammadan): May I 
just seek some information? The Honourable Member said that 42 feet 
of n ~  truck WitS removed Rnd hefore this diRRster actually took place. 
another train actually passed on this track without any accident and within 
the interval of a few minutes, 42 feet of rails were removed? 

Pandlt Laklhml Kanta ][&Iva! That is the· story. Immediately before 
this mail, the North Bpngal Express passed on this track without any 
accident. Where were the miscreants lurking then? 

As I was ssying, the District Magistrate and the Superin..tendent of 
Police of Nadia rushed to the scene of occnrrence. Curiously enough at the 
Ranaghnt junctiol1-station, these two gentlemen were held up. They could 
not get any railway conveyance by which they could proceed to the scene 
of the disaster. But the railway Iluthorities had already gone there. After 
some difficulty the District Magistrate and the Superintendent of Police 
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managed to reach the spot. 'The' newspapers say that a joint enquiry with 
the District Magistrate and the Superintendent of Police on the one hand 
and the Senior Government Inspector of Railways on the other was started. 
Now, Sir, the public was not taken into confidence, people were not 
allowed to give evidence in this enquiry. It was held in a manner not 
calculated to inspire confidence in the minds of the public or to allay their 
suspicions. Rather some interested witnesses travelling in the train were 
examined and their version was taken as the only truth in the matter. 
What I am suggesting to this House is this. If after major disasters of this 
kind which take a heavy toll of human lives and limbs almost every year. 
the Government do not think it necessary to institute impartial enquiries 
by which confidence and faith could be restored in public mind, is that not 
the saddest commentary on the railway administration in this country? 

This morning we heard a statement from the Honourable Sir Jeremy 
Raisman depicting in glowing terms the returns from railways during the 
past few months. What are the Government doing to safeguard human 
lives travelling on these railways? There is absolutely no security in these 
days for the travelling public. If it is a C8se of accident pure and simple, 
nobody will blame the Government for it. We must all submit to acci-
dents :in li1e. But; to say immediately after an accident that it has been 
due to sabotage is something which c'lloIinot be swallowed 80 easily by people 
however gullible they might be. 
In this connection, I should like to draw the attention of the House to 

an editorial which appeared in' the t t~ n n immediately after the disaster. 
We very often do not see eye to eye with the Btat6tnn.an, but on occaSions 
the Editor talks a 'good deal of sense.' Hete iii an mraet'from the editorial 
of the 8t4tesman which appeared in the Calcutta e ~t on of '1th August: 
"The auert.ion that a raU bad been removed is so common. ,emerge!! so lromptl1 

and t ~~  in ~n  after an &ClCidimt on a railway tllat caution waul ngtlt 
the deslrabiltty of waitIng for authenticated neWi. .  .  .  .  . The removal of a riilI i. 
not an' eaaymatter for the ignorant. It, requil'8ll some .ill. and practice .. well .. 
the appropriate implements. II 

I think,Sir, this part of the House at least would endorse every word 
of this editorial, this brilliant editorial of the State8man. Now, Sir, an 
enquiry was ,.held. By whom'1 In this Gove nmen~m n e  Railway 
enquiry was held by the Senior ~ovemment Inspector of Rllrilways .. ,This 
is not a Company-managed Railway where the Govertunent Inspector 
holds ,the enquiry. I want the House to realise the position. 

III. Prelllclent (The Honourable Sir Abdur Rahim): The Honourable 
Member has two minutes more. 

lIaDtit LUMmi Kanta KaUra: You will please allow me a little more 
time in view of the interruptions. 

III. Prelldent (The Honourable Sir Abdul' Rahim): No. 

lIandlt Lalrlhmt Egta Kaltra: So, Sir, this enquiry was held. But it 
is widely reported that there have been two distinct reports. The District 
Magistrate could not perhaps agree with the Government agency, I mean 
the Senior Government Inspector, in his findings. He made another report. 
I would now request the Honourable the Railway Member to call for these 
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two reports-the report submitted by the District Magistrate of Nadia on 
this matter to the Government of Bengal, as well as the report submitted 
by the Senior Government Inspector of ltuilways to him-and place 
them before the House so that we may form our own judgment and decide 
who is right and who is wrong, on the facts recorded therein. 

After all a clear and distinct procedure must be laid down for such 
-enquiries in future. At such enquiries facilities should be given for cross 
.examination of witnesses by experienced lawyers because however 
'brilliant a man may be holding such an enquiry and in the present case 
at least the District Magistrate of Nadia was an exceptionally brilliant man 
belonging to the Indian Civil Serviee, with all his brilliance, it is difficult 
'for him to tackle technical questions, and Government should allow the 
,assistance of experienced lawyel'll to sift evidence. . 

JIr, PrtIldeld (The Honourable Sir Abdur Rahim): ,The Honourable 
Member's time is over. 

Pandlt I..aJaIbml Kanta lrattra: Unless 0. proper and e ~  procedure 
"is laid down, the public mind will never be re-assured by such slip shod 
-enquiries. I, therefore, hope, t~ t the Honourable Sir Andx:ew. Clow will 
,consider this suggestion of mine. and nlsq, circulate these two reports of this 
-disaster to UB. I am grateful to the, t ono ~ M.ember that' he imme-
diately sent a message of sympatby for the victims nnd thElir .relations and 
I appreciate that. I hope he. will follow it up and see to it that in future 
:simply white-washing reports are not furnished but only such reports as 
inspire confidence in the public mind. With t e ~ words. I support the 
motion for adjournment. . 

llaulaDa Zafar .All muLn: Sir, certain people seem to have run away 
with (he idea that everything about the doings of the executive is sacrosanct. 
The gentlemen who are gracing the Treasury ;Benches-and their,henchmen 
,-seem to me to be of the opinion that they can commit no mistake and if 
any mistake does take place, to admit it would be suffering a loss in 
prestige. Ou this side of the BOlliif' it is our duty to point out to them 
that after all they are human like us ·and that they can  commit mistakes. 
The motion of my friend. Dr. Banerjea, was a very simple and very plain 
one and there was nothing controversial about it. It is a fact that railway 
accidents have been happening in India very frequently. It is allo Il re-
markable fact that certain areas in India seem to have a peculiar attrac-
tion for these accidents,-the area surrounded by the Grand Trunk Road 
and the area through which the East Indian Railway runs. The texture of 
the soil is such that it is susceptible of attracting accidents; and these 
engines,-XH engines specially.-with their hunting proclivities have R 
peculiar knack of jumping off the rails. These are all admitted facts and 
we have all gone through them. Now occurs this terrible disaster in Dacca 
in which many men lost their lives. It WRS the plain duty of Government 
to at once issue a communique which would make the whole situation clear, 
and thus take the people into their confidence. They have done -nothing 
of the sort. They have not appointed ~n independent commission of 
inquiry to go into all these details. My friend, Psndit Mnitra. has very 
clearly and lucidly pointed out and proved to the hilt that the story of the 
removal of this 40 ft. long rail is all bunkum. and that the engine must have 
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jumped off th", track while it was running at a t em~~ o  spet-d. That 
has also been proved. Where is the harm in nppointing a commission of 
inquiry? We wQnt to know for certain whether the story of sabotage is: 
correct, whether the rail was really removed or whether it is n pure 
fiction. We want to know whether the engine wus being driven lit. 
811 excessive RI)eecl. and if so. who WIl$ e o ~ e for it.. 1f the driver 
was responsible, why was he not taken to task? This is a State railway 
and not a Company railway and when the officials of fL State railway make a 
mistake their superiors want to shield and protect them. If thjs kind of 
protection goes on there will be no protection for the publio and,' railway 
travel instead of a pleasure will be a great calamity. The only department 
which we can call our own and B public department is the Railway Depart-
ment. Eight hundred crores of rupees have been invested in it and when 
we lose our lives and there are terrible crashes. then come Government 
prestige and all sortl! of stories. So I want. that this kind of thing should 
cease at once. We have a long-standing grievance against Government 
that they are very irresponsible and are not responsible to this HOllse. At 
lellst in this House, since' the Congress hal! committed the greatest 
blunder of their life by remaining aloof, we have seen that they do whllt 
they like. By mere force of n.U1nbArs they enrry e,'erything; t,here is no 
logic, no argument and no reasoning; so many votes on this side nnd so 
many on that side. If the Congress had not committed this mistake 
Government would have realised that there Bre some people here who cnn 
give them a tough fight. We, on this side, are few in number but it is our 
duty to see that there are no differences among \18, that nt Tenst a band of 
24 or 25 people can give them a fight; and I hope that men like 
Mr. Lalchand Navalrai will not move Resolutions which would make it, 
necessary for us to oppose them. Let us put ollr shO\llders together Ilnd' 
fight the manifestation of bureaucracy there. Sir, I strongly ~ O~ the 
motion. . 

JIr. I.alnband .avakll (Sind: Non-Muhammadan Rural): Sir, I had 
an intention in the beginning to speak on this motion, but when I saw. 
that there were allegatiolls and counter-allegations and the HOllourable 
Member for Railways had not yet given us his version, I thought I might 
llOt get up to speak. But the last speaker has made I.L reference to me, 
and he has dOIle it most unjustifiably. He does not know what kind of 
adjournment motion I may move with regard to the safety of my own 
province. He would have known that I have no intention to Sll.)' nnything 
of a. communal nature, Bnd he would have sympathy with us just as 
sensible Muslims have sympathy with us. 

With regard to the present motion I make no assertion or counter-
assertion, nor contradict any of the Honourable Members who have spoken 
today. These disastrous accidents with so mUt'h IOS8 of life and property 
have become very common, and· very often they have been found to be 
due to negligence or lack of .,1Iroper precautions. Today /ln ossertlOn has 
been made by the Honourable the Mover that this uceident "'as due to 
excessive speed. We know there has been exoessive apeed 011 such 
occasions, and engines have gone beyond the prescribed spe",d. There-
fore, this allegation .cannot be lightly hn\sbed aside. With regard to 
softness Q1 the ground,· there have been instances of that nature, .also 
where trlltns huve run off the track on account of the !'oftness of the 
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track. That is also a point to be considered .. The third point made was· 
that adequate help was not given. Whether it was given or not can be· 
found out very easily. It is' said that the relief train arrived five o~ 

late; this can be Gasily found out. On the other hand, J have heard SIl' 
Abdul Halim Ghuznavi making a counter allegation-he even made 801 

o ~ t  assertion-though he wa8 at Simla at the time of tht;, I&cc.ident--
that this was due to sabotage. It is easy to find out if it .is a. case Q!. 
sabotage; but evidence· has been placed before the House to show tliat 
a previous train passed without being derailed or injured. But if it is. 
sabotage, who is responsible for it? In my humble opinion, if sabotage takes 
place because the railway hus not taken proper precaution or care, then' 
the railway is responsible. Whichever way we look at it, whether the' 
allegation of Sir Abdul Halim Ghdznavi is correct or the other allega-
tion is correct, the point iR, why should not a judicial inquiry he made? 
In matters like these nvo v n~ questions of life and death, Rnd when' 
travelling conditions have hecome such that these accidel"\ts are shame-· 
lessly common, and nothing has been done to prevent them, we must 
find out what ure the caqses of these accidents. If it is proved that 
there has been sabotage, it must be found out whether there W88 any 
negligence on the part of the ~ tme t  I am told-though I do not 
know if it is a fact--that there is a ~ that in cases of sabotage, there-
is no question of compenRation. I do not len ow if that rule iR a fair 
one. It is for the railways to' find out who are the rea.l culprits, and it 
is for the railways to take pl'oper care to lIee that no sabotage takes place: 
otherwise they can a1wallB say "We R!'e not responsible: some people are· 
o n~ this mischief, and, therefore, we will not give any comp,msation."· 
I know the Honourable ~ em e  in cha.rge ill 8 very sympRthet·ic man 
and he will not shirk even throwing the responsibility on his own subordi-
nates if it corneA to that: und, therefore, when it is alleged that there-

~ been two inquiries and the District Magistrate's report is different 
from the railway officer's ~ o t  he must consider whether an impartial 
and judicial inquiry should not. be ordered to find out the truth. It 
concerns similar aocidents which have happened and which might 
happen. Otherwise, the railwnys will always soy "This is sabotage: we 
are not respolJsible." Therefore, I support the Adjournment Motion as 
n prima facie case has. been made out. 

The HonourAble ., ~  GlOw: Sir, theJ;'e is only one fnaUer, I 
am afraid, on which I am in agreemel!t with .Dr. Banerjea and that is in 
my distress at this affair. I am sure that ~ Members of the Reuse will 
realise that to anyone who has any responsibility for railways, 8 matter 
of this kind must be deeply di.-treasing, both because of the grief which 
it causes to innocent persons and because of the e e (~  on the 
railways. Unfortunately, the debate has proceeded almost entirely OD' 
the basis of speculation and not on facts, and I have heard nothing whioh· 
suggests that this accident is not dUt! to deliberate derailment. I tlo not 
like the word l1abotage: it is 8 bad word and it does not really meaD' 
what happened here: it is a word in which we have set a baQ. example· 
in using: it is far better to use the word mUl'aer-cold, calculuted 'sad 
deliberate murder.' We do not give compensation normally when pa8-
sengers are murdered .  .  , 

Mr. Lalch8Dd. ."vall'li: Murder without any fault of the railway? 
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"l'b.e BoD01lrablt IIr Udrew Olow: I have heard only two BuggestlOns 
.of alternative causes. Some observations werE! made on the !:Iubject of 
-speed. The train stopped at the preceding station: it had stopped there 
at the correct time. It took eight minutes to reach the site of the 
accident-41 miles away: and the Senior Government Inspector finds 
that the speed could not have been more than in the neighbourhood of 
40 to 42 miles an hour, aguinst a maximum permissihle speed of 60 miltis. 
There is no reason for supposing that it was due to speed or to the el1gine 
or to the track in this cabe. " 

A great deal has been made of coincidences and one Honouruble 
Member referred to the fact that there have been two accidents close 
together in his own constituency iIi little more than an year. The pre-
'Vious accident was at Majdia, one in which I do not think anyone on the 
railways or anywhere else ever suggested that it was sabotage. Nor are 
the railways accustomed to suggest sabotage where it does not exist. 
In one case, the Bhita case, there were suggestions that the accident 
was due to sabotage. There was evidence point,iug in that direction, 
and there are still facts about that case which I am unable to explain; 
but the railway after further e e men~ withdrew the suggestion of 
-sabotage before the. case went to the. judicial inquiry at aU. I know of 
no other case and if Honourable Members will give me ot,her Ca£lfl!:l wbere 
railways attributed accidents to sabotage and it was. afterward. I)roved mo. 
correct, I will be glad to hear them. . 

Now, let me briefiy give the evidence for this murder,-thia derail-
ment. I will give just Q few facts which I would ask Honourable 
Members to bear in mind. Of course, some Hon.ourable Members have 
tried to discount those facts from the start by impugulng the impartiality 
.of the Senior Government Inspector. They seem to forget that· certain 
allegations were IIlad€ in this Ho\l8e in regard to previous derailments. 
that there was 0. previous demand for judicial inquiries to which no 
reference has been made t.ooay and that. p. tribunal !:Iat under Justice 
Broomfield to inquire into those accidents and found that thet;t: allejZBtions 
were unsubstantiated. Let me quote one observation from Mr. Justice 
Broomfield's report: 

•• A auggeation haa been made in certain quartera that theM Government Inapecton 
should ·be regarded &8 in a I8DI8 partiean witn8ll8ll, on the ground that it may be 
in their intereat to fall in with the view •. of the railway admiDiatration and that t.heir 
training and previou. auociation wit.h railway work on the railway. dilPOI8 them to 
accept _botage &8 ~ e 8J:planation of All accident rather thaD lODle cauae reftecting 
diacredit on IIOIDe Olle ClODD8Cted with the railway.. We think it right to _y em· 
phatically that we are not at. all impreued with thia insinuation." 

Now let me turn to the Report presented by t.he Senior Government 
Inspector, who is not by the way responsible to the Railway Administra-
tion at all. I will mention just a few facts which, to my mind. incon-
trovertiMy proved, that this train was deliberately derailed. In the first 
place, the engine in derailing made marks on the sleepers below the 
position which would have been occupied by the rail which was removed. 
In the second place, the rail just beyond that-waa twisted' by the engine 
IIond bogies impinging against it, and although it was twisted all out of 
place the fish bolts which held it to the preceding raIl were undamaged, 
which it would have been quite impossible if the preceding rail had been 
1n its:' position. In the third piace, there was hammering on the nnd 
and marks on the edge of that rail; there were also mllrks on left wheels 
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o()f the engine and the leading coach. In the fourth place, a postal van 
derailed, and a steel box or well which protruded from  below it actually 
-came to rest on the top of the rail. I am very sorry I have not been 
able to send round copies of the printed Heport which reached me only 
in the interval today, because we are going to incorporate in them two 
photographs which the Senior Government Ins:>ector has appendea to his 
Report, and this will sbow tJtat the well actua.1ly rested on the rail. 

Then it was suggested' that the previous train went. over this track 
:80 immediately before the accident that there could be no time to remove 
.0. rail. The time was 24 mmutes in which the rail. could essily be 
removed. On the other hand, there was no time for removing 8 

rail after the acoident from under the postal van, and the report proves 
this. The Senior Government Inspector sa;vs this: 'T v~ ttobsolutely 
no doubt that the rail had beeD removed before the ariival cif the No.8 
Down".: 

Pandlt LaUh-' Kant. Iblka: Why was it not noticed by the drtver 
,of the engine which had very powerful searchlights? 

'!'he Bonoarable Sir .Andrew Olow: A searchlight does not unfortunately 
find back. ~o  Sir, suggestioDS. were made that there was' neglect 
'Shown after the accident. I am. very sui'priF!ed to \lear this. Actually, 
I think everything WllS done that could h#J.ve . been . BODe and there are 
independent testimonies as to that. There were actually some doctors 
on the train; one of them nr. Maizuddin Khan is one of them mentioned 
.. having rendered valuable help. The Chief Medical Ofticer was very 
near; he was there at about 4/50. The first relief train came at six 
0() 'clock. . 

.AD Boaoarabie .ember: It came IIU hours ·later. 

'!'he Baaourable Sir Azulrew Olow: It came in about three hours. The 
second relief train from Calcutta anived at a O'clock. Let me mention 
a few more faots. . It waf! stated by the Honourable the Communications 
Member from Bengal that the arrangements made by the General 

~e  were excellent. Tile other tE'stimon:v is, from, what Dr. Banerjea 
would call a tainted SOllrce, the Amrita Ballnr Patrika. It S8/,VB: 

"The railway authorities not only promptly lent relief traiDl, . with food ad 
medical equipments to the acene of the acoideJ!.t,. but aiao made adequate arrange-
ments for lI_dcaeting the Jat.eat Report to thou who had gathered '" the ltation. 
Even cold drinks, we are told, were supplied to them. The Railway aathoriti811 deArve 
to be thanked for what they did." 

Now, Sir, what were the grounds on which the institution of a judi-
ilial inquiry is suggested? Maulana Zafar Ali Khan said that it was 
proved that the remova.l of the rail was all bunkum: it was proved that 
the train was going at a very high speed .  .  .  . 

Jlaulana Z&!ar All Khan: I did not say that. Somebody etf!e had said 
~  . 

'!'he Honourable Sir Andrew Olow: I am glad to accept the Honourable 
Member's withdrawal of the phrase. I will only ask the Honourable 
Member to refer to the record kept by the Reporter, However, if the 
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Honourable Member did not imply this, then I glactly accept what he-
says. I would say that it was not merely not proved, but it is mere 
speculation baaed upon no evidence at all. There was one suggestl()ft 
made which I much resent, Bnd that is the suggestion that the driver 
might have drunk. That suggestion was made in connection· with a 
previoul; accident, and neither the Honourable Member nor auy other& 
came before the "Broomfield Committee to support with' any shred of 
evidence. .  .  •  . ' 

Dr. P. •• BUlerjea: I did not suggest that he was drunk; I aaid tbat. 
might be ~ 9f the causes. 

fte BCIIlOarable SIr .&Ddrew CJlcnr: The train was not dnven at m,h 
speed. I do not know if the Honourable Member drives a car. But sup-
pose he drives a. car, and in doing so he runs in peril of hi!> life through the 
malice· of .any individual, aud if we say .that we had better inquire if 
Dr. Bane!']ea was drunk, I &IIl sure I)e 'WOUtdTesent it doubly, and would 
resent it rightly, and I do resent insinuations of that kind. 

Sir, there have· been references to the question of eompenntion, and; 
I hope 1 haVe answered Mr. LalchandNav",lrai's question.. Some ~ 

suggested •. I tbinkl that sabotage WaR put forward because t ~ Railway 
wanted to avoid the liability of compensation. J am afraid that sugges-
tions occasionally are put forward on the' other side because persoU" want 
to secure o~ en t on  I would only quote again from Mr. Justio& 
Broomfield's Report where, after referring to What he· describes as the-
unpopularity of the East Indian Railway, he sayR: 

"We only mention it becauae it may explain, what othcrwil" is I'ather difficult of 
explanation, the relucl.auce to accept tbe reII111t. of the Goftrntll8l1t IlUpectol". in-
qUlriea into the C&WI8 of the derailments. 

Of courY, it. ia alao to be borne in mind ~ thi. connect.iOll that a fluding 
that the accident. were due to negligence of the railway authoritiea, directly or iIl-
directly, might have an important bearing on tbe queetioo of coapenaatioa to t.h.· 
iJajund and tbe famil_ of the killed. II 

Sir, the suggestion has been made that we should pay compensation 
In cases where pauengers are murdered through no fault of OurB. I 
wonder if the . House will be prepared to extend it to all cornmon carriers. 
Accidents occur far more frequently on the roads, but I did not hear-
any suggestion that every accident, the cause of which is clear, should 
be made the subject ot a judicial inquiry, I have examined that sugges-
tion as I do all suggestions that are made in this House, but I must 
confess that ~ see considerable difficulties in the way of rendering a 
p.orporation or a Railway liable to an accident, to which thev have not 
I'''()ntributed. • 

S.mar Sant SlDJh: May I ask one question, ~  

fte BaDoarable Sir Andrew Olow: No, Sir i I· have very little time. 
The Honourable Member must tahle a question. 

~ Sant SiDgh: The only question is whether the Railway baa. 
obtained the opinion of its law officers as to whether in the calle of ad-
miUed sa.botage, the ra.ilway is not liable to pay compensotion fer liveR kAt. 
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'lb.e BODourable Sir Andrew Olcnf: The Honourable Member is a 
lawyer, and if after readin& the Senior Government Inapector's Report he 
chooses to advise his clients to claim compeusution, I cannot prevent him 
from doing so, and my friend call thereby get un opinion of far greater 
value than mine on t t ~ t on frum a judicial inquiry and a C-ourt. 

I would only say, in conclusion, that anysuggestions··that the &use 
mny make towards prew.nting sabotage would recE.'ive my very careful 
consideration. The suggestion was made that we ~ o  police all the 
lines. That ie quite impracticable even if it were not a matter primarily 
concerning the Provincial Governments. We are considering measures,-
1 am not' going. to disclose anything in that direct.ion at the' moment,-
but we Ilre considering pOSiibilities of lua.king aabotage in this manner a 
great deal more difficult, and I hope, and I would appeal that we should 
have public support, und that the condemnation in these cases should 
be directed not against the Rarlway Administrations to whom they are 
deeply distressing but aghinst  those who plot these vile crimes. 

1Ir. K. S. blf: I should' like to know whether the three or four 
gentlemen who have published their expenet1ces in the press were sum· 
moned and examined by the Inquiry CommIttee? 

'lb.e JlDDourable Sir hclr", Olow:· I had no time to deal with the 
matter, but the Government Inspector p.xamilled 12 witnesses from out-
side the Railwavs. and refel'll to some of the men here mentioned, m· 
eluding Khan Bahadur Aulad Hussain Khan. I will only read without 
comment an ext.ract  from 'What the Senior 1nspector says: 

• 
"Unfortunately the law as it stands may in lOme cues al80 tend u1lCOnllCioualy to 

.. vitiate an accurate est.imate in this connection, for if tile accident is eatabliahed til 
have been bt'Ought about by defective track or rolling stock, the injured and the rela-
tiOllI of the dead can legally claim compell_tion from the Railway." 

1Ir. Prelddent (The Honourable Sir Abdur Rahim): The question Is: 

"That the Auembly do now adjourn." 

The Assembly divided: 
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Bahadur Cap· 

Gidney, Lieut.·Ooloael Sir B.arJ'. 

GrifllthB, Mr. P. J. 
Grit, Mr. B. L. C. 

Iluamullah, Mr. Muhammad. I 
Imam, Mr. Saiyid Haider. I 
Iemaiel Ali Khan. Kawar Haj... I 
Jawabar Singh, Bardar Bahadur Bar· 
dar Sir. I 

m n~ me  Shams·ul· Ulema. 

KUlhalpal Singh, Raja Bahadar. 

LawlOn, Mr. C. P. 
Maxwell, The Honourabl. Sir Reti-
uald. 

Miller, Mr. C.  C. 

M-...am Sahib 
Muhammad. 

Bahadar, Mr. 

MadaUar, The BODCNnble Diwaa 
Bahadar Sir A. Bamaawami. 

Mnkherji, Mr. Be.. K.umar. 
Opm., Mr. C. M. G. 
Ormiaton, Mr. J. F. 

PiUa,-, Mr. T. S.  S. 

Rahman, Lieut.·Col. M. A. 

m n~ The HODOurable 
Jeremy. 

Scott, Mr. J. Bamaay. 
Sheehy, Mr. J,_F. 

Sivaraj, Baa Sahib N. 
Spence, Sir George. 

Stail, Mr. B. K. 
Thakur Singh, Captain. 

TylOD, Mr. J. D. 

Sir 

Zafralla1t. Khan, The Honourable Sir 
Kahammad. -

Zaheer, Mr. Saiyid Huan. 

The motiOn was Degatived. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 6th November, UNO. 
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